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BEFORE THE NATIONAL GREEN TRIBUNAL 
 PRINCIPAL BENCH, NEW DELHI 

O.A.NO. 1342 /2024 

IN THE MATTER OF: 

HARISH YADAV   …APPLICANTS

VERSUS 

STATE OF UTTAR PRADESH AND ORS     …RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.2 - M/S 
AGARWAL ASSOCIATES (PROMOTERS) LIMITED TO 
THE APPLICATION UNDER SECTION 14, 15, 16, 17, R/w 
SECTION 18 OF THE NATIONAL GREEN TRIBUNAL 
ACT, 2010  

MOST RESPECTFULLY SHOWETH: 

1. That the above-captioned subject matter is pending

adjudication before this Hon’ble Tribunal and listed for

hearing on 28.03.2025. That the Hon’ble Tribunal had

directed the Respondents to file their respective Replies at

least a week before the next date of hearing. That the

present reply is being filed on behalf of Respondent No.2

i.e., M/s. Agarwal Associates Promoters Limited in

compliance of the aforesaid direction. 

2. At the very outset, it is stated that the present Application

bears no merits and has been filed malafidely to blackmail

Respondent No. 2. The Application filed by the Applicant

is baseless, without backing of any evidence or proof and

based on concocted facts. The contents of the present

Application and Project- ‘Urban Homes’ has no relation

with Respondent No.2 whatsoever. The allegations in
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present Application are in respect of ‘Urban Homes’ 

Project. Respondent No.2 is neither the Project Proponent 

of ‘Urban Homes’ nor responsible for management of 

‘Urban Homes’ Project and as such wrongly impleaded as 

a party. On this ground alone, the Present Application is 

liable to be dismissed.  

3. That Respondent No. 2 is submitting the present reply 

based on material and knowledge available with the 

Company. Respondent No. 2 at the very outset denies all 

assertions and allegations made in the Application against 

Respondent No.2 as the same are incorrect, misplaced and 

therefore, without any factual/ legal basis. 

4. That it is also argued that the Applicant is attempting to 

fabricate allegations against Respondent No. 2 and has 

impleaded Respondent no. 2 in retaliation to the 

Government's acquisition of land that belonged to the 

Applicant’s father. This acquisition was carried out for the 

development of the Integrated Township project, a scheme 

of Ghaziabad Development Authority in Ghaziabad to fulfil 

the growing needs of residence due to urbanisation under 

the Government Order dated 21.05.2005 issued by the State 

Govt. of Uttar Pradesh. The responsibility of Development 

of this Project was given to Respondent No. 2 and the same 

has attained completion in December 2023.  

5. That this reply is being filed in response to the factually 

misplaced Original Application, outlining the pertinent 

facts and legal arguments against the maintainability of 
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present case vis-à-vis Respondent No. 2. The facts in 

respect of “Aditya World City” Project are narrated 

hereunder for consideration of this Hon’ble Tribunal:  

 

A. BRIEF FACTS 

6. That the Respondent No. 2 is the company that is 

incorporated under the provisions of the Companies Act, 

1956. Respondent No.2 company has always, prior to 

commencement of the construction of the project, obtained 

all the permits from the competent authority. Therefore, 

Respondent No. 2 has all the permissions and sanctions/ 

clearances in respect of ‘Aditya World City’ Project. 

However, Respondent No.2 is not the Project Proponent of 

‘Urban Homes’ project which is being complained of by 

Applicant in present Application. The Applicant is trying to 

join the Project ‘Urban Homes’ with ‘Aditya World City’ 

which are two completely different projects. 

 

STATUTORY COMPLIANCES 

7. That the Project ‘Aditya World City’ is being developed by 

Respondent No.2 under Government Order of State Govt. 

of Uttar Pradesh dated 21.05.2005. As with the rising 

population the Government of Uttar Pradesh facilitates 

such projects for urbanisation and development of 

infrastructure. A true copy of the Government Order of 

State Govt. of Uttar Pradesh dated 21.05.2005 is annexed 

herewith as ANNEXURE R-1.  
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8. Environmental Clearance dated 31.10.2007: That 

Respondent No. 2, in accordance with the provisions of the 

Environment Impact Assessment Notification, 2006 (EIA 

Notification), duly obtained the First Environmental 

Clearance on 31.07.2007 from the State Level Environment 

Impact Assessment Authority (SEIAA) for construction of 

their new township project, ‘Aditya World City’, under 

Category 8(b). A true copy of the First Environmental 

Clearance dated 31.10.2007 for project ‘Aditya World City’ 

is annexed herewith as ANNEXURE R-2. 

 

9. Second Environment Clearance dated 07.10.2013: 

Respondent No.2 obtained the Second Environmental 

Clearance from the State Level Environment Impact 

Assessment Authority (SEIAA) for the township project 

‘Aditya World City’ under Category 8(b) of the 

Environment Impact Assessment Notification, 2006. A true 

copy of the Second Environmental Clearance dated 

07.10.2013 for the project ‘Aditya World City’ is annexed 

herewith as ANNEXURE R-3. 

 

10. Consent To Establish Dated 28.01.2015:  Respondent 

No.2, in compliance with the statutory obligations under 

the Water (Prevention and Control of Pollution) Act, 1974, 

and the Air (Prevention and Control of Pollution) Act, 

1981, obtained the requisite Consent to Establish from the 
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Uttar Pradesh Pollution Control Board (UPPCB) for their 

Project ‘Aditya World City’. A true copy of the Consent to 

Establish dated 28.01.2015 for Project ‘Aditya World City’ 

is annexed herewith and marked as ANNEXURE R-4. 

 

11. Extension of Environmental Clearance dated 

12.06.2021: That the Respondent No.2, obtained an 

extension dated 12.06.2021, to the Second Environmental 

Clearance dated 07.10.2013 for the township project 

‘Aditya World City,’. A true copy of the extension of 

Environment Clearance dated 12.06.2021 for Project 

‘Aditya World City’ is annexed herewith and marked as 

ANNEXURE R-5. 

 

12. Consent to Operate dated 30.09.2021: Respondent No.2, 

in compliance with the statutory   provisions under Sections 

25, 26 the Water (Prevention and Control of Pollution) Act, 

1974, and under Section 21, 22 of the Air (Prevention and 

Control of Pollution) Act, 1981, obtained the requisite 

Consent to Operate (Water) and Consent to Operate (Air) 

from the Uttar Pradesh Pollution Control Board (UPPCB) 

for the township project, ‘Aditya World City’. A true copy 

of the Consent to Operate (Water) dated 30.09.2021 for 

Project ‘Aditya World City’ is annexed herewith as 

ANNEXURE R-6. A true copy of the Consent to Operate 

(Air) dated 30.09.2021 for Project ‘Aditya World City’ is 

annexed herewith and marked as ANNEXURE R-7. 

561



 

13. Consolidated Consent To Operate dated 21.12.2023: 

Respondent No.2 obtained a Consolidated Consent to 

Operate from the Uttar Pradesh Pollution Control Board 

(UPPCB) for the township project ‘Aditya World City,’ in 

accordance with Section 25 of the Water (Prevention and 

Control of Pollution) Act, 1974, and Section 21 of the Air 

(Prevention and Control of Pollution) Act, 1981.That the 

Consolidated Consent to Operate continuing and is valid till 

31.12.2028. A true copy of the Consolidated Consent to 

Operate dated 21.12.2023 for Project ‘Aditya World City’ 

is annexed herewith as ANNEXURE R-8. 

 

14. Completion Certificate dated 29.12.2023: That the 

Respondent No. 2 after obtaining all the Sanctions and 

permissions completed the Project ‘Aditya World City’ and 

applied for issuance of Completion Certificate. That the 

Ghaziabad Development Authority, has issued Completion 

Certificate dated 29.12.2023 vide letter bearing no. 

190/Enforcement Zone-5/2023 to Respondent No.2. A true 

copy of the Completion Certificate dated 29.12.2023 for 

Project ‘Aditya World City’ is annexed herewith as 

ANNEXURE R-9. 

 

15. Notice dated 29.02.2024 by Municipal Corporation of 

Ghaziabad: That on 29.02.2024, Respondent No.2 

received a Notice from Water Department of Municipal 
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Corporation of Ghaziabad, alleging discharge of sewage in 

the open drains near the project. Upon the receipt of Notice, 

the representative for Respondent No. 2 visited the office 

of Municipal Corporation of Ghaziabad on 01.03.2024 

wherein, certain photographs were shown which were not 

in respect of Respondent no. 2’s Project - ‘Aditya World 

City’. A true copy of the letter dated 29.02.2024 issued by 

Municipal Corporation of Ghaziabad to Respondent No. 2 

is annexed herewith as ANNEXURE R-10. 

 

16. Reply Letter dated 02.03.2024 by Respondent No. 2: In 

response to the aforementioned letter dated 29.02.2024, 

Respondent No.2 submitted a detailed reply clarifying that 

the water pipes referred in the Letter dated 29.02.2024 as 

well as in Photographs were neither associated with nor a 

part of project, ‘Aditya World City.’ When a representative 

of Respondent No. 2 conducted an on-ground inspection, it 

was found that these pipes were connected to a project 

known as ‘Urban Homes,’ situated in same Village - 

Shahpur Bamheta. It is important to emphasize that 

Respondent No.2 is not the proponent of the Project – 

‘Urban Homes;. Respondent No.2 emphasized in its 

response that it had no relation with the drainage pipe 

whatsoever and the same was connected to a project known 

as ‘Urban Homes’ and the operation /  maintenance of 

‘Urban Homes’ Project is solely the responsibility of the 

Urban Homes Apartment Owners Association. A true copy 
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of the letter dated 02.03.2024 issued by Respondent No.2 

is annexed herewith and marked as ANNEXURE R-11. 

 

17. Letter dated 07.03.2024 from Municipal Corporation of 

Ghaziabad to Urban Homes Apartment Owners 

Association: That after considering Letter dated 

02.03.2024 by Respondent no. 2 and conducting an 

inspection, the Municipal Corporation of Ghaziabad issued 

Notice dated 07.03.2024 to the Urban Homes Apartment 

Owners Association stating that the sewerage from their 

project was found to be flowing openly into the drain. The 

Municipal Corporation directed the Urban Homes 

Apartment Owners Association to take immediate 

corrective measures to cease the open discharge of 

sewerage into the drain and to ensure compliance with the 

environmental regulations and the orders of this Hon’ble 

Tribunal. A true copy of the letter dated 07.03.2024 issued 

by Municipal Corporation of Ghaziabad to Urban Homes 

Apartment Owners Association is annexed herewith and 

marked as ANNEXURE R-12. 

 

18. Letter dated 18.03.2024 by Urban Homes Apartment 

Owners Association- The ‘Urban Homes Apartment 

Owners Association’ in turn updated on 18.03.2024 that the 

issue concerning the sewage water has been addressed and 

further assured that they would not give any chance of 

complaint henceforth. The Association further provided 
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that remedial measures have been undertaken to resolve the 

issue of sewerage flowing openly into the drain and assured 

the Municipal Corporation that such violations will not 

recur in the future. They further stated that all necessary 

precautions would be implemented to maintain adherence 

to environmental norms. A true copy of the letter dated 

18.03.2024 issued by the Urban Homes Apartment Owners 

Association to Municipal Corporation of Ghaziabad is 

annexed herewith and marked as ANNEXURE R-13. 

 

19.  Sewage Treatment Plant Test Report dated 14.05.2024: 

- A routine test of the Sewage Treatment Plant (STP) 

established at ‘Aditya World City’ was conducted at Noida 

Testing Laboratories, a Government of India-approved and 

accredited testing facility in May 2024. The report 

confirmed that the parameters of the STP are well within 

the prescribed limits as set forth by the Ministry of 

Environment, Forest and Climate Change (MoEF) and the 

Central Pollution Control Board (CPCB). This 

demonstrates that the STP at ‘Aditya World City’ is 

operating efficiently and adhering to the regulatory 

requirements for environmental protection and waste 

management. The treated water from STP is being utilized 

for horticulture purposes and owing to the size of project as 

well as the green area developed therein, entire treated 

water is utilized within the Project. A true copy of the STP 

Test Report dated 14.05.2024 issued by Noida Testing 
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Laboratories for Project ‘Aditya World City’ is annexed 

herewith as ANNEXURE R-14. 

 

20. No Objection Certificate by Ground Water 

Department: - Respondent No.2 has obtained the 

authorization and No Objection Certificate (NOC) from the 

Ground Water Department, Government of Uttar Pradesh, 

for extraction of Ground Water at prescribed limit within 

the township project ‘Aditya World City.’ This 

authorization is valid for the period from 31.12.2023 to 

12.05.2027. True copies of the No Objection Certificates 

dated 24.05.2024 for Project ‘Aditya World City’ is 

annexed herewith and marked as ANNEXURE R-15 

(Colly). 

21. That the Respondent No.2 has no relation whatsoever, with 

the allegations of Applicant and ‘Urban Homes’ Project. It 

is admitted by the ‘Urban Homes Apartment Owners 

Association’ vide letter dated 18.03.2024 that, the drainage 

was in respect of ‘Urban Homes’ Project. The said letter 

also records that the remedial measures have also been 

undertaken by the Urban Homes Apartment Owners 

Association.  

22. In view of all the sanctions and permissions attached 

herewith the present Reply, it is evident that the allegations 

raised by the Applicant does not bear any backing of 

evidence and averments are mere baseless allegations 
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solely with the motive to harass and blackmail Respondent 

No.2. 

 

B. PRELIMINARY SUBMISSIONS AND OBJECTIONS 
 

I. ALLEGATIONS OF APPLICANT DOES NOT 

INVOLVE PROJECT OF RESPONDENT NO. 2 

23. The allegation in the Application is in respect of discharge 

of sewer from an outlet pipe into the Barsati Nala. The 

Applicant has also annexed pictures of an Outlet Pipe. 

However, the said Outlet pipe has no relation with the 

Project of Respondent No. 2 – ‘Aditya World City’. 

24. The allegations contained in the present Application are in 

respect of another Project in the same vicinity by the name 

of Urban Homes. Respondent No. 2 is not the developer or 

person responsible for upkeep of Urban Homes. Urban 

Homes project is controlled and managed by Urban Homes 

Apartment Owners Association.  The project of 

Respondent No. 2 – ‘Aditya World City’, has no relation 

with ‘Urban Homes’ Project whatsoever.  

25. That on 02.03.2024, Respondent No.2 submitted a detailed 

reply (ANNEXURE- R-11) to Municipal Corporation of 

Ghaziabad, categorically clarifying that it has no 

connection with the project “Urban Homes” and is not 

responsible for any discharge from the said project.  After 

duly considering the Letter of Respondent No.2, Municipal 

Corporation of Ghaziabad issued a Notice to Urban Homes 
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Apartment Owners Association. The Association in turn 

updated that the issue concerning the sewage water has 

been addressed and further assured that they would not give 

any chance of complaint henceforth (Annexure R-13). The 

Association further invited the Municipal Corporation of 

Ghaziabad to assess the factum of their submissions. This 

conclusively shows that drainage pipe is of a different 

project all together and has no relation with ‘Aditya World 

City’.  

26. Therefore, Respondent No.2 respectfully submits that the 

concerns raised in the present Application are entirely 

unrelated to Respondent No. 2’s project - ‘Aditya World 

City’. The Applicant’s attempt to implicate Respondent 

No.2 in this matter is therefore malafide, baseless and lacks 

any merit.  

 

II. FRIVILOUS ALLEGATIONS AGAINST 

RESPONDENT NO. 2  

27. That the Applicant has approached this Hon’ble Tribunal 

with baseless and meritless allegations against Respondent 

No.2, acting with malafide intent to harass and malign the 

reputation of Respondent No. 2. The Applicant, who is 

dissatisfied with the acquisition of land by the Government, 

has no credible grounds for their claims and are merely 

attempting to harass the Respondent No. 2 under the guise 

of environmental concerns. The Application fails to 

provide even a single document to substantiate the 
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frivolous allegations. The Applicant is merely throwing 

arrows in the dark with a hope and intention to hit 

Respondent No. 2 for monetary gain by blackmailing.  

28. Background of Land Acquisition: That the land 

belonging to father of Applicant was acquired by the State 

of Uttar Pradesh in accordance with its policy framework 

to address the increasing demand for housing and 

infrastructure due to rapid urbanization. The State of Uttar 

Pradesh, through its Office Order/Notification dated 

21.05.2005, introduced the "Policy of Land Acquisition and 

Development for Residential Schemes through Private 

Capital Investment in Urban Areas". This policy permitted 

private developers to participate in land acquisition and 

development projects under a License Model, wherein 

developers were required  to own at least 60% of the 

required land which could enable the government to acquire 

the remaining land under the Agreement Rules, 1997, 

framed pursuant to Section 55(1) of the Land Acquisition 

Act, 1894.  

29. It is pertinent to mention herein that Applicant’s father was 

also one of the alleged owner of the land that was acquired 

by the Uttar Pradesh Government for development of an 

Integrated Township under its G.O. of 2005 (Annexure R-

1), now known as Project ‘Aditya World City’. The issue of 

acquisition was challenged before the Hon’ble High Court 

as well as before the Hon’ble Supreme Court of India, 

however, the challenge was dismissed and the Acquisition 
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has attained finality over 10 years ago. The father of 

Applicant herein – Mr. Jagat Singh, was a party in those 

proceedings and therefore, the Applicant as well as his 

family is well aware about the proceedings. True Copy of 

Orders passed by the Hon’ble High Court of Judicature at 

Allahabad and Hon’ble Supreme Court of India have been 

annexed herewith as ANNEXURE R-16 (Colly.). 

30. Despite being compensated for the land acquired, 

Applicant along with his family is indulging into frivolous 

litigation to harass, and making an attempt to extort money 

from Respondent No.2. The matter related to land which 

had already attained finality over 10 years back vide order 

dated 16.04.2015 passed by the Hon’ble Supreme Court of 

India and Applicant is well aware about the same. The 

Project ‘Aditya World City’ has already been developed and 

has been granted Completion Certificate thereafter. 

31. The family members of the Applicant have been filing 

cases in different forums to harass and cause impediments 

in development of Aditya World City as well as blackmail 

Respondent No. 2 for monetary gain. Smt. Vidya Devi, 

wife of Shri Lilu and Smt. Samant Yadav, wife of Shri Jagat 

Singh Yadav – aunt and mother of Applicant have filed a 

writ petition against Acquisition of land after completion of 

the Project itself. A true copy of the Writ Petition bearing 

WRIT-C No. 31515 of 2024 pending filed before the 

Hon’ble High Court of Allahabad is annexed herewith and 

marked as ANNEXURE- R-17. 
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32. Now, the present Applicant, who is the son of Smt. Samant 

Yadav and Shri Jagat Singh Yadav, is attempting to misuse 

the jurisdiction of this Hon’ble Tribunal to advance this 

private agenda under the guise of public interest. The 

commonality between parties is clearly visible from the 

Memo of Parties and representing Advocates. The 

commonality of objective, i.e., to harass and blackmail the 

Respondent No. 2 is further visible from close proximity of 

dates in which the said Petitions have been filed. The 

Applicant’s allegations are entirely unfounded and 

constitute an abuse of the process of law. By manufacturing 

baseless claims against Respondent No.2, the Applicant is 

merely attempting to re-litigate matters that have already 

been lawfully resolved, thereby wasting the valuable time 

of this Hon’ble Tribunal. It is respectfully submitted that 

such vexatious applications should be dismissed at the 

outset in the interest of justice. 

 

III. STATUTORY COMPLIANCE BY RESPONDENT 

NO. 2  

33. Without prejudice to the fact and argument that the present 

Application and disputes raised therein have no bearing to 

the Project of Respondent No. 2, it is respectfully submitted 

that Respondent No.2 has obtained all requisite consents, 

clearances, and permissions necessary for the development 

of the Integrated Township project ‘Aditya World City’.  
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34. Environmental Clearance - On 31.10.2007, Respondent 

No.2 was granted the First Environmental Clearance by the 

State Level Environment Impact Assessment Authority 

(SEIAA) in accordance with the provisions of the 

Environment Impact Assessment (EIA) Notification, 2006, 

and the Environment Protection Act, 1986, for the township 

project ‘Aditya World City’ (ANNEXURE R-2). 

Subsequently, on 07.10.2013, Respondent No.2 was 

granted the Second Environmental Clearance by the 

SEIAA (ANNEXURE R-3). This Environmental Clearance 

was duly extended by the SEIAA on 12.06.2021, ensuring 

continued compliance with environmental regulations 

(ANNEXURE R-5). These clearances unequivocally 

demonstrate that Respondent No.2 has adhered to the 

prescribed environmental norms and procedures at every 

stage of the project, affirming its commitment to lawful and 

sustainable development practices.  

35. Consent to Establish - That, it is submitted that 

Respondent No.2 has diligently complied with all statutory 

requirements under the applicable environmental laws and 

has obtained the necessary consents from the Uttar Pradesh 

Pollution Control Board (UPPCB) in respect of the 

Integrated Township ‘Aditya World City.’ On 28.01.2015, 

Respondent No.2 was granted the Consent to Establish as 

mandated by the provisions of the Air (Prevention and 

Control of Pollution) Act, 1981, and the Water (Prevention 

and Control of Pollution) Act, 1974.  
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36. Consent to Operate - Subsequently, on 30.09.2021, the 

Respondent No.2 was granted the Consent to Operate under 

the provisions of the Water Act and Air Act, further 

validating the project’s compliance with the prescribed 

environmental standards (ANNEXURES R-6 & R-7). 

Additionally, Respondent No.2 was granted a consolidated 

Consent to Operate on 21.12.2023, which is continuing 

currently as well (ANNEXURE R-8). These consents, 

obtained at various stages, reaffirm that Respondent No.2 

has consistently adhered to the procedural and substantive 

requirements under the applicable environmental laws and 

regulations.  

37. NOC for Ground Water - That the Applicant’s contention 

that groundwater is being extracted unauthorisedly, is 

factually incorrect. Respondent No.2 has obtained the 

requisite permissions from the Ground Water Department, 

Government of Uttar Pradesh. The said permission is valid 

for the period from 31.12.2023 to 12.05.2027 

(ANNEXURE- R-15).  

38. The Respondent has complied with all regulatory 

requirements and obtained authorization in accordance 

with the prevailing legal framework. As such, the 

Applicant’s allegations are baseless and devoid of merit. 

The Application is failed attempt to mislead this Hon’ble 

Tribunal and disrupt the lawful development of the City of 

Ghaziabad. The Applicant is using the present Application 
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as a tool to harass and stall the project of Respondent No. 

2. 

 

39. That the present Application is liable to be dismissed as it 

is devoid of merit and based on unfounded allegations. 

Respondent No.2 has meticulously complied with all the 

statutory and regulatory requirements under the 

Environment Protection Act, 1986; the Air (Prevention and 

Control of Pollution) Act, 1981; and the Water (Prevention 

and Control of Pollution) Act, 1974. At every stage of the 

project’s development and operation, Respondent No.2 has 

ensured adherence to the applicable environmental norms 

and obtained all necessary consents, clearances and 

permissions from the relevant authorities. Respondent No.2 

cannot be held liable or responsible for any alleged 

damages to human beings, property, or the environment, 

including water, air, land, trees, green cover, animals, and 

other living creatures, as contended by the Applicant. The 

allegations of environmental harm or non-compliance are 

baseless, speculative, and lack any evidentiary support. It is 

respectfully submitted that Respondent No.2’s compliance 

with the prescribed environmental standards has been 

validated by competent authorities, leaving no scope for the 

Applicant’s claims. Therefore, the present Application 

warrants dismissal by this Hon’ble Tribunal in the interest 

of justice and to prevent the abuse of its judicial process. 
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IV. THE CONTENTS OF APPLICATION ARE 

BASELESS  

40. No Felling or Cutting of Trees by Respondent No.2 That, 

it is respectfully submitted that Respondent No.2 has not 

engaged in any felling or cutting of trees during the 

development of the Project- Aditya World City.’ 

Consequently, no prior permission from the Director or the 

District Forest Officer under the U.P. Protection of Trees 

Act, 1976, was required. The Applicant's claims alleging 

non-compliance under the U.P. Protection of Trees Act, 

1976, are baseless, unfounded and misconceived. 

Respondent No. 2 respectfully submits that no violation of 

the said Act has occurred in the execution of the project. 

 

41. Baseless Allegation Regarding Sewage Treatment Plant 

(STP) That the Applicant’s assertion that there was no 

Sewage Treatment Plant (STP) in the Project and that 

sewage effluent was discharged to the Applicant’s village 

is factually incorrect and devoid of merit. Respondent No.2 

has setup a proper Sewage Treatment Plant in the Project 

which is duly treating the sewage and the treated water is 

being used for horticulture purposes. Respondent No.2 is 

not discharging any sewage effluent into the Girdharpur 

Nala without proper treatment.  

 

42. The treated water of STP is tested from time to time by a 

Government of India - approved testing laboratory to 
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ensure compliance (ANNEXURE- R-14). The test results 

confirmed that all parameters were well within the 

prescribed limits established by the Ministry of 

Environment, Forest and Climate Change (MoEF) and the 

Central Pollution Control Board (CPCB). These findings 

categorically negate the Applicant’s unfounded claim that 

the STP caused harm to the villagers or contributed to an 

alleged increase in the death rate in the surrounding area. 

Respondent No.2 has ensured compliance with all 

applicable environmental standards and regulations, 

including the proper treatment and disposal of sewage, as 

required by law.  

43. The photographs attached by the Applicant do not pertain 

to the Project of Respondent No.2 and are misleading. 

Furthermore, the communication from Ghaziabad Nagar 

Nigam and the correspondence exchanged between 

Respondent No.2, Ghaziabad Nagar Nigam, and Urban 

Homes Apartment Owners Association clearly establish 

that the alleged issues are unrelated to the Project of 

Respondent No.2. Respondent No.2 has ensured full 

compliance with all environmental regulations and norms, 

and the Applicant’s allegations are devoid of any merit, 

aimed at maligning Respondent No.2 without any 

substantive backing of evidence. 

44. The Applicant’s allegations are therefore unsubstantiated, 

speculative, and aimed solely at maligning the reputation of 

Respondent No.2 without any factual basis. Respondent 
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No.2 respectfully submits that these baseless claims should 

be dismissed by this Hon’ble Tribunal with heavy costs to 

deprecate the practice of filing such frivolous and ill-

motivated Applications. 

45. Unfounded Allegations Regarding Construction Labor 

Facilities and Rainwater Harvesting 

That the Applicant’s assertions regarding the lack of 

facilities for construction labourers and the absence of a 

rooftop rainwater harvesting system in the project are 

unfounded and incorrect. Respondent No.2 had strictly 

adhered to all statutory and regulatory requirements during 

the construction phase of the project, including the 

provision of adequate drainage systems, shelter, lighting, 

fuel, water supply, and solid waste disposal facilities for 

construction labourers. These measures were implemented 

in compliance with applicable labour laws and 

environmental standards to ensure the welfare of the 

workforce and the sustainability of construction practices. 

Moreover, as on date of filing of the present Application, 

the Respondent No. 2 has already completed the Project and 

obtained Completion Certificate and therefore, no 

construction labour is required.   

46. Furthermore, Respondent No.2 has installed rainwater 

harvesting system in the project, in line with the guidelines 

prescribed under the Environment Protection Act, 1986, 

and the norms of the Ministry of Environment, Forest and 

Climate Change (MoEF). This system is fully operational 
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and is a testament to Respondent No.2’s commitment to 

water conservation and sustainable development practices. 

The Applicant’s allegations on these points are baseless, 

misleading, and unsupported by any evidence. Respondent 

No.2 respectfully submits that these claims are made with 

the sole intent of maligning the project and creating 

unwarranted impediments, and they should be dismissed by 

this Hon’ble Tribunal with heavy cost. 

 

C. PARAWISE REPLY 

47. That the contents of para 1 of the Application does not 

apply on the Respondent No.2 and claim sought by the 

Applicant under the Section 14, 15, 16, 17 & 18(1) of the 

NGT Act, 2010 does not apply on Respondent No.2, as the 

Applicant has failed to prove their own case with any proof. 

 

PARA WISE REPLY TO FACTS OF THE CASE 

48. That the contents of paragraph 1 of the Application are 

denied except to the extent of matter of record and require 

no specific reply from Respondent No.2. However, nothing 

stated therein shall be deemed to be admitted unless 

expressly admitted hereinafter. 

 

49. That the contents of paragraph 2 of the Application are a 

denied except to the extent of matter of record and require 

no specific reply from Respondent No.2. However, nothing 
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stated therein shall be deemed to be admitted unless 

expressly admitted hereinafter. 

 

50. That the contents of paragraph 3 of the Application are 

denied. The Applicant has provided misleading and 

incorrect information by falsely associating Mr. Aditya 

Agarwal with Respondent No.2. It is submitted that Mr. 

Aditya Agarwal has no connection, involvement, or 

concern with Respondent No.2, and the Applicant's 

allegations in this regard are baseless and devoid of merit.  

 

51. That the contents of paragraph 4 of the Application are 

denied except to the extent of matter of record and require 

no specific reply from Respondent No.2. However, nothing 

stated therein shall be deemed to be admitted unless 

expressly admitted hereinafter. 

 

52. That the contents of paragraph 5 of the Application are 

denied except to the extent of matter of record and require 

no specific reply from Respondent No.2. However, nothing 

stated therein shall be deemed to be admitted unless 

expressly admitted hereinafter. 

 

53. That the contents of paragraph 6 of the Application are 

denied except to the extent of matter of record and require 

no specific reply from Respondent No.2. However, nothing 

stated therein shall be deemed to be admitted unless 

expressly admitted hereinafter. 
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54. That the contents of paragraph 7 of the Application are 

denied except to the extent of matter of record and require 

no specific reply from Respondent No.2. However, nothing 

stated therein shall be deemed to be admitted unless 

expressly admitted hereinafter. 

 

55. That the contents of paragraph 8 of the Application are 

denied except to the extent of matter of record and require 

no specific reply from Respondent No.2. However, nothing 

stated therein shall be deemed to be admitted unless 

expressly admitted hereinafter. 

 

56. That the contents of paragraph 9 of the Application are 

denied. The Applicant has made baseless and false 

allegations against Respondent No.2 without any 

substantive evidence. It is submitted that Respondent No.2 

has strictly adhered to all environmental norms and 

regulations as specified in Schedule I of the National Green 

Tribunal Act, 2010, while executing the 

residential/commercial project in question. Respondent 

No.2 has obtained all requisite permissions and clearances 

from the competent authorities and has ensured full 

compliance with the applicable environmental laws 

throughout the project's development. The Applicant's 

claims are therefore unfounded and lack merit.  
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57. That the contents of paragraph 10 of the Application are 

denied except to the extent of matter of record. However, 

nothing stated therein shall be deemed to be admitted unless 

expressly admitted by Respondent No.2 in the present 

reply. 

 

58. That the contents of paragraph 11 of the Application are 

denied except to the extent of matter of record require no 

specific comments. However, nothing stated therein shall 

be deemed to be admitted unless expressly admitted by 

Respondent No.2 in the present reply. 

 

59. That the contents of paragraph 12 of the Application are 

denied except to the extent of matter of record and require 

no specific comments. However, nothing stated therein 

shall be deemed to be admitted unless expressly admitted 

by Respondent No.2 in the present reply.  

 

60. That the contents made in paragraph 13 of the application 

are entirely baseless, false, and denied in toto. Respondent 

No.2 has adhered to all environmental norms and statutory 

regulations while developing the project, ‘Aditya World 

City’. The claim that the Respondent No.2 has caused 

effluent drain issues in the village of Shahpur Bamheta is 

wholly false and unsupported by any credible evidence. 

Respondent No.2 has implemented a comprehensive 

drainage and effluent management system within the 
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project, ensuring there is no obstruction to the natural flow 

of effluents or drainage water from the village. The project 

includes a fully functional Sewage Treatment Plant (STP), 

as evidenced by the test reports from a government-

approved laboratory confirming compliance with 

prescribed environmental standards (ANNEXURE R-12). 

The allegation of blocking effluent outlets, leading to 

waterlogging and unhygienic conditions, is factually 

incorrect and appears to be an attempt to malign 

Respondent No.2. The purported photographs enclosed by 

the Applicant are misleading as it does not concern or 

portray pictures of the Aditya World City and inaccurately 

represent the conditions attributable to Respondent No.2. 

Photographs of the STP at Aditya World City are attached 

herewith as ANNEXURE R- 18 . 

 

61. That the contents of paragraph 14 of the Application are 

denied as being incorrect and baseless. Respondent No.2 is 

not discharging any sewage effluent into the Girdharpur 

Nala without proper treatment. It is submitted that a fully 

functional Sewage Treatment Plant (STP) is operational at 

the project site of Respondent No.2. All sewage discharge 

generated from the project is treated through this STP, 

which meets the prescribed environmental standards. This 

test reports from an independent and Government-

approved agency substantiate this, confirming that the 

treated effluent is within permissible limits (ANNEXURE- 
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R-14). The photographs attached by the Applicant do not 

pertain to the Project of Respondent No.2 and are 

misleading. Furthermore, the communication from 

Ghaziabad Nagar Nigam and the correspondence 

exchanged between Respondent No.2, Ghaziabad Nagar 

Nigam, and Urban Homes Apartment Owners Association 

clearly establish that the alleged issues are unrelated to the 

project of Respondent No.2 and have been annexed with 

this Reply as Annexure R-10, R-11, R-12, R-13. 

Respondent No.2 has ensured full compliance with all 

environmental regulations and norms, and the Applicant’s 

allegations are devoid of any merit, aimed at maligning 

Respondent No.2 without any substantive backing of 

evidence. 

 

62. That the contents of paragraph 15 of the application are a 

matter of record, however, it is clarified that Respondent 

No.2 has fully complied with all the requirements and 

procedural mandates under the said notification and 

Environmental Protection Act, 1986. All necessary 

Environmental Clearances have been duly obtained from 

the competent authorities at every stage of the project, 

ensuring strict adherence to the environmental norms and 

regulations, and have been annexed with the present Reply.  

63. That the contents of paragraph 16 of the Application are 

denied as incorrect and misleading. It is submitted that 

Respondent No.2 has obtained the requisite NOC from the 

2783



Ground Water Department, Government of Uttar Pradesh. 

This authorization has the validity from 31.12.2023 to 

12.05.2027. Respondent No.2 has strictly adhered to these 

conditions, ensuring that no unauthorized activity is carried 

out. The Applicant’s assertion are therefore baseless and 

contradicted by the valid permissions obtained by 

Respondent No.2. These permissions reflect Respondent 

No.2's commitment to compliance with all regulatory 

norms. 

 

64. That the contents of paragraph 17 of the application are not 

applicable to Respondent No.2 as it has already obtained all 

Clearances and even obtained Completion Certificate. For 

the kind reference of the Hon’ble Tribunal, the relevant 

Environmental Clearance documents have already been 

annexed with the present Reply at Annexure No. 2, 3, 5. 

That the Respondent No.2 has complied as per EIA 

Notification/ Environment protection Act, 1986. The 

Respondent No.2 has obtained Environment Clearance 

dated 20.06.2024 also from State Level Environment 

Impact Assessment Authority. A true copy of the 

Environment Clearence dated 20.06.2024 issued by State 

Level Environment Impact Assessment Authority is 

annexed herewith as ANNEXURE R-19. These annexures 

conclusively demonstrate Respondent No.2’s strict 

compliance with the provisions of the EIA Notification, 

2006.  
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65. That the contents of paragraph 18 of the application are 

incorrect and denied. It is submitted that Respondent No.2 

has fully complied with the requirements of the Air 

(Prevention and Control of Pollution) Act, 1981, and the 

Water (Prevention and Control of Pollution) Act, 1974, in 

relation to the project Aditya World City. Respondent No.2 

duly obtained the requisite Consent to Establish from the 

Uttar Pradesh Pollution Control Board (UPPCB) on 

28.01.2015 (ANNEXURE- R-4). Respondent No.2 also 

obtained the necessary Consent to Operate under both the 

Air (ANNEXURE- R-7) and Water (ANNEXURE- R-6) 

Acts on 30.09.2021, and subsequently, a consolidated 

Consent to Operate was granted on 21.12.2023 

(ANNEXURE- R-8) and is currently valid. These consents 

confirm that Respondent No.2 has adhered to all regulatory 

requirements to ensure compliance with environmental 

norms. The allegations made by the applicant regarding 

non-compliance are baseless and without merit. The 

Hon’ble Tribunal is respectfully requested to take note of 

Respondent No.2’s diligent adherence to all statutory 

obligations. 

 

66. That the contents of paragraph 19 of the Application are not 

applicable on Respondent No. 2 thus denied. Respondent 

No.2 submits that no trees have been cut during the 

development of the project, and hence, the allegations made 
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in para-19 are baseless and devoid of merit. Respondent 

No.2 has strictly adhered to all environmental norms and 

regulations, and there has been no violation of the 

provisions under The U.P. Protection of Trees Act, 1976, 

or any other applicable law. The Hon’ble Tribunal is 

respectfully requested to dismiss the unfounded claims 

made by the applicant in this regard. 

 

67. That the contents of paragraph 20 of the Application are 

incorrect and are hereby denied. Respondent No.2 

emphatically states that there is no connivance or collusion 

with any other Respondents. It is also to be noted that the 

Respondent No. 2 is in strict compliance with all applicable 

environmental norms and regulations. For the sake of 

brevity, reliance is placed on the documents already 

annexed in the reply above, which substantiate these facts. 

The Hon’ble Tribunal is kindly requested to consider the 

same and dismiss the baseless allegations made by the 

Applicant. 

 

68. That the contents of paragraph 21 of the Application are 

wrong & hence denied as Respondent No.2 has obtained all 

requisite Environmental Clearances (EC), Consent to 

Establish (CTE), and Consent to Operate (CTO) and is in 

full compliance with the applicable standard and specific 

terms and conditions pertaining to environmental norms. 

The Respondent No.2 has consistently adhered to the 
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measures necessary to maintain a sustainable and balanced 

environment, including the protection of air and water 

quality. The allegation that the Respondent No.2 is engaged 

in illegal construction or deriving undue profit at the 

expense of the environment and human lives is baseless and 

lacks merit. Respondent No.2 remains committed to 

sustainable development while ensuring full compliance 

with environmental regulations. For the sake of repetition, 

reliance is placed on the documents already annexed in the 

reply above, which substantiate these facts. 

 

69. That the contents of paragraph 22 of the Application are 

incorrect and are hereby denied. Respondent No.2 has 

obtained all necessary permissions from the Groundwater 

Department, in compliance with the relevant rules and 

regulations.  

 

70. That the contents of paragraph 23 of the Application are 

denied. The allegations regarding contaminated 

groundwater, sewerage effluent, and polluted air causing 

multiple diseases and an increased death ratio over the last 

2-3 years are baseless, exaggerated, and unsupported by 

any evidence. Respondent No.2 has implemented all 

necessary measures, including operating a fully functional 

Sewage Treatment Plant (STP) and adhering to the 

environmental norms prescribed by the MoEF and Central 

Pollution Control Board. The project complies with 
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applicable laws and standards to ensure that no harm is 

caused to the environment or public health. The alleged 

impact on the villagers and the area cannot be attributed to 

the activities of Respondent No.2. 

 

71. That the contents of paragraph 24 of the Application are 

false and denied. The allegations of the Applicant in the 

paragraph under Reply are unsubstantiated and lack 

credible evidence. Respondent No.2 has no relation to the 

contents. Respondent No.2 ensures that all wastewater 

generated from its project is treated through a fully 

operational Sewage Treatment Plant (STP), which meets 

the standards prescribed by the MoEF and the Central 

Pollution Control Board. The treated water is used for 

horticulture purposes thereafter. Any photographs or claims 

made by the applicant do not pertain to the project of 

Respondent No.2 and are irrelevant to these proceedings. 

The Respondent No.2 operates within strict environmental 

norms to prevent any such alleged consequences. 

 

72. That the contents of paragraph 25 of the Application are not 

applicable to the Respondent No.2 as the allegations are 

merely baseless and devoid of any merit. Respondent No.2 

has not cut any green trees in the project area, nor has it 

engaged in any activity that violates environmental norms. 

The construction activities undertaken by Respondent No.2 

are carried out in compliance with all applicable statutes 
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and regulations, including the Environmental Clearances 

(EC) and permissions granted under the Environment 

Protection Act, 1986. The allegations regarding respiratory 

diseases and an increase in the death ratio in the 

surrounding area are speculative and unsupported by any 

evidence. 

 

73. That the contents of paragraph 26 of the Application are 

denied as false and devoid of substance. Respondent No.2 

has obtained all requisite permissions and approvals from 

the concerned authorities prior to undertaking any 

construction activities, including Environmental 

Clearances (EC), Consent to Establish (CTE), and Consent 

to Operate (CTO). After Obtaining all the sanctions and 

permissions, Respondent No. 2 has also obtained 

Completion Certificate. Furthermore, Respondent No.2 has 

not engaged in any actions that threaten the environment or 

result in the illegal destruction of natural vegetation. The 

allegations made in this para are baseless and appear to be 

an attempt to mislead the Hon’ble Tribunal. 

 

74. That the contents of paragraph 27 of the application are 

denied as baseless and without any merit. Respondent No.2 

has undertaken all necessary measures to ensure 

compliance with environmental norms. Furthermore, the 

allegation that Respondent No.2 is disturbing the 

ecosystem or causing hazardous air conditions is entirely  

3389



false. The Respondent No.2 operates within the parameters 

of approvals and consents granted by the relevant 

authorities, which include conditions for maintaining air 

quality. Any assertion to the contrary is an attempt to 

mislead the Hon’ble Tribunal, as there is no evidence to 

substantiate the claim that the activities of Respondent No.2 

are causing environmental or health hazards to the villagers 

of Shahpur Bamheta. 

 

75. That the contents of paragraph 28 of the Application are 

denied as misconceived and devoid of merit. The averments 

of the Applicant are frivolous and there is no backing of 

evidence to the averments, thus there is no merit in the case 

of Applicant. Respondent No.2 has adhered to all statutory 

norms and complied with the environmental laws enforced 

by the relevant authorities. Allegations regarding 

environmental degradation due to the Respondent No.2’s 

actions are entirely baseless and unsupported by any 

evidence. 

 

76. That the contents of paragraph 29 of the Application are 

false, frivolous and fabricated to create an illusion of cause 

of action. All the alleged complaints have been suddenly 

filed on the same dated i.e., 04.11.2024, merely, 8 days 

before the filing of the Petition. This clearly shows the 

malafides of the Applicant. All the alleged complaints have 

been fabricated in an attempt to create unfounded cause of 
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action. Furthermore, Respondent No. 2 has already 

completed the Project and attained Completion Certificate 

on 29.12.2023 i.e., much before the making of the first 

Complaint on 04.11.2024.  

 

77. That the contents of paragraph 30 of the Application are 

false as the Applicant is not aggrieved. That the Applicant's 

alleged grievance against Respondent No.2 is baseless and 

without merit and in thin air. The claim of inaction on the 

part of Respondent No.2 is wholly unfounded. There is no 

basis for seeking any directions from this Hon'ble Tribunal 

against Respondent No.2, as it has acted in accordance with 

the law at every stage of the project along with all 

compliances, sanctions and permissions. The Respondent 

No. 2 craves liberty to refer to and rely upon the contents 

of Preliminary Objections and Submissions and Brief Facts 

as all contents of the same are not repeated herein for the 

sake of brevity. 

 

D. PARAWISE REPLY TO GROUNDS 

78. The contents of Ground number 1 are ambiguous and 

general and have no relation to Respondent No.2. The 

assertions made are baseless and unsubstantiated. The 

Respondent No. 2 has duly obtained all permissions for its 

Project – “Aditya World City”. The Respondent No. 2 

craves liberty to refer to and rely upon the contents of 

Preliminary Objections and Submissions and Brief Facts as 
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all contents of the same are not repeated herein for the sake 

of brevity. 

 

79. The contents of Ground No. 2 are baseless and without any 

factual basis. The Respondent No. 2 has obtained and 

maintained Environmental Clearance since 2007. The 

allegation that Respondent No.3 approved the DPR/Layout 

Plan/Construction Map without verifying the prior 

Environmental Clearance from Respondent No.2 is 

misconceived and incorrect. The DPR/ Layout Plan / 

Construction Map of the Project was sanctioned on 

25.04.2011. Therefore, the Ground in paragraph under 

reply is unfounded.  

 

80. That the contents of Ground No. 3 - 4 are not applicable to 

Respondent No. 2 as the Applicant has failed to produce 

any evidence to corroborate the claim. Respondent No.2 

has a fully operational Sewage Treatment Plant (STP) to 

treat all sewage generated within the project. Independent 

Government laboratory test results confirm that the treated 

water complies with the prescribed limits set by MoEF and 

the Central Pollution Control Board. Further, the treated 

water is being used within the Project for Horticulture 

purposes. The Applicant’s assertions are devoid of merit 

and not supported by any evidence. The Respondent No. 2 

craves liberty to refer to and rely upon the contents of 

Preliminary Objections and Submissions and Brief Facts as 
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all contents of the same are not repeated herein for the sake 

of brevity. The claim that Respondent No.2 has violated the 

Hon'ble Supreme Court's order in Hinch Lal Tiwari v. 

Kamla Devi is misplaced, as the facts of the present case 

are not comparable to the cited matter. 

 

81. The assertion in Ground 5 has no bearing to Respondent 

No.2. The averment that Respondent No.2 has violated the 

Water (Prevention and Control of Pollution) Act, 1974, and 

the Air (Prevention and Control of Pollution) Act, 1981, is 

false and devoid of substance. Respondent No.2 has 

obtained all necessary Consents to Establish and Consents 

to Operate from the Uttar Pradesh Pollution Control Board 

and has strictly adhered to all environmental norms and 

guidelines under these Acts. The Respondent No. 2 craves 

liberty to refer to and rely upon the contents of Preliminary 

Objections and Submissions and Brief Facts as all contents 

of the same are not repeated herein for the sake of brevity. 

 

82. The contents in Ground No. 6 are devoid of any merit and 

baseless. The averments that Respondent No.2 has not 

obtained permissions from the Forest Department and has 

felled green trees, greenery, and shrubs is denied. 

Respondent No.2 has not engaged in any tree felling or 

vegetation removal. As not even a single tree was fell or 

removed in the project, therefore, there was no requirement 
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to seek permission under applicable forest laws. This 

ground lacks any factual or evidentiary basis. 

 

83. That the contention in Ground No. 7 does not bear any merit 

to the case as there is no evidence to prove such allegation. 

Respondent No.2 has provided adequate and necessary 

facilities for the welfare of construction workers, including 

proper drainage, accommodation, lighting, and waste 

disposal systems, in compliance with all applicable labour 

and environmental regulations at the time of development 

of the Project.  

 

84. The contents of Ground No. 8 are devoid of any proof or 

evidence to corroborate such baseless allegation. 

Respondent No.2 has implemented rainwater harvesting 

systems in compliance with applicable environmental and 

construction norms.  

 

85. The allegation made in Ground No. 9 are false frivolous and 

does not bear any merit. Respondent No.2 has obtained all 

necessary permissions from the Ground Water Department 

which is still valid till 12.05.2027. Respondent No.2 has 

strictly adhered to regulatory requirements in this regard. 

The Respondent No. 2 craves liberty to refer to and rely 

upon the contents of Preliminary Objections and 

Submissions and Brief Facts as all contents of the same are 

not repeated herein for the sake of brevity. 
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86. That the Contents of Ground No. 10 are unsubstantiated and 

do not assist the Applicant against Respondent No.2. The 

answering Respondent has not caused any harm or 

pollution of air and water.  

 

87. That the contents of Ground No. 11 is not applicable on 

Respondent No.2 as no risk or harm to the environment or 

human health has been caused by Respondent No. 2. The 

Applicant has made baseless allegations without any actual 

substance whatsoever. There is no proof of such 

exaggerated allegations by the Applicant which do not have 

any factual basis whatsoever.  

 

88. That Section 14 of the Act is not applicable on the 

Respondent No.2 Project as the Application made by the 

Applicant is barred by limitation prescribed. Moreover, the 

Applicant has failed to prove his case, by failing to produce 

any evidence. The Applicant has failed to prove that his 

Application under Section 15 of the Act is maintainable. It 

is most humbly submitted that the Applicant has failed to 

prove that any damage has been caused or any injury has 

incurred to any person because of the Project ‘Aditya World 

City’. 

 

89. That Section 16 of the National Green Tribunal 2010, deals 

with the Appeal against an Order passed by this Hon’ble 
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Tribunal and therefore the same is not applicable in the 

present case. Section 17 of the Act, is not Applicable on the 

Respondent No.2 as the Applicant has failed to prove or 

place on record any document to prove that any death is 

caused because of the Project ‘Aditya World City’. Mere 

averments are not sufficient unless backed by evidence. 

 

90. That the present Application filed by the Applicant is liable 

to be dismissed on the face of it. The Applicant has filed 

the present under Section 18(1) read with Section 14, 15, 

16 & 17 of National Green Tribunal Act 2010. It is pertinent 

to note that the Applicant has failed to justify the invocation 

of aforesaid provisions while filing the present Application.  

 

91. The documents/annexures filed with the Application either 

have no bearing with the project of the Respondent No. 2 

or have been manufactured/ fabricated by the Applicant to 

falsely create an alleged Cause of Action against the 

Respondent No. 2. All the documents filed by the Applicant 

has fabricated for self-serving interests.  

 

92. That the Applicant has failed to file the present suit within 

the prescribed period of limitation. Therefore, the present 

case is barred by limitation.  

 

93. The Respondent No.2 denies all allegations made by the 

Applicant. The counsel for answering Respondent has 
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refrained from line to line denial of the Application in the 

interest of brevity, however, the same shall not be read 

against the answering Respondent.  

 

94. The Respondent No.2 reserves the right to file additional 

submissions at a subsequent stage, accompanied by all 

relevant documents and evidence, as may be necessary to 

fully address the issues raised in the Application, if required 

or so directed. 

 

95. The Respondent No.2 reserves the right to amend, 

supplement, or modify this reply at any stage of these 

proceedings, as may be deemed appropriate and as 

permitted by this  Hon’ble Tribunal. 

 

96. The Respondent No.2 reserves the right to raise objections 

regarding the admissibility, relevance, and materiality of 

any document, evidence, or submission presented by the 

Applicant and to seek their rejection accordingly. 

 

97. The Respondent No.2 reserves the right to raise all 

objections, defences, and contentions available to it under 

the law and facts, including those not specifically raised in 

this reply, at an appropriate stage of these proceedings or 

during oral pleadings. 
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98. The Respondent No.2 reserves the right to seek any and all 

reliefs, directions, or orders from this Hon’ble Tribunal as 

may be deemed just, necessary, and equitable in the 

circumstances of the case. 

 

PRAYER 

In view of the facts and circumstances of the case, and the 

submissions made herein, it is respectfully prayed that this 

Hon'ble Tribunal may be pleased to: 

i. Dismiss the present application filed by the 

Applicant; 

ii. Award exemplary costs to the Respondent No.2 for 

the frivolous and baseless nature of the application 

and to deter Applicant to file similar future 

applications;  

iii. Pass any further order or direction that this Hon'ble 

Tribunal may deem fit, just, and proper in the interest 

of justice, and in consideration of the legal and 

factual submissions made herein. 
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FOR THIS ACT OF KINDNESS, THE RESPONDENT NO. 

2 AS IS DUTY BOUND SHALL EVER PRAY. 

RESPONDENT NO.2 

THROUGH  

DRAWN ON : 20.03.2025 

FILED ON:-22.03.2025 

PLACE: Delhi 

DIVYAKANT LAHOTI/ 
KARTIK LAHOTI

COUNSEL(S) FOR RESPONDENT NO. 2
B-23, SECTOR 14,

 NOIDA, UTTAR PRADESH, 201301
Ph. 9868541200

divyakant@lahotiadvocates.com
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GV� YXTONM� LZ�N=� GMXV� U)NN� YN8UIMG� �RD� RNJa�� IRGNO� GN�NV=D� GK� [T�NR5UN
OTIXI
SU�GMXV�GV�I\��
NNOGK��YI+NGM�N�`NMN�IRGNOGUN=�GV�ON)N�YXTF8�N
IX�LNIQU�IG�N�WN�[N$

���� �NVWXN�GV�YN8UIMG��RD� RNJa�� IRGNO�GN�=� IRGNOGUN=� `NMN� /R�D� IG]�NI8RU
GMN�V�WN�VD[V��IWXGK�OH/U�\N[U�IRGNOGUN=�`NMN�RJX�GK�WN�[K$

�����IQ� �NVWXN� HVD� GIUL�� 9D�G� OVRNYNVD� W6OV� MNV0@� GXV'tNX@� W\	IXGNOK@
W\NLZIU=@�0�VXVW@�OKRMVW�YNIQ�JVUT� 
GXVI'9IR9K
�L]N,U�GK�WNUK�J6@�UNV�POGV
I\�� IRGNOGUN=� `NMN� 
NNOGK�� YI+NGM�N� GNV� OHNXTLNIUG� 2��� QV�� JNV[N$
EOGV� YIUIM'U� X[M� /UMK�� IRItN�9� YR/)NNLXN� LIM�NVWXNYNVD� JVUT� +NK
IRGNOGUN=� `NMN� 
NNOGK�� YI+NGM�N� GNV� IX�NN=IMU� QM� LM� IRGNO� 
NT<G� QV�
JNV[N$

���� IRGNOGUN=�`NMN��NVWXN8U[=U����L]IUtNU�+NRX#+NZ>N�0�YNI)N=G�QCI�9�OV�QTF=\
YN�� R[=� �RD� ��� L]IUtNU� +NRX#+NZ>N�0� Y<L� YN�� R[=� GV� \N+NNI)N=�NVD� GNV
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NNOGK�� YI+NGM�N� `NMN� LZR=� IX�NN=IMU� \N[U� LM� �RD� HNXGNVD� GV� YXTONM
YIXRN�=��L�OV�IXIH=U�GM�IRG]��IG�V�WN�VD[V$

��EEO�O�LL]]GGNNM�M�IIRRGGNNOOGGUUNN=�=�`̀NNMMN�N�LL]]

XX[[U�U�������LL]]IIUU

NNU�U�++NNRRXX##++NNZZ>>NN��0�0�RRNN//UUIIRRGG
��L�L�OOV�V� YYNNII))NN==G�G� QQCCII��9�9�OOV�V� QQTTFF==\�\� ��RRD�D� YY<<L�L�YYNN���� RR[[=�=� GGV�V� \\NN++NNNNII))NN==��NNVVD�D� GGNNV�V� IIRRGG]]��
IIGG��N�N�WWNNXXN�N�OOTTIIXXII

SSU�U�IIGG��N�N�WWNN��[[NN$$

���� �NVWXN8U[=U� IX�NN=IMU� HNXGNVD� GV� YXTONM�� LTI\O� /9V
NX@� 4N�M� /9V
NX� U)NN
IR_TUa�OF	/9V
NX�L]/UNIRU�IG�V�WN�VD[V@�IWXGV�I\���IRGNOGUN=�`NMN�IX�
NT<G
+NZIH� PL\&�N� GMN�K� WN�V[K$� EOGV� YIUIM'U� Y8�� L]/UNIRU� ONHTQNI�G
OTIR�NNYNVD��)NN	�LNV/9�YNI4O@�9V\K4NVX��'OSV8W@�MNWGK��L]N)NIHG�LN%tNN\N@
L]N)NIHG�/RN/)��GV8Q]�YNIQ�GV�I\��
NNOX�`NMN�OH�	OH��LM�WNMK�YNRD9X
�RD�HZ<��IX�NN=M�N�XKIU�GV�YXTONM�+NZIH�PL\&�N�GMNE=�WN�[K$

���� +NZ	YW=X� GV� 4\/R�L� IR/)NNILU� +NZ	/RNIH�NVD#IGONXNVD� GV� LTXRN=O� JVUT
IRGNOGUN=� `NMN� �NVWXN8U[=U� L]5�VG� LIMRNM� GNV� �YNRVQX�GMXV� GK� Q
NN� HVD�
L]QV
N�OMGNM�GK�LTXRN=O�XKIU#
NNOXNQV
NNVD�GV�L]NIR�NNXNVD�GV�YXTONM�YNRt�G
GN�=RNJK�GK�WN�[K$

���� �NVWXN� JVUT� YIW=U� +NZIH� GV� Y8U[=U� I/)NU� YNFNQK� GNV� OHN�NVIWU� GMUV� JT�
IRGNOGUN=�`NMN�PXGV�I\��YNRt�G�WXOTIR�NN�D�PL\&�N�GMNE=�WN�D[K$

���� �NVWXN� GK� ��� L]IU
NU� +NZIH� �RD� PO� LM� IXIH=U� O(LI5U�NVD� GV� IRG]�� GN
YI�NGNM� 
NNOGK�� YI+NGM�N� `NMN� YLXV� LNO� MNVG� GM� M>NN� WN�[N� IWOOV
+NZ	YW=X�Y)NRN�IRGNO�GN�NV=D�GK��IQ�GNVE=�QV�UN�FXUK�J6@�UNV�POGK�L]IULZIU=
GK�WN�OGV$� IRGNOGUN=�`NMN� IRItNI�9�NVD�GV�YXT�L� IRGNO�GN�=�W6OV	W6OV
LZ�N=� IG��WN�D[V��RD�
NNOGK��YI+NGM�N�GK�QV�UN�GN�+NT[UNX� IG�N�WN�[N@
POK� YXTLNU� HVD� O(LI5U�NVD� GV� J/UN8UM�N� GN� YI�NGNM� LTX�� IRGNOGUN=� GNV
PL\&�N�JNVUN�WN�[N$

���� IRGIOU��NVWXN�GK�OVRNYNVD�GN�/)NNXK��IXGN�NVD�GNV�J/UN8UM�N�JNVXV�UG�PXGN
M>N	M>NNR� IRGNOGUN=� `NMN� IG�N� WN�[N�� IWOGV� I\�� IRGNOGUN=� GNV
YNRDI9�NVD�OV��)NNVISU��M>N	M>NNR�2���\VXV�GN�YI�NGNM�JNV[N$

�� PL�T='U� QNVXNVD� L]�NNI\�NVD� GV� Y�NKX� YNRNOK�� �NVWXNYNVD� GV� IG]�N8R�X� JVUT� RNJa�
IRGNO� 
NT<G� GV� ON)N	ON)N� RNJa�� IRGNO� GK� IRI+N8X� HQNVD� JVUT� �TI'UOD[U� QMNVD� GN
IR
\V�N�N�GM�OI8XIJU�RN/UIRG�2���GV�YN�NNM�LM�RNJa��IRGNO�
NT<G�GK�[�NXN�JVUT

NNOX�`NMN�HNLQ�0�IX�NN=IMU�IG�V�WN�D[V$

�� IRGNOGUN=�GNV� IR_TUa	YNLZIU=�GK�OTIR�NN�HTJ6�N�GMNXV�GV�I\��P5UM�L]QVtN�LNRM
GNMLNVMVtNX�I\IH9V0�`NMN�IR_TUa�GXV'tNX��RD�YNRt�G�IR_TU�+NNM�L]N)NIHGUN�GV�YN�NNM
LM��RD�OH�F���L�OV�/RKGCU� IG�V�WN�VD[V�U)NN� IRGNOGUN=�GNV� IR_TUKGM�N�O(F8�NK
GN�NV=D� GNV� /R�D� IG]�NI8RU� IG�� WNXV� GK� YXTHIU� IX�NN=IMU� HNLQ�0� LZ�N=� GMXV� LM
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IX�HNXTONM�L�=RV^N�N�
NT<G�\VGM�P5UM�L]QVtN�LNRM�GNMLNVMVtNX�I\IH9V0�`NMN�L]QNX�GK
WN�[K$

�� IXWK� ^NV �GV� IRGNOGUN=YNVD�GV�LDWKGM�N�GV�O(F8�N�HVD� IQtNN	IXQV=tN� �RD� L]IG]�N
U)NN��NVWXN�IG]�N8R�X�JVUT�
NNOGK��YI+NGM�N��RD� IRGNOGUN=�GV�H��� IX�LNIQU�IG�
WNXV�RN\V�YXTF8�N�GN�L]N�L�
NNOX�`NMN�LC)NG�OV�WNMK�IG�N�WN�[N$

�� GCL�N�L]QV
N�GV�X[MK��^NV NVD�HVD�IXWK�L:ZWK�IXRV
N�GV�HN��H�OV�YNRNOK���NVWXNYNVD
GV�I\��+NZIH�YW=X��RD�IRGNO�GK�XKIU�GV�Y�NKX�IX�NN=IMU�PLMNV'U�2�R/)NNXTONM�L]+NNRK
GN�=RNJK�OTIXI
SU�GMUV�JT��GCU�GN�=RNJK�OV�
NNOX�GNV�YR[U�GMNXV�GN�G�9�GMVD$

������������������������������������������������������������������+NRQK�@
J�#	

������������WWVV������OO����IIHH--
������������������������������������������������������������������OISR

OODD>>��N�N�������������((��))##YYNN%%		��		����		������IIRRIIRR��NN##����������UUQQaaIIQXQXNN::GG$$
L]IUI\IL�IX(XI\I>NU�GNV�OZSXN)N=��RD�YNR
�G�GN�=RNJK�JVUT�L]VI�NU��	
�� OH/U�H�0\N�T'U@�P5UM�L]QV
N$
�� OH/U�IW\NI�NGNMK@�P5UM�L]QV
N$
�� OH/U�Y��^N@�IR
NV�N�^NV �IRGNO�L]NI�NGM�N@�P5UM�L]QV
N$
�� OH/U�IX�8 G�L]NI�NGNMK@�IRIX�IHU�^NV @�P5UM�L]QV
N$
�� OH/U�+NZIH�Y��NI,U�YI�NGNMK@�P5UM�L]QV
N$

����YN.N�OV@
J�#	

��������WWVV������OO����IIHH--
���������������������������������������������������������������OISR

OODD>>��N�N�����������((��))##YYNN%%		��		����		������IIRRIIRR��NN##������������UQUQaaIIQXQXNN::GG$$
L]IUI\IL�IX(XI\I>NU�GNV�OZSXN)N=��RD�YNR
�G�GN�=RNJK�JVUT�L]VI�NU��	
�� YN6_NVI[G�IRGNO�YN�T'U@�P5UM�L]QV
N�
NNOX$
�� L]HT>N�OISR@�GM��RD�IXF8�NX@�P5UM�L]QV
N�
NNOX$
�� OH/U�L]HT>N�OISR#OISR@�P5UM�L]QV
N�
NNOX$
�� YN�T'U��RD�OISR@�MNW/R�LIM�NQa@�P5UM�L]QV
N$
�� HJNIXMK^NG@�IXF8�NX��RD�LDWK�X@�P5UM�L]QV
N$
�� YI�N
NNOK�IXQV
NG@�YNRNO�F8�NT@�WXL)N@�\>NX§$
�� HT>��X[M��RD�[]NH�IX�NVWG@�P5UM�L]QV
N$
�� L]F8�N�IXQV
NG@�OJGNMK�YNRNO�OD"N@�P5UM�L]QV
N$
�� OH/U�YXT+NN[@�YNRNO��RD�
NJMK�IX�NVWX�IR+NN[$
��� YNRNO��RD�
NJMK�IX�NVWX�IR+NN[�GK�[N0=�4NE\�JVUT$

������������������������������������������������������������YN.N�OV@
J�#	

��� WWVV������OO����IIHH--
������������������������������������������������������������OISR
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ANNEXURE R-2

No. 21-431/2007-l.t.\.ll/ 
Government of India 

Ministry of Environment & Forests 

To 
M/s. Agarwal Associates Consortium, 
10, New Rajdhani Enclave, Vikas Marg, 
New Dellli -110 092. 

Paryavaran Bhawan, 
CGO Complex, Lodi Road, 

New Delhi-11 0003. 

Dated: 31" October, 2007 

Subject: Construction of township 'Aditya World City' at Sllahpur Bamhetta 
village, NH-24, Dis!. Gllaziabad by M/s. Agarwal Associates Consortium -
Environmental Clearance- reg. 

This has reference to your application No nil dated 04 04 2007 anci subsequent 
letters dated 14 07.2007 and 10 1 0._2007 seeking pnor enwonmental c:eclrilrlCCo for the: 
above proJect under the EIA Nottficatton, 1994. The proposal t1a~ been app1a1sed as per 
prescribed procedure 1n the ltghts of provis1ons under the EIA Not1f1cation 2006 on the 
basis of the mand,1tory docurnents enclosed w1U·1 the appl!catio_n V!Z_, the Oucs!fonna1re 
EIA. EMP and the add1t1onal clanficat1ons furntshed 1n response to the obscrvat:uilc; of 
the f:Oxpert Appraisal Committee constituted by the competent author1ty 111 its meetin,Js 
held on 2511

' -27 11
' Septernbc-or. ~007 and 11 11

' -12"' October. 2007 anci award·ed Cr,i:i 
g1·ad1ng to the project 

2 It is interalia. noted that the proJect involves the construction of a r·es1denua1 
townsh;p on a plot area of 71, 86 hectares ("1_4() 661 7 sq rn ) The Ictal L:utll c.:p are2 
proposed is 9, -;·c-3.681 sq m The total no of apartments proposed oJC 3B2C (4F3!~ -?EB "") 

· GR -1096. 2 81'<- -1612 & I 81\-824) The total water requ;rc,lnc"nt 1S c1:J'i7 1-(1 D ~-3ovcc_, 

fmm CIJA (fresh water -302() KLD + recycled water -1329 KLD Tr1e treatec1 waste water 
shall be used for flush1ng of toilets 21nd hort1culture purposes Tr;e capacity of STP 
proposed 1s 3 12 MLD The total solid waste generat;on will be 12336 kg /day Tl12 
povller requirement rs 2:-5 fV1Vr-'\ Total car· parking spaces proposed ~:!re :s·/?!1 (baserr1ents 
st;lt and surface) The total cost of the project 1s 1\s 190.00 crorcs 

3 The Expert Committee after dut-; consrc!cr·atrons :Ji the; reic.:v~~lnt Jd:;:Jf:o(~:-Hs 

submitted by the pr·oJC?Ct propone-nt and addit1onal clarificatrorlS furn1shcd rro ~--::;spurts~-; L· 
1ts observations r:ave accorded environnlC:;ntal clearancE; as per the provrsro!i::;-.., cf 
Envrronmental Impact Assessment Notrfication- 1994 a.nc..i 1ts subsequer·:t am(-:ndm :·nts 
subject to stnct cornpl1anccc of the terms and condittons as follows 
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- -----------·~~-

PART A- SPECIFIC CONDITIONS 

I. Construction Phase 

i) "Consent for Establishment" shall be obtained from Uttar Pradesh State Pollution 
Control Board and a copy shall be submitted to the Ministry before start of any 
construction work at the site. 

i) All required sanitary and hygienic measures should be in place before starting 
construction activities and to be maintained throughout the construction phase. 

ii) A First Aid Room will be provided i'n the project both during construction and 
operation of the proJect 

iii) 

iv) 

v) 

Adequate drinking water and sanitary facilities should be provided for 
construction workers at the site. The safe disposal of wastewater and sol1d 
wastes generated during the construction phase should be ensured 

Provision should be made for the supply of fuel (kerosene or cook1ng gas): 
ulens1ls such as pressure cookers etc to the labourers ciunng construction 
phase. 

All the labourers to be engaged for construction should be screened for health 
and adequately treated before engaging them to work at the site 

vi) For disinfection of waste water, use ultra violet radiation. not chlonnatlon 

vii) All the topsoil excavated dunng constructlonact1v1tles should r)e stored for use 1n 
horticulture/landscape development within the project s1t" 

viii) Disposal of muck during construction phase should not create any adverse effect 
on the neighbouring cornmun1tles and be disposed tak1ng the necessary 
precaulions for general safety and health aspects of people. only 1n approved 
s1tes witt1 the approval of competent authonty 

ix) So1l and ground water samples w1ll be tested to ascerta1n ti<al tr1crc~ IS no tnrcat 
to ground water quality by leaching of heavy metals and other tox1c 
contaminants. · 

x) Construction spo1ls. includ1ng b1tum1nous matcr1al and other hazardous matenals 
must not be allowed to contaminate watercourses and tile dump sites for sucil 
material must be secured so that they should not leach 1nto the ground water 

x1) Tt1e diesel generator sets to be used dur~ng construction phase should be low 
sulphur diesel type and should conform to E (P) Rules prescnbed lm a1r and 
no1se em1ssion standards. 

xll) Vehicles h1red for bnngin~J constructton matenal to the s1tc shoVId be ir1 ~~cocJ 

cond1t1on and should coniorm to appl1cablf: a1r and no1se corniSSior\.stancia:ds and 
should lle operated only dunng non-peak hours 

. ~ 0 r _ 1/ ,.....-, ;, 

d~ 

''I 
' 
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xin) The annual rainfall intens1ty :s taken !nto consicicrc:tior; fer caicuiatHlg the rcnn 
water harvesting irJstead of the peak houri·Ji ra1;1 faii :ntens!ty ll:e ra:r1 water 
harvesting system need to be revised for peak r-1ouriy runoff 

xiv) Ambient noise levels should conform to residential standards both during day 
and night. Incremental pollution loads on the ambient air and noise quality 
should be closely monitored during construction phase 

xv) Fly ash should be used as building matenal 1n the construct1on as per the 
provisions of Fly Ash Notification of September, 1999 and amended as on 
August, 2003 (The above condition is applicable only if the proJect IS within 100 
km of Thermal Power Station). 

xvi) Ready mixed concrete must be used in building construction. 

xvii) Storm water control and its re-use as per CGWB and BIS standards for var;ous 
applications. 

xv11i) Water demand during construction should be reduced by use of prco-m;xed 
concrete. cunng agents and ot11er best pract;ces referred 

xix) Permiss;on to draw ground water shall be obta;ned from the competent Authority 
pnor to construction/operation of the project. 

xx) Separation of grey and black water should be done by the. use of dual plumbmg 
line for separation of grey and black water. 

xxi) Treatment of 100% grey water by decentral;sed treatment should be done 

xxii) Fixtures for showers. toilet flush;ng and drmk;ng should be of low tlow.eltlier by 
use of aerators or pressure reducing dev1ces or sensor based contml 

xxiii) Use of glass may be reduced by upto 40% to reduce the electnc1ty consumption 
and load on a;rcondition;ng If necessary. use h1gh quality ,doutJie glass with 
spec1al reflect;ve coat;ng 1n w;ndows 

xxiv) Roof should meet prescr1pt1ve requirement as per Energy Conservation Gulld;ng 
Code by using appropriate th\'rmal insulation mate1·.1al to fulfill requ;rernent 

xxv) Adequate measures to reduce air and noise pollution during construct:on keeping 
111 mind CPCB norms on noise l1m1ts 

xxv1) Opaque wall should meet prescriptive requ,·ernent as per Energy ConservatiOn 
Bu;ld;ng Code which 1s proposed to be mandatory for all a;rcond;t;oneci spaces 
wll;le :t is aspirational for rlOn-alrcondittoneci spaces by usc: of 11ppropnate 
tllermal1nsulation matenal to fulfill requ;rement 

tl. Qj:leration. Phase 

1) Tile Installation of tile SewacJe Treatment l'lant (STP) si,ocdu I;" ce:·uf;ed tly ac' 

Ministry before the protect is commissioned for operat1or1 D1sd1arge of treakll 
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sewage shall conform to the norms & standards of the Uttar Pradesh State 
Pollution Control Board. 

ii) Rain water harvesting for roof run- off and surface run- off. as plan submitted 
should be implemented. Before recharging the surface run off, pre-treatment 
must be done to remove suspended matter. oil and grease 

iii) The solid waste generated should be properly collected & segregated before 
disposal to the City Municipal Facility. The In-vessel b1o-conversion technique 
should be used for compostmg the organic waste. 

iv) Any hazardous waste including biomedical waste should be disposed of as per 
applicable Rules & norms with necessary approvals of the Uttar Pradesh State 
Pollution Control Board. 

v) The green belt des1gn along the periphery of the plot shall ach1eve attenuat1on 
factor conforming to the day and n1ght noise standards prescnbed for residential 
landuse. The open spaces inside the plot should be suitably landscaped and 
covered with vegetation of indigenous variety. 

vi) Incremental pollution loads on the ambient a11 quality, no1se and water quality 
shouldbe periodically monitored after commissioning of the prowct 

v11) Appl1cat1on of solar energy· should be incorporated for illum1nat10n of common 
areas. l1ghting for gardens and street l1gllling 1n addit1on tq proviSIOn for solar 
water heat1ng /\ hybnd system or full)' solar system for a portion of tile 
apartments s1·1ould be prov1ded 

viii) Traff1c congest1on near the entry and ex1t po1nts from tile roads adjoining the 
proposed project site must be avo1ded r"ark1ng should be full)' 1nternal1zed and 
no public space should be utilized. 

1x) A Report on the energy conservation measures conf11rn1ng to energy 
conservation norms finalize by Bureau of Energy Efficienc·/ sll,~)u)d be preparc:d 
incorporating details aboui building :-n.atl-:nals g tecnnoio·;jy 1-< ls.' U Factors ·~~tc 
and subrn1t to the IVI1n1stry 111 tr11ee monii1s t1me 

PART- B. GENERAL CONDITIONS 

i) The env~ronmental safeguards conta1ned :n the E lA Peport should be 
implemented 1n letter and sp1rit 

ii) Six monthly monnonng reports sl10ulcl rJe sut:Hllltted to :rle r·.,.11fl1Slry ancl its 
F~eg10nal Ollice. Lucknow 

4 Offic1als frorn the r~eg1onal Off1ce of tv!OEF. Lucknow wi1o woulci be rnon:tormg 
the 11nplementat1on of env11onmental safeguarcis should be g1ven full cooperat1on 
faCilities and documents I data by the. project proponents dur11lg ihe11 f1nspect1on f\ 
complete set of all the documents subm1tted to MoEr: sl10uld be; forwarded to tile CCF 
Pegional office of MOEF. Lucknow 

:0. In tile case of any change(s) in tile scope of the proJect. the proJect would reqc11re 
a fresh app1·aisal by th1s M1n1stry 

! 
I 
,I 

If 
i! 
!I· 
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·i. 
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'-· ',; ,1/ 
// 

/7<7 
// · 6. The Ministry reserves the right to add additional safeguard measures 

I - subsequently, if found necessary, and to. take action including revoking of the 
"'~/ environment clearance under the provisions of the Environmental (Protection) Act, 

i'/ 

/ 1986, to ensure effective implementation of the suggested safeguard measures in a 
time bound and satisfactory manner 

7. All other statutory clearances such as the approvals for storage of diesel from 
Chief Controller of Explosives, Fire Department, Civil Aviation Department, Forest 
Conservation Act, 1980 and Wildlife (Protection) Act, 1972 etc shall be obtained, as 
applicable by project proponents from the competent authorities 

8. The project proponent should advertise in at least two local Newspapers widely 
circulated in the region, one of which shall be In the vernacular language informing that 
the project has been accorded environmental clearance and copies of clearance letters 
are available with the Uttar Pradesh State Pollution Control Board and may also be 

·seen on the website of the Ministry of Environment and Forests at 
http://www.envfor.nic.1n The advertisement should be macJe w1th1n 7 days from the day 
of issue of the clearance letter and a copy of the same should be forwarded to the 
Regional office of this Ministry at Lucknow 

9. These stipulations would be enforced among others under the provisions of 
Water (Prevention and Control of Pollut1011) Act, 1.974, the Air (Prevention and control of 
Pollution) act 1981, the Environment (Protection) Act, ,1986 the Public Liability 
(Insurance) Act, 1991 and EIA Notif1cat1on, 2006. 

\ 
10 Under the provisions of Environment (Protection) !\et. 1986. legal action st1all tJE' 

initiated against tt1e proIect proponent 1f it was found tr,at .construction :if 11,e proIect r1as 
been started without obtaining environmental clearance 

11 Environmental clearance Is subIect to final order of the Hon'ble Supreme ·court of 
India in the matter of Goa Foundation Vs. Union of India ,n V\/rit Pet1t1on (Civil) No 460 o! 
2004 as may be applicable to this proIect 

(Bharat Bhusl1a11) 
Director (LI\) 

bbh us ha 119 S@ya hoo. com 

0 
Tel: 24360795 

Copy to - -" I . I o . "),,,uD ) 

1 The Secretary, Departrnent of Environment, c;over·nment of Ultar Prades1-1 

2 

3, 

4, 

5 

Lucknow 
The Member Secretary. Uttar Pradesh Pollution Control Boacd, l"ICUP 
Bhavan, 3" 1 Floor, Vibhuti Khand. Gomtinagar, Lucknow 
The CCF Regional Office Ministry of E.nvironrnent & l'mests 
Kendriy.a Bhawan, 511

' Floor, Sector H'. Aligan1 t.ucknow .. 226020 
IA - Division, Monitoring C81I, MOEF, New De!h1. 110003 
Guard file 

1,O/CZ) 

I 
Director (I!,) 

r 
! 

i 
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ANNEXURE R-3

0 

() 

~tatelevel Environment Impact Assessment Authority, Uttar Pradesh 

Directorate of Environment, U.P. 
Dr. Bhim Rao Ambedkar Paryavaran Parisar 

Vineet Khand-1, Gomti Nagar, Lucknow- 226 010 
Phone: 91-522-2300 541, Fax: 91-522-2300 543 

To, 
Mr. P.S- Chaudhary, 
G.M., 
10, New Rajdhani Enclave, 
Adjacent to Preet Vihar Metro Station, 
Vikas Marg, New Delhi-110092. 

Ref. No./.S~t"!Praya/SEAC/1602/2012/DD(D) 

E-mail: doeuplko@yahoo.com 
Website : www.seiaa:up.com 

Date: 0':f-ectober,2013 

Sub:Environmental Clearance for Township Project "Aditya World City" at Village­
Shahpur, Bamheta, ·NH-24, Ghaziabad, U.P. Ms Agarwal Associated {Promoters) 
Ltd. 

Dear Sir, 
Please refer to your letter dated 16-05-2013, 15-07-2013, 06-08-2013,2,3-07-2013 & 

31-08-2013 addressed to the Secretary, SEAC, Directorate of Environment Govt. of UP on 
the subject as above. Regarding proposed terms of reference a presentation was made by the 
Consultant M/s Grass Root Research & Creation India(P) Ltd. representative of the project 
proponents before the State Level Expert Appraisal Committee meeting dated 31-08-2013 
and the committee was given to understand that:-

1. The Project proposal falls under category -8b of EIA Notification, 2006 (as amended) 
and will be located at Khasra No. 1619, 1622, 1623, 1625, 1670, 167111, 167112, 
1672, 1673, 1674, 1734, 1735, 1736, 1737, 1738, 1739, 1744, 1745, 1746, 1747/1, 
1747/2, 1747/3, 1747/4, 1748, 1749, 1750, 1751, 1752/1, 1752/2, 1753, 1754, 1755, 
1756/1, 1756/2, 1756/3, 1757, 1757/4, 1757/1, 1759/2, 1759/1, 1760-1767, 1770-71, 
1826-1835, 1836/1, 1836/2, 1837-38, 1839/1, 1839/2,1839/3, 1840-1843, 1866-1870, 
1910-1911, 1912/1, 1912/2, 1913-1984, 19971998, 2000-2015, 2016/1, 2016/2, 
20172026, 2027/1, 2027/2, 2028110, 2028/7, 2028/9, 2028/11, 2028/4, 2028/2, 
2029/1, 2029/3, 2029/4, 2030-2013, 2032/4, 2032/3, 2033/1, 2033/4, 2033/2, 2033/1, 
2034/1, 2034/2, 2035, 20361!, 2037-2039, 2040/1, 2040/2, 2040/3, 2041-2050, 
2051/1, 2051/2, 2052, 2053/1, 2054-2056, 2057/1, 20060-2065, 2248, 2257-2261-
2295, 2354, 2364-2375, Village-Shahpur, Barnheta, NH-24, Ghaziabad, U.P. Ms 
Agarwal Associated (Promoters) Ltd. 

2. The total project/plot area and proposed built-up area of the project are respectively 
7,47,435.0 mt sq. and 13,95,596.098 mt sq. 

3. TheFARtobeachievedare 11,09,386.31 sqm. 
4. Parking facility is proposed for 8630 ECS. 
5. The total water requirement is proposed as 5536 KLD & Total Fresh water 

requirements is proposed as 3778 KLD from Municipal Corporation. 
6. The total waste water generation is proposed as 4,641 KLD to be treated in STP of 

5550 KLD capacity. 
7. Total power requirement is proposed as 32000 KVA to be supplied by PVVNL. 
8. 10 X 1000 of DO Sets are proposed for power backup. 
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9. Green area of the proposed project is 1,73,674.338 sqm. 
10. Quantity ofMSW to be generated is proposed as 32,591.55 Kg/day. 
II. The total no of proposed RWH pits are 27. 
12. All internal roads are proposed to be at least 9 meter wide. 

Based on the recommendations of the State Level Expert Appraisal Committee 
Meeting held on 31-08-2013 the State Level Environment Impact Assessment Authority in its 
Meeting held on 30-09-2013 has decided to grant the Environmental Clearance to the project 
subject to the effective implementation of the following general and specific conditions:-
a. General Conditions: 
I. It shall be ensured that all standards related to ambient environmental quality and the 

emission/effluent standards as prescribed by the MoEF are strictly complied with. 
2. It shall be ensured that obtain the no objection certificate from the U P pollution 

control board before start of construction. 
3. It shall b" <lnsured that no construction work or preparation of land by the project 

management except for securing the land is started on the project or the activity 
without the prior environmental clearance. 

4. The proposed land use shall be in accordance to the prescribed land use. A land use 
certificate issued by the competent Authority shall be obtained in this regards. 

5. All trees felling in the project area shall be as permitted by the forest department under 
the prescribed rules. Suitable clearance in this regard shall be obtained from the 
competent Authority. 

6. Impact of drainage pattern on environment should be provided. 
7. Surface hydrology and water regime of the project area within 10 km should be 

provided. 
8. A suitable plan for providing shelter, light and fuel, water and waste disposal for 

construction labour during the construction phase shall be provided along with the 
number of proposed workers. 

9. Measures shall be undertaken to recycle and reuse treated effluents for horticulture and 
plantation. A suitable plan for waste water recycling shall be submitted. 

I 0. Obtain proper permission from competent authorities regarding enhanced traffic during 
and due to construction and operation of project. 

11. Obtain necessary clearances from the competent Authority on the abstraction and use 
of gronnd water during the construction and operation phases. 

12. Hazardous/inflammable/Explosive materials likely to be stored during the construction 
and operation phases shall be as per standard procedure as prescribed under law, 
Necessary clearances in this regards shall be obtained. 

13. Solid wastes shall be suitably segregated and disposed. A separate and isolated 
municipal waste collection center should be provided. Necessary plans should be 
submitted in this regards. 

14. Suitable rainwater harvesting systems as per designs of groundwater department shall 
be installed. Complete proposals in this regard should be submitted. 

15. The emissions and effluents etc. from machines, Instruments and transport during 
construction and operation phases should be according to the prescribed standards. 
Necessary plans in this regard shall be submitted. 

I 6. Water sprinklers and other dust control measures should be undertaken to take care of 
dust generated during the construction and operation phases. Necessary plans in this 
regard shall be submitted. 

17. Suitable noise abatement measures shall be adopted during the constmction and 
operation phases in order to ensure that the noise emissions do not violate the 
prescribed ambient noise standards. Necessary plans in this regard shall be submitted. 

0 ~ ' 

58114



0 . 

-3-
E.C. for Township Project "Aditya World Citv" lit Village- Shahpur Bamheta. NH-24 Gbaziabad U.P. Ms Agarwal Assoclgted CPromotersl Ltd. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27, 

28. 

29. 

Separate stock piles shall be maintained for excavated top soil and the top soil should 
be utilized for preparation of green belt. 
Sewage effluents shall be kept separate from rain water collection and storage system 
and separately disposed. Other effluents should not be allowed to mix with domestic 
effluents. 
Hazardous/Solid wastes generated during construction and operation phases should be 
disposed off as prescribed under law. Necessary clearances in this regard shall be 
obtained. 
Alternate technologies for solid waste disposals (like vermin-culture etc.) should be 
used in consultation with expert organizations. 
No wetland should be infringed during construction and operation phases. Any 
wetland coming in the project area should be suitably rejuvenated and conserved. 

Pavements shall be so constructed as to allow infiltration of surface run-off of rain 
water. Fully impermeable pavements shall not be constructed. Construction of 
pavements around trees shall be as per scientifically accepted principles in order to 
provide suitable watering, aeration and nutrition to the tree . 
The Green building Concept suggested by Indian Green Building Council, which is a 
part of CII -Godrej GBC, shall be studied and followed as for as possible. 
Compliance with the safety procedures, norms and guidelines as outlined in National 
Building Code 2005 shall be compulsorily ensured. 
Ensure usage of dual flush systems for flush cisterns and explore options to use sensor 
based fixtures, waterless urinals and other water saving techniques. 
Explore options for use of dual pipe plumbing for use of water with different qualities 
such as municipal supply, recycled water, ground water etc. 
Ensure use of measures for reducing water demand for landscaping and using 
xeriscaping, efficient irrigation equipments & controlled watering systems. 
Make suitable provisions for using solar energy as alternative source of energy. Solar 
energy application should be incorporated for illumination of common areas, lighting 
for gardens and street lighting in addition to provision for solar water heating. Present 
a detailed report showing how much percentage of backup power for institution can be 
provided through solar energy so that use and polluting effects of DG sets can be 
minimized. 

30. Make separate provision for segregation, collection, transport and disposal of e-waste. 
31. . Educate citizens and other stake-holders by putting up hoardings at different places to 

create environmental awareness. 
32. Traffic congestion near the entry and exit points from the roads adjoining the proposed 

project site must be avoided. Parking should be fully internalized and no public space 
should be utilized. 

33. Prepare and present disaster management plan. 
34: A report on the energy conservation measures confirming to energy conservation 

norms finalize by Bureau of Energy efficiency should be prepared incorporating details 
about building materials and technology, R & U Factors etc. 

35. Fly ash should be used as building material in the construction as per the provision of 
fly ash notification of September, 1999 and amended as on August, 2003 (The above 
condition is applicable only if the project lies within 100 km of Thermal Power 
Station). 

36. The DG sets to be used during construction phase should use low sulphur diesel type 
and should conform to E.P. rules prescribed for air and noise emission standards. 

37. Alternate technologies to Chlorination (for disinfection of waste water) including 
methods like Ultra Violet radiation, Ozonation etc. shall be examined and a report 
submitted with justification for selected technology. 

' 

i 
i 
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38. The green belt design along the periphery of the plot shall achieve attenuation factor 
conforming to the day and night noise standards prescribed for residential land use. 
The open spaces inside the plot should be suitably landscaped and covered with 
vegetation of indigenous variety. 

39. The construction of the building and the consequent increased traffic load should be 
such that the micro climate of the area is not adversely affected. 

40. The building should be designed so as to take sufficient safeguards regarding seismic 
zone sensitivity. 

41. High rise buildings should obtain clearance from aviation department of concerned 
authority. 

42. Suitable measures shall be taken to restrain the development of small commercial 
activities or slums in the vicinity of the complex. All commercial activities should be 
restricted to special areas earmarked for the purpose. 

43. It is suggested that literacy program for weaker sections of society/women/adults ·,'). 
(including domestic help) and under privileged children could be provided in a formal 
way. 

44. The use of Compact Fluorescent lamps should be encouraged. A management plan for 
the safe disposal of used/damaged CFLs should be submitted. 

45. It shall be ensured that all Street and park lighting is solar powered. 50% of the same 
may be provided with dual (solar/electrical) alternatives. 

46. Solar water heater shall be installed to the maximum possible capacity. Plans may be 
drawn up accordingly ad submitted with justification. 

47. Treated effluents shall be maximally reused to aim for zero discharge. Where ever not 
possible, a detailed management plan for disposal should be provided with quantities 
and quality of waste water. 

48. The treated effluents should normally not be discharged into public sewers with 
terminal treatment facilities as they adversely affec.t the hydraulic capacity of STP. If 
unable, necessary permission from authorities should be taken. 

49. Construction activities including movements of vehicles should be so managed so that 
no disturbance is caused to nearby residents. 

50.. All necessary statutory clearances should be obtained and submitted before start of any 
construction activity and if this condition is violated the clearance, if and when given, ,~) 

shall be automatically deemed to have been cancelled. '·-
51. Parking areas should be in accordance with the norms ofMOEF, Government of!ndia. 

Plans may be drawn up accordingly and submitted. 
52. The location of the STP should be such that it is away from human habilitation and 

does. not cause pro b) em of odor. Odorless technology options should be examined and 
a report submitted. 

53. The Enviromnent Management plan should also include the break up costs on various 
activities and the management issues also so that the residents also participate in the 
implementation of the enviromnent management plan. 

54. Detailed plans for safe disposal of STP sludge shall be provided along with ultimate 
disposal location, quantitative estimates and measures proposed. 

55. Status of the project as on date shall be submitted along with photographs from North, 
South, West and East side facing camera and adjoining areas should be provided. 

56. Specific location along with dimensions with reference to STP, Parking, Open areas 
and Green belt etc. should be provided on the layout plan. 

57. The DG sets shall be so installed so as to conform to prescribed stack heights and 
regulations and also to the noise standards as prescribed. Details should be submitted. 

58. E-Waste Management should be done as per MoEF guidelines. 
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59. Electrical waste should be segregated and disposed suitably as not to impose 
Environmental Risk. 

60. The use of suitably processed plastic waste in the construction of roads should be 
considered. 

61. Displaced persons shall be suitably rehabilitated as per prescribed norms. 
62. Dispensary for first aid shall be provided. 
63. Safe disposal arrangement of used toiletries items in Hotels should be ensured. 

Toiletries items could be given complementary to guests, adopting suitable measures. 
64. Diesel generating set stacks should be monitored for CO and HC. 
65. Ground Water downstream of Rain Water Harvesting pit nearest to STP should be 

monitored for bacterial contamination. Necessary Hand Pumps should be provided for 
sampling. The monitoring is to be done both in pre and post monsoon, seasons. 

66. The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF 
norms. 

67. A Separate electric meter shall be provided to monitor consumption of energy for the 
operation of sewage/effluent treatment in tanks. 

68. An energy audit should be annually carried out during the operational phase and 
submitted to the authority. 

69. Project proponents shall endeavor to obtain ISO: 1400lcertification. All general and 
specific conditions mentioned under this environmental clearance should be included 

· in the environmental manual to be prepared for the certification purposes and 
compliance. 

70. Appropriate safety measures should be made for accidental fire. 
71. Smoke meters should be installed as warning measures for accidental fires. 
72. Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a clearance 

from National Board Wild Life (NBWL) even if the eco- sensitive zone is not 
earmarked. 

b. Specific Conditions: 

I. Provisions of roads across the proposed township shall be made for the purpose of 
nearby villagers. 

2. Any village facilities/routes, falling within or around the project site, shall not be 
obstructed due to construction/operation of the project. An affidavit to this effect 
should be submitted by the project proponent to the Authority. 

3. Local village bodies around the project site should be duly informed about the project 
proposal and environmental clearance granted in the matter. 

4. If any of wetlands/ponds exit within the project area as per revenue records, it should 
be protected and maintained and brought to the notice of forest department/SEIAA for 
directions". 

5. Digging of basement shall be undertaken in consultation with District 
Administration/Mining Department in view of structural safety of adjacent buildings. 

6. Rain water harvesting pits should be calculated on the basis of 50 mmlhour rain 
intensity. 

7. Sprinkler to be used for curing and quenching during construction phase. No ground 
water to be used during construction and operation phase. 

8. Environmental Corporate Responsibility (ECR) plan along with budgetary provision 
amounting to 2% of total project cost shall be submitted (within three month) on need 
base assessment study in the study area. Income generating measures which can help 

! . 
' 
J~ 
' '. 
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in up-liftment of weaker section of society consistent with the traditional skills of the 
people identified. The program me can include activities such as old age homes, rain 
water harvesting provisions in nearby areas, development of fodder farm, fruit bearing 
orchards, vocational training etc. In addition, vocational training for individuals shall 
be imparted so that poor section of society can take up self employment and jobs. 
Separate budget for community development activities and income generating 
programmers shall be specified. 

9. Separate parking shall be provided for township and commercial areas. 
I 0. Use of LEDs should be explored in place of CPL. Solar light is to be provided in the 

common areas with 50% of them may be with dual power. 

11. All internal and peripheral roads should be minimum 9 m. wide and all entry & exit 
should be bell mouth shaped. 

12. The three tier G -een Belt shall be raised all around the plant site which shall comprise 
of not less than 33% of the total area. The project proponent shall ensure that the 
density of trees a .. e not less than 2500 per ha and rate of survival of plantation shall be 
not less than 80~ ... The selection of plant species shall be as per the CPCB guidelines 
in consultation v·ith the DFO. 

13. Wheel wash arr ·ngement is to be made at exit point during construction phase. 
14. STP to be com meted during construction phase. 100% waste water is to be treated in 

STP confirm! 1g to prescribe standards of receiving body or designated use. 
Monitoring of STP to be done weekly till its stabilizations then monthly. To discharge 
excess treatr j waste water into public drainage system/drains permission from the 
competent ~ tthority to be taken before prior to any discharge. 

15. LIG & E\' S housing to be provided as per Ghaziabad Development Authority 
Norms. 

16. Provision for 100% Rain Water Harvesting in the project premises shall be made. 
RWH sh Jl be initially done only from the roof top. RWH from green and other open 
areas sl' ill be done only after permission from CGWB. No. of rain water harvesting 
pits s!•·JI be increased towards open area. 

17. Dedk ·.tted guest parking at stilt should be provided. 
18. Ma•,:,gement of manure shall be adequately undertaken. 
19. Str .k Height should be calculated based on combined Gen-sets capacity and shall be 

'' ,her than the tallest building in the project. 
20. ·· ae total excavated soil will be completely utilized at project site for leveling and 

Jack filling. The top soil generated during basement construction will be used for 
plantation and green area development. The management of surplus soil, if any, will 
be transported and managed in Eco- friendly manner and the plan will be submitted 
within 3 month. 

21. Creche to be provided during the construction and operation phase. 
22. Provision of separate dedicated room to be made for senior citizen commensurate 

with proper amenities (TV, music system, indoor games etc.) for end user in and 
around the club house. 

23. E-waste shall be managed as per e-waste notification. Temporary storage at secure 
place be made till it is given to recycler approved by CPCB. Temporary storage for 
MSW for two days shall be provided. 
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- 24. Post project monitoring for air, water (surface+ ground), Stack (including CO and 
HC) Noise ofD.G. sets, STP to be carried out as CPCB Guidelines. 

25. Adequate Ventilation arrangement for the basement shall be undertaken along with 
installation of CO Monitors. 

26. The basement should be constructed in consultation with CGWB to avoid 
infringement of water table. 

27. An area of 500 mt. radius atound is to be treated as no-development zone as 
required/prescribed/identified under law and should be kept as buffer/no activity zone. 
The proposed site should not be a part of any no-development zone as 
required/prescribed/identified under law." 

28. Arrangement should be made for guard for collection of storm water. 

29. Detailed MSW Management plan including collection and transportation is to be 
submitted within 03 month. 

This Enviromnental Clearance is subject to ownership of the site by the project 
proponents in confirmation with approved Master Plan for Ghaziabad. In case of violation, it 
would not be effective and would automatically be stand cancelled. 

You are also directed to ensure that the proposed site is not a part of any no­
development zone as required/prescribed/identified under law. In case of violation, this 
permission shall automatically deem to be cancelled. Also, in the event of any dispute on 
ownership or land use of the proposed site, this clearance shall automaticajly deemed to be 
cancelled. 

The project proponent will have to submit approved plans and proposals incorporating 
the conditions specified in the Enviromnental Clearance within 03 months of issue, of the 
clearance. The SEIAA/MoEF reserves the right to revoke the enviromnental clearance, if 
conditions stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may 
impose additional enviromnental conditions or modifY the existing ones, if necessary. 
Necessary statutory clearances should be obtained and submitted before start of any 
construction activity. 

These stipulations would be enforced among others under the provisions of Water 
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) 
Act, 1981, the Enviromnent (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 
and EIA Notification, 2006 including the amendments and rules made thereafter. 

This is to request you to take further necessary action in the matter as per provision of 
Gazette Notification No. S.O. 1533(E) dated 14.9.2006, as amended and send regular 
compliance reports to the authority as prescribed in the aforesaid notification. 

(J. S. Yadav) 
Member Secretary, SEIAA 

No ........................ /Praya/SEAC/1602/2012/DD(D) Dated: As above 
Copy with enclosure for Information and necessary action to: 

1. The Principal Secretary, Department of Enviromnent, Govt. of Uttar Pradesh, 
Lucknow. 
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2. Dr. P.L. Ahuja Rai,Advisor, IA Division, Ministry of Environment & Forests, Govt. 
of India, Paryavaran Bhavan, CGO Complex, Lodhi Road, New Delhi. 

3. Chief Conservator, Regional Office, Ministry of Environment & Forests, (Central 
Region), Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow. 

4. District Magistrate, Ghaziabad. 
5. The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar, 

Lucknow. 
6. Deputy Director, Regional office, Meerut, I?irectorate of Environment. 
7. Copy to Web Master/ guard file. 

(0. P. Varma) 
Secretary, SEAC/ 

Director (I/C), Environment 

//TRUE COPY//
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State Level Environment Impact Assessment Authority, Uttar Pradesh 

To. 
Shri P.S. Chaudha,y , 
G.M, 
10, New Rajdhan l Enclav e, 
Adjacent to Preet Viha r Metro Station , 
Vlkas Marg, Now Delh~ 110092 

Directorate of Environment, U.P. 
Y"lllttt Khand-1, Gomti I/agar, L~ -226 OIO 
Phan< :91-522-2JOO 541, fax: 91-S22-2JOOSO 
E-mail :docupli:ot'yahoo.a,m 
~ii< : www.5'iaaop.a,m 

Rol. No. j J ") / Parya / SEIAA/16'l2 / 2020 Date l,Z... June , 2021 

Sub: Extenskm of vaUdlty regard ing- EnvlronmentaJ Oearanc:e of Integrated Township •Aditya World Cirf' 
at Village-Shahpur, Bamheta , Oasna, District- Ghat.iabad .1 M/s Agarwal Associates (Promoters) Ltd. File No. 
1602/Proposal No. SlA/UP/MIS/ 99976/2021 

Dear Sir, 
Please refer to your application dated 25-02 ·2021 & 23-03·2021 addressed to the Chairman/Secretary, 

State level Environment Impact Asses5ment AulhOfity (SElAA) and Director , Directorate of Environment Govt. or 
UP. Regarding Extension of Envirom1ental Oearance of Integrat ed Township •Aditya World Oty'" at Vlllage­
Shahpur, llamheta, Oasna. District- Ghaziabad. , M/s Agarwal Associates (Promoters) ltd. 

This is: to infonn youth.at the proJec:t case was considered in 531st SEAC meeting held on 07 •Q4..2021. 
Wherein, The cornml11ee noted thai the environmental clearance for the above proposal was issued by S8AA, 
U.P. \/Ide leller no. 15SS/PARYA/SEAC/16'l2/2012/DD(D) dated <J7/10/2013 for plot area 7,47,435 m2 and built 
up area 13,95,596.098 m2. The vaJJdi1y of Environment deatanc:e len « dateu 07/10/2013 ~piu:U uo 
06/10/2020 . The project proponent applied for extension of validity on 24/02/2021 as por Mo£F&CC notification 
no. S.O. 4254(E) doted 27th November , 2020. 

Subsoquendy , the project <ase was considered in 472th SEIAA meeting held on 03-06-2021 where in, 
State Leve:I Env;ronment Impact Assessment Authonty ISEIAA) agreed with the recommendations of lhe SEAC to 
extend the valldlty of £nvlronmootal Oearance loller datod 07/10/2013 for the period of 03 years i.e. 07/10/2020 
10 06/10/2023 . 

Rest All the con tents mention ed in Environmenta l Clearance lenet no. 15S5/ PARYA/SEAC/ 
1602/2012/DD(D ) dated 07/I0/2013shall rema in same . 

Arty appeal agalns-t 1hfs EC shall lte with the Nattonal Green Tribunal> if preferred., with in a period of 3t 
days as prescribed under Section 16 of the National Green Tribunal Act. 2010. 

Ref. No ........................... /Parya/1602/2020 Dated : As above 
Copy for Information and neceuary action to : 

1. The Principal Setretary , Environment , U.P. Govt .> Luc.know . 

. -
I . 
l g 

" .. 
(As ish Tiwari) 

Membe r Secretary , SEIAA 

2. Advisor. IA Division, Ministry of Env ironment , Forests & Cfimate Change > Govt . of India, Indi ra 
Paryavaran8hawan, JorSagh Road, Aliganj, New OelhL 

3. Additional 0Jrec1or, Regiona l Offtee, Ministry of Environment & Forests , (Central Region). 
Kendriya8hawan. 5th Floor. Sector •H, AliganJ. tudtnow . 

4 . The Member Secretary , U.P. Pollution Control Board , TC•r2V. ParyavaranBhawan . Vibh ut iKhand , 
Gomti Nagar . lucknow . 

5. District Magistrate , Ghaz iabad > U.P. 
6 . Copy for Web Maste r/ Guard file. 

{Ashish Tiwari) 
Member Secretary , S~IM 

ANNEXURE R-5
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

 To ,
Shri  PRAHALAD SINGH
M/s Agarwal Associates (Promoters) Limited
Integrated Township "Aditya World City", Village- Shahpur Bamheta, Dasna, District-

Ghaziabad, 220100
GHAZIABAD

For and on behalf of U.P. Pollution Control Board

CEO
C-1.

Enclosed : As above
 (condition of consent):      

Copy to:      Regional Officer, U.P. Pollution Control Board, Ghaziabad.

CEO
C-1.

Ref No. -
134936/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat
er/GHAZIABAD/2021

 Dated :  30/09/2021

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  Agarwal Associates (Promoters) Limited

Reference Application No :13217449 Dated :30/09/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Agarwal Associates
(Promoters) Limited is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 24/08/2021 to 31/12/2023 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.Agarwal Associates (Promoters) Limited  vide

CONDITIONS OF CONSENT

Consent Order No. 13217449/ Water  Dated :  30/09/2021

1. This consent is valid only for the approved production capacity of Integrated township (Total Plot
area 7,47,435 Square meter and Total Built up Area 13,95,596.098 Square meter).

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 1200 KLD STP

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Total Suspended Solids As per EP Act 1986
2 BOD As per EP Act 1986
3 COD As per EP Act 1986
4 Oil & Grease As per EP Act 1986
5 Quantity of Discharge 1200 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

CEO
C-1.

1. Project shall comply with CGWA notification/Uttar Pradesh Groundwater (Management and
Regulation) Act 2019. Water shall be obtained from legally permissible sources only. If the project
fails to comply with this condition then this consent shall automatically stand revoked.
2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.
4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The
guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposes is
available at the URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf.
5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOI.
6. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board
earlier and the audited balance sheet for the current year and the details of fees deposited during last
three years within a month failing which consent would be deemed void.
7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.
8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
environment.
10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.
11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.
12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.
13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.
14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.
15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.
16. Unit shall comply with Board's OM dated 27-02-2020 regarding stringent norms in CEPI areas.
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

 To ,
Shri  PRAHALAD SINGH
M/s  Agarwal Associates (Promoters) Limited
Integrated Township "Aditya World City", Village- Shahpur Bamheta, Dasna, District-

Ghaziabad, 220100
GHAZIABAD

For and on behalf of U.P. Pollution Control Board

CEO
C-1.

Enclosed : As above
 (condition of consent):      

Copy to:      Regional Officer, U.P. Pollution Control Board, Ghaziabad.

CEO
C-1.

Ref No. -
134938/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2021

 Dated :  30/09/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  Agarwal Associates (Promoters) Limited

Reference Application No. 13217648  Dated :  30/09/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
Agarwal Associates (Promoters) Limited.  under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 24/08/2021 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .
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U.P. Pollution Control Board

CONDITlONS OF CONSENT

 Dated :  30/09/2021

1. This consent is valid only for the approved production capacity of Integrated township (Total Plot
area 7,47,435 Square meter and Total Built up Area 13,95,596.098 Square meter).

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 2x500 KVA
DG Set

HSD 2 Sulphur
Dioxide

As per norms

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 2 Sulphur Dioxide As per EP Act 1986

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

CEO
C-1.

1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.
3. The Unit shall submit the point wise compliance report of the conditions imposed in the
CTO/CTE issued by the Board earlier and the audited balance sheet for the current year and the
details of fees deposited within a month failing which consent would be deemed void.
4. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.
5. This consent is only valid for emission generated from DG Sets. Project shall obtain CTE before
installing any other source of emission i.e. DG Sets etc.
6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.
7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.
8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
server.
9. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.
10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.
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Uttar Pradesh Pollution Control Board

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)

Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

CCA is hereby granted to Agarwal Associates (Promoters) Limited located at Integrated Township

"Aditya World City", Village- Shahpur Bamheta, Dasna, District-Ghaziabad, 220100. subject to the

provisions of the Water Act, Air Act and the orders that may be made further and subject to following

terms and conditions :-

1. This CCA Agarwal Associates (Promoters) Limited granted for the period from 02/01/2024 to

31/12/2028 and valid for manufacturing of following products.

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-

(i) The daily quantity of effluent discharge (KLD) :-

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting

of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

  In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

196588/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2023 Date: 21/12/2023

To,

M/s

Agarwal Associates (Promoters) Limited

Integrated Township "Aditya World City", Village- Shahpur Bamheta,
Dasna, District-Ghaziabad, 220100

Application Id-
23523456

S
No

Product Quantity Unit

1 Group Housing
Project

Total Plot Area
747435 SQM, Built
up Area- 1395596.098
SQM

Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1200 KLD STP Generated
Domestic effluent
is being treated in
STP of 2x700 KLD
and 1x1000 KLD
installed within

premises. Treated
effluent is being

reused in
gardening/flushing

as much as
possible.

PRADEEP 

SHARMA

Digitally signed by 

PRADEEP SHARMA 

Date: 2024.01.17 

21:59:49 +05'30'
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(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the treated sewage to the following standards.

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

Emmission Quality Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 2x700 KVA
DG sets &

1x1000
KVA Sets

PNG, HSD 1...3 Sulphur
Dioxide

As per
applicable

norms

S No. Stack no Parameters Standards

1 1...3 Sulphur Dioxide As per applicable
norms

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

PRADEEP 

SHARMA

Digitally signed by PRADEEP 

SHARMA 

Date: 2024.01.17 22:00:08 

+05'30'
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4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
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12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-

1. The unit shall not abstract the ground water under any circumstances without prior permission from the

UPGWD. Water shall be obtained from legally permissible sources only. If the project fails to comply with

this condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as

amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules

notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the

provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment

Rules, 2016 and The Solid Waste Management Rules, 2016.

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The guidelines

developed by the CPCB for the utilization of treated effluent for the irrigation purposes is available at the

URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf.

5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water Resources,

River Development and Ganga Conservation, GOI.

6. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board earlier and

the audited balance sheet for the current year and the details of fees deposited during last three years within

a month failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction and

Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also independent

flow meters, logbook and electric meter should be installed for Sewage treatment plant.

9. The Unit should be operated in such a way so that there is no adverse impact on public and environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green

belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and

maneuvering arrangements shall be made. For the development of the green belt the guidelines issued vide

Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior

approval before making any modification in product/process /fuel/ Plant machinery failing which consent

would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved

laboratory under E.P. Act 1986.

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB

server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each

treatment unit of the Sewage treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands automatically

suspended for that period.

15. Unit shall install flow meters on inlet and final outlet of STP and maintain log book.

16.Project shall maintain records regarding generation & disposal of municipal solid waste and submit

necessary permission from competent authority for disposal of solid waste generated in project.

17. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of Construction

and Demolition Rules 2016.

18. This consent is only valid for emission generated from DG Sets. Project shall obtain CTE before

installing any other source of emission i.e. DG Sets etc.

19. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
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Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for

protection and safe guard of environment from time to time.

20. Unit shall comply with Board's OM dated 27-02-2020 regarding stringent norms in CEPI areas.

21. Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of

Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time

along with the proposal for proposed plantation.

22. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining

Areas) direction no. 65 and other direction issued time to time regarding use of cleaner fuel.

23. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining

Areas) direction no. 75 regarding GRAP.

24.Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission

should be as per norms prescribed by CAQM.

25. Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.

26. Project shall ensure to maintain MLSS in aeration tank of STP.

27. Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission

should be as per norms prescribed by CAQM.

28. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining

Areas) direction no. 76 and 77 regarding regulation of DG sets.

29. The project shall ensure compliance of the orders passed by the Hon'ble National Green Tribunal, New

Delhi.

30. Project Proponent shall also install digital water metres connected to central Concerned of

UPPCB/CPCB.

31. In respect of establishments having water supply from the local bodies and also extracting ground water,

there should be separate digital metres in respect of both sources.

32. Project shall install Dual plumbing systems and recycling of treated gray water for toilet flushing, floor

washing, gardening to reduce around 30% of fresh potable water requirement.

33. Environmental compensation, if any, imposed against the project will be deposited by the PP.

 CEO-1
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Regional Officer, UPPCB, Ghaziabad.
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Ref. no.: 

"'\ 

"'~IGq, 

URBAN HOMES APARTMENT OWNERS ASSOCIATION 
(A society registered under the Societies Registration Act, 1860) 
Add.: Maintenance Office, Tower C, Urban Homes, Shahpur Bamheta, Ghaziabad - 201002 
Ph: +91 98106 90655, E-mail: aoa.urbanhomes.gzb@gmail.com 

Registration No.: GHA/_00888/2021-2022 

461tfl't ilt,?IGql ~ ~\foTtPTt~m~ qrr ~'tiCfHOI ~~lim~~ uiT t.ft ~ qff CR£11 
~~T[rff~~~~ afR~~~fmrrlim~l ~ Q~lltH JiRlll+:f]q 0<1/41(14 
il~3tTWrtiNGTlfl~~qqiq'tUI$~$~~~~qR"~WI~"zl 
~ tfi~qft ~lctJiqd qrr~~fl'iWTTI ~~ tft ~~~~WI 

-wf1mmAOA 

Seaetary:- Members:-
Sh, Prana Kumar Singh • Sh. Amardeoep Slngh • Sh. Chandralcant Ral • Sh. lndnpal. ~ 

Treasure-r.- • Sh. SudhJr Kumar • Sh. VtreJ\dra TI-wa 

Sh. ~t h 
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NOIDA TESTING LABORATORIES 
(A Government of India Approved Testing Laboratory) 

A1111/yzi11g for «11 Assured 
Future 

(An ISO: 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABLAccredited Laboratory) 
MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory 

~ +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369 

TEST CERTIFICATE 

Issued To: Mis Aditya World City 

Address: Sector-3, Ghaziabad, U. P. 

Report Code 
ULRNo. 
Test Report of 
Service Request No 
Service Request Date 
Report Issue Date 

SAMPLING & ANALYSIS DATA 

Sample Received On 
Sample Drawn By 

Sample Description 

Sample Quantity/Packing detail 
Weather Conditions 

10/05/2024 

NTL Representative 
STP Outlet 

1 It/Plastic Cane 
Normal 

: WW-100524-021 
: TC681424000005098F 
: Waste Water 
: NTL/SRF/05/24-04 
: 09/05/2024 
: 14/05/2024 

Analysis Duration I 0/05/2024 to 14/05/2024 

TEST RESULTS 

S. No. Parameter Test Method Results Units Limits as per 
CPCBnorms 

1. pH IS:3025(Part-l l ): 1983 7.25 - 5.5-9.0 

2. Total Suspended Solid IS:3025(Part-17): 1984 8.0 mg/I 100.0 

3. Chemical Oxygen Demand (as 0 2) APHA 5220 B:2005 36.0 mg/I 250 

4. Biological Oxygen Demand (as 0 2) IS:3025(Part-44): 1993 7.2 mg/I 30 
(3 days at 27°C) 

5. Oil & grease IS:3025(Part-39): 1984 BDL( <l.0) mg/I 10 

Remarks: Test parameters commg m under hm1t, prescnbe hm1ts are given by MoEF/Central Pollution Control Board. 
BDL - Below Detection Limit 

Notes: 
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only. 
2. Responsibility of the Laboratory is limited to the invoiced amount only. 
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory. 
4. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer. 

~BY 

Laboratory: GT-20, Sector-117 , NOIDA, Gautam Budh Nagar - 201301 
Branch Office : 

HARIDWAR I RUDRAPUR I CHANDIGARH I DEHRADUN I PUNE 
E.: noida.laboratory@gmail.com, info@noidalabs.comW.:www.noidalabs .com 

ANNEXURE R-14

//TRUE COPY//
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Court No. - 2

Case :- WRIT - C No. - 26294 of 2011

Petitioner :- Jagat And Others
Respondent :- State Of U.P. And Others
Petitioner Counsel :- Ashok Kumar Pandey
Respondent Counsel :- C.S.C.,A.K. Misra

Hon'ble Ashok Bhushan,J.
Hon'ble Ran Vijai Singh,J.

Learned standing counsel appears for respondent no. 1 and 2. Sri 

Ashwani Kumar Mishra appears for respondent no. 3.

Learned  counsel  for  the  respondent  submits  that  the  same 

notification is under challenge in Writ Petition No. 22207 of 2011 

in which this Court has entertained the writ petition and passed an 

interim order.

Connect this writ petition along with Writ Petition No. 22207 of 

2011.

Learned  counsel  for  the  respondents  may  file  counter  affidavit 

within three weeks.

List thereafter.

In the meantime, the respondents are directed not to proceed to 

make any award.

Order Date :- 10.5.2011
PKB

ANNEXURE R-16 (COLLY) 101157



Reserved
Court No. - 3

Case :- WRIT - C No. - 26294 of 2011

Petitioner :- Jagat And Others
Respondent :- State Of U.P. And Others
Petitioner Counsel :- Ashok Kumar Pandey
Respondent Counsel :- C.S.C.,A.K. Misra

Hon'ble Amitava Lala,J.
Hon'ble Ashok Srivastava,J.

       In view of the judgment and order of the date passed in 
Civil Misc. Writ Petition No. 22207 of 2011 (Kalicharan 
Vs. State of U.P. and others), this writ petition is  disposed 
of, however, without imposing any cost. 

Order Date:- 13.1.2012.
SKT/-

       For judgment and order, see order of the date passed in 
Civil Misc. Writ Petition No. 22207 of 2011 (Kalicharan 
Vs. State of U.P. and others).

Order Date :- 13.1.2012
SKT/-

Neutral Citation No. - 2012:AHC:6359-DB
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    AFR
Reserved

Civil Misc. Writ Petition No. 22207 of 2011.

Kalicharan. ..... ........ Petitioner.

Versus

State of U.P. and others. ..... ......... Respondents.
----------

Connected with:

Civil Misc. Writ Petition Nos.—22686 of 2011, 26292 of 2011, 
26294 of 2011, 26038 of 2011 and 38033 of 2011.   

    -----
 Present:

(Hon. Mr. Justice Amitava Lala & Hon. Mr. Justice Ashok Srivastava)

 Appearance:

For the Petitioners  :    Mr. D.V. Singh, 
 Mr. Ashok Kumar Pandey, 
 Mr. Chandra Kumar Rai, 
 Mr. Amit Krishan, &
 Mr. Rajiv Joshi. 

For the State-Respondents  :   Mr. M.C. Chaturvedi,
 Chief Standing Counsel, & 
 Mr. Akhileshwar Singh,
 Standing Counsel.

For the Respondents- Ghaziabad
Development Authority  :  Mr. Navin Sinha, Sr. Advocate, &

 Mr. Ashwani Kumar Misra.
 --------

Amitava Lala, J.— First writ petition, being Civil Misc. Writ Petition 

No. 22207 of 2011, was directed to be connected with Civil Misc. 

Writ Petition No. 5236 of 2010 (Rajendra and others Vs. State of 

U.P. and others) by an order of the Division Bench of this Court 

dated  18th April,  2011,  whereas  other  writ  petitions  have  been 

connected with Civil  Misc. Writ Petition No. 22207 of 2011. Civil 

Misc. Writ Petition No. 5236 of 2010 along with many other matters 

has already been decided by this Division Bench by judgement and 

order dated  19th August, 2011,  which is reported in  2011 (10) 

ADJ 323 (DB) (Rajendra and others Vs.  State of  U.P.  and 

others).  Accordingly,  all  the  aforesaid  writ  petitions  being 
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connected with each other have been placed before this Court for 

the purpose of analogous hearing.  

The contentions of the respective contesting parties before us 

are  that  the  disputes  involved in  these  matters  relate  to  same 

village i.e. Shahpur Bamhetta, which was also involved in the bunch 

decided by Rajendra and others (supra). The dispute resolved by 

this Court in Rajendra and others (supra) was in respect of Hi-

Tech  Township,  whereas  in  the  present  cases  the  dispute  is  in 

respect  of  Integrated  Township.  Schemes  of  both  the  aforesaid 

townships  are  more  or  less  similar  with  each  other.  The  basic 

difference in these two bunch of cases, i.e. Rajendra and others 

(supra) and the present one, is that in the earlier one the land was 

acquired without giving any opportunity under Section 5-A of the 

Land Acquisition Act, 1894 (in short called as the ‘Act’), whereas in 

the  present  bunch  the  requirement  of  Section  5-A  has  been 

complied with  on the part  of  the respondents.  Petitioners’  main 

contention  is  that  in  the  earlier  cases  the  land  acquired  was 

agricultural land but in the present cases it is abadi land. No order 

under Section 5-A of the Act was served upon the petitioners. The 

petitioners have relied upon the judgement reported in  2005 (7) 

SCC 627 (Hindustan Petroleum Corpn. Ltd. Vs. Darius Shapur 

Chenai and others), as was made in the earlier referred case, and 

contended  that  Section  5-A  of  the  Act  confers  a  valuable  and 

important right in favour of a person, whose lands are sought to be 

acquired which is akin to fundamental right. The State in exercise of 

its  power  of  “eminent  domain”  may  interfere  with  the  right  of 

property of a person by acquiring the same but the same must be 

for a public purpose and reasonable compensation therefor must be 

paid. We find that so far as abadi land is concerned, the Supreme 

Court in its recent judgement reported in JT 2011 (4) SC 524 [Sri 

Radhy Shyam (Dead) through L.Rs. and others Vs. State of 

U.P.  and  others]  held  that  in  case  of  acquisition  of  abadi 

(residential) property of the appellant if no opportunity is given for 
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hearing, the acquisition will be unsustainable in law. However, in 

the present cases we find that the interest of the petitioners is more 

for compensation than the need of keeping the land. 

In any event,  to  avoid any complication on the issue with 

regard to giving opportunity of hearing and not giving opportunity 

of  hearing, like the matter referred above in re:  Rajendra and 

others  (supra),  we  pass  the  similar  order  as  contained  in 

paragraph-89 of such judgement, which is as under:

“89. The petitioner/s will make their application before 
the Collector within a period of fifteen days from the date of 
obtaining certified copy of this order, if not already made to 
him. Upon receipt  of such application/s,  the Collector will 
independently adjudge the demand of the petitioner/s about 
settlement of compensation and if  necessary, he will  also 
make survey of the land to support his independent view. 
He  will  also  give  an  opportunity  of  hearing  to  all  the 
petitioners. The petitioners will be able to take assistance of 
the pleader. The Collector will complete all exercise to make 
his  report  and  sent  the  entire  report  to  the  State 
Government, for taking final decision in this regard, within a 
period of 21 days from the date of making application/s and 
in case the application has already been made, such period 
of 21 days will be counted after expiry of period of fifteen 
days  granted  for  making  applications.  The  State 
Government,  who  is  the  final  authority,  upon  receipt  of 
report will take a decision in the matter within a period of 
one month thereafter positively. The decision of the State 
will  be  final  and  binding  upon  all  the  parties.  Physical 
possession of the land of the petitioners, if not taken by the 
Ghaziabad  Development  Authority,  will  be  taken  after 
completion of the course of action, as directed by this order, 
with regard to settlement of compensation to be paid to the 
petitioners.  If this approach is made and the compensation 
amount is considered and if the petitioners are inclined to 
take compensation, it will be considered finally by following 
the  Rules,  1997.  Making of  such applications,  if  any,  for 
settlement  will  be  totally  optional  on  the  part  of  the 
petitioner/s.  If  any  unwilling  petitioner  wants  to  take 
advantage of Section 11-A of the Act or under Section 48 of 
the Act, it is open for him to proceed accordingly.  Such 
petitioner can also make appropriate applications before the 
authority  concerned  for  due  consideration  of  the  cause 
under Section 11-A and/or Section 48 of the Act, as the case 
may be,  and  a separate report  will  be prepared by the 
Collector and/or the authority concerned and the same will 
be sent to the State for the purpose of taking final decision. 
In case they become successful,  immediate  steps will  be 
taken by the authority in accordance with law. If not, they 
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will  not  be debarred from getting compensation following 
the same principle.”  

Accordingly,  the  writ  petitions  are  disposed  of,  however, 

without imposing any cost. 

(Justice Amitava Lala)

 I agree. 

(Justice Ashok Srivastava)

Dated: 13 January, 2012. 
SKT/-
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Hon’ble Amitava Lala, J.
Hon’ble Ashok Srivastava, J.

The  writ  petition  is  disposed  of, 

however, without imposing any cost. 

Dt./- 13.01.2012.
SKT/-

For judgement and order, see order of 
the  date  passed  on  the  separate  sheets 
(four pages).
Dt./-13.01.2012.
SKT/-
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ITEM NO.8 COURT NO.1 SECTION XI

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  Nos.24463-24466/2012

(Arising out of impugned final judgment and order dated 13/01/2012
and 18.01.2012 in CMWP No. 26292/2011, CMWP No.22686/2011, CMWP
No. 38033/2011 and CMWP No. 26294/2011 passed by the High Court of
Judicature at Allahabad)

MAHAVEER AND ORS ETC.ETC. Petitioner(s)

VERSUS

STATE OF U.P. AND ORS. ETC.                        Respondent(s)

(With office report)

Date: 16/04/2015 These petitions were called on for hearing today.

CORAM : 
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE R.K. AGRAWAL
HON'BLE MR. JUSTICE ARUN MISHRA

For Petitioner(s) Mr. Vishwajit Singh, Adv.
Ms. Veera Kaul Singh,Adv.
Mr. Abhindra Maheshwari, Adv.
Mr. Pankaj Singh, Adv.
Ms. Ridhima Singh, Adv.
Mr. Abhimanyu Singh, Adv.

For Respondent(s) Mr. Parag P. Tripathi, Sr. Adv.
Mr. K.K. Rai, Sr. Adv.
Mr. Krishnanand Pandeya,Adv.
Ms. Mahima Gupta, Adv.
Mr. Amrendra Kr. Choubey, Adv.

Mr. Irshad Ahmad, AAG
Mr. Abhisth Kumar,Adv.
Mr. Abhishek Kumar Singh, Adv.
Mr. Som Raj Choudhury, Adv.

UPON hearing the counsel the Court made the following
O R D E R

Dismissed.

(Neetu Khajuria)
Sr.P.A.

(Vinod Kulvi)
Assistant Registrar

//TRUE COPY//
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IN THE I-llGH COURT OF JUDICATURE AT ALLAHABAD. 

INDEX 
In 

CIVIL MISC. WRIT PE'l'~T.ION NO _ of 2024 

(UNDER ARTICLES 226 OF THE CONSTITUTION OF INDIA) 

DISTl<ICT: GHAZIABAD 

SMT. VlDYA DEVI &. ANOTHER ... PETITIONER(S). 
-"· 

VERSUS 

TLIE STATE OF UTTAR PRADESH & OTHERS . 
.. . ~SPONDENT(S)· . 

... .•. 

t Sl. Annex : PMeNo. 
.. 

N.o. . 
· ..... P~rti;;u1a-r.s---~~--D-a-t-es·---..----..-----, 

I 

Ugt of Dates ar.1d Events. 
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Civil Misc. Application 
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:2. 
' Under Chapter XXII Rule 
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y--s-
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1

3. 'ciVil Writ Petition under 

I 
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I 
l 
I 

I 
j 
I 
I 
I 
i 

I r· ,'). 
j 

I 
' 

Articles 226 of the 
Constitution of India 
Copy 6f National Policy 17.02.2004 A ~1 
on ·Resettlement and 

1 
I~ehabilitation for Project-
Mfected Families - 2003 
da;.ted 17.02.2004 issued 

I 
by the Department of 
Lcmd · Resources, 
Minis try of Rural 

. 

6---:- '-11 

I Y'L- b1 

Development, 
Go~-:.,r,nrnen t of India. 
Copy of ---;N:::-a-:-ti~. o-n--:al:-1-::3:-:-1-.l:-:. 0-. 2:-:0:-:0--:7!--·- A-- .-2-.-I---.,..-.,-.. ~-. 
Rehabilitation and (:, 'L- 8 q. 
Resettlemei'lt Pohcy, I 
2007 dated 31.10.2007 
issued by the 

I Department of Land 
l<esources, Ministry' of 
Rura.l Development, 
Government of India . 

... ----------·- '-----.. - ... - . .J-----L_._ _ _,__..:......,J . ~ .,;...; ' 

);(i~ ~· ... 
_ • • ! 

I 
~ 
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6. Copy of Office Orcler I 03.09 .2010 A- 3 
Notification dated 
03.09.2010 issued by 
,the Principal Secretary, 
Government of Uttar 
Pradesh and it's 
9overing Letter. 

7. Copy of Office Order I 21.05.2005 A - 4 
"Notification dfl.ted 
21.05.2005 issued . by 
~he Secr-etary, 
Government of Uttar 

.Pradesh. 
8 .. -.. Copy of Office Order I 30.12.2005 A-·s 

Notification dated 
3'0.12.2005 issued by 
the Principal Secretary, 
Government of Uttar 
Pradesh. 

9. Copy of Office Order / 28.04.2006 A- 6 •( .. . 
; 

Notification dated . 
1
. \.A r- ,_ ( 6 ·"'17 

28.04.2006 issued by -,..:> 
the Secretary, 

t •. •• ·• Government of . Uttar · 
·Pradesh. 
~~----~----~~--~~~r--~~~-------~ ·w. Copy of Uttar Pradesh 16.09.1997 A-7 

Land Acquisition 
(Determination of 
Cbmpensation and 
Declaratio~ of Award by 
Agreement) Rule~, 
1997' dated 16.09.1997 
ssued by the 
Government of Uttar 
Pradesh. 

11.1 MCopy of Minutes of 24.03.2011 A- 8 . 

M.ecting of the High-Level -
eeting reached at the L 17 ~ _. t q 3 

Committee dated · 
·1-24.03.201 J.. • 00 

12. Copy of Minutes of -13.05.2011 A 9 1-·-----1. 
-

M"eeting / Decision of the 
Con1missioner, Meerut I q ~.f .- '2- 1 2_ 
DtVlswn, Meenlt, Uttar · 
Pradesh dated 
13.05.2011 . . . .. ____ _________ ......._ ____ --L-----ll__ ____ ___~ 

~I 

''Jf'' 
I 

'I: 

··r 

-- ·-

- I 

._.._ I 
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13. Copy of Award dated 24.01.2013 A -10 
24.01.2013 passed by 
the Learned Additional 
District Magistrate 
(GRO), Irrigation, 
Ghaziabacl. 
~~~--~------- 1~. ----~1-----~--------1 

14. Copy of Development 07.05.2007 A- 11. 
Agreement dated 
07.05.2007 executed 
between the purported 
Developer /Respondent 
No. 2 ·and the Ghaziabad 

_Qev:elopment Authority. 
15 Copy of Consortium 17.03.2011 A- 12 

Agreement dated 
17.03 2011 executed by 
the leading Member / 
M/s. Agarwal Associates 
(Promqters} Limited and 
other Members of the 
p'yqJ.~.!~d Consortium. - -----t--.;__---1 

16. Copies of Award(s) dated 15.02.2013 A- 13 
15.02.2013 and 
22.05.2015 passed by AND 

the Learned Additional 22.05.2015 
District Magistrate 
(GRO), Irrigation, 
Ghaziabad. 

-· .. .. ·- - ·---:---::::--:-:-------:---t---------r----+---- -1 
17. Copy of Fasli records, 13.02.2021 A-14. na 

photographs of crops no ...-'2--v ! I 
and proof of 'forcibly dis- · f~v -, 
po~?~.~ss~e~d~·---~----t-~-~~~----~--~--4 

18. Copy of Sale Deed of.land 16.08.2005 A- 15 
bearing Kbasra No. 1842, 
sold at the rate of 
Rs. 1 000/- per sq rntr and 
copy of sale deed of land 
bearing khasra no. 202:5 
sold at the rate of Rs. · 2990 

And 

09.04.2010 

p~r ~9:.!f1tr. 
1 9. Copies o'-'-;f:-'-d~e-c-;-lar-·-at~io_n __ a_n-:d-l-::-2:::-5 -=. o-=g-=, 2::-:0:-:2:-::0+-A- --1,.....6-+--- - ---l 

Proof of additional '1-. ' 
payment of Rs.6589/- b.,.... '-A'\> 
per sq mtr, made by the . S'1 J· 
Respondent($) till 2023 
to other Fanners/Land-
own~l~~- [ 
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20. Copi 
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Auth 
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re the Competent 
orities, the office 

·he Hon'ble Chief 
ster, State of Uttar 
esh, Complaint to 
e Authority 

-r the Right 

I 
Ll:nde 
Info1 ·:rnation Act. 

and 
to 

l 21. ' Cop1 
I proo 

es of ownership 
f in favour of 

I P.~t~t ·wners 
122. Affid 
! 

avil 

latnarna. · i 23 Vaka 

09.02.202! A - 17 
4 
08.05.202 
4 
28.06.202 
4 
03.07.202 
4 
06.07.202 

4 

A~ 18 

· ·~· ----·L 

Date/- /08/20;24 Devesh Kumar Singh 
(A/D 0172/201~) 

.. 

v._V\V.. 
r s'}; \. 

>'}/5;7-s 
~>6,..., SIS 

$''},~ 

M. Dutta, Brajesh Kum~r Jha, Amar Nath 
Advocates for the Petitioners, 
Chamber No. 158, Higl-i CouTt, 

Allahabad, 
Mobile ·- 9990822213, 9450614'715, 

9125130200 . 

'I! 

II 

tl 
·--
·-
·-

112168



r 

. .if,, 
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..IJI, -

II· 

- _JJ,, 

IN THE HIG;H.COUR'l' OF JUDICATURE AT ALLAHABAD' 

Dates and Events 
In 

CIVIL MISC. WRIT PETITION NO _ of 2024 

(UNDER ARTICLES 226 OF THE CONSTITUTION OF lNDIA) 

DISTRICT: GHAZIABAD 

SMT. VTDY A DEVI &·ANOTHER .. PETITION~R(S). 

VERSUS 

THE STATE OF UTTAR PRADESH & OTHERS. 

s l NO. 
l. 

. . .. RESPONDENT(S). 
, .. _ .. _ .. __ __ , __ _ _______ ~:------=-----------..-, 

DA'rE EVENTS 

-·------~---------..,...------~----~~~ 16.09.1997 Uttar Pradesh Land Acquisition 

(Determination of Compensation and · 

Declaration of Award by Agreement) 

Rules, 1997 dated 16.09.1997 issued 

by the Government of Uttar Prad;esh. 
.. ~~~-r----~~--~------~~----~ 

2. 17.02.2004 A national policy on. resettlement and 

·• 

rehabilitation for project affected· 

famiiies 2003 issued by the 

Department of Land Resources; 

Ministry of Rural Developm~:mt, 

Government of India. 

J. 
-·-.~-1-,.,.,.-------......,----,--.,----'--------l 

21.05.2005 Office Order / Notification dated 

21.05.2005 is~ued ·by the Secretary, 

Government of Uttar Pradesh 

4. - 1'6.08.2005 .Sale Deed ofland bearing Khasra No.: 

1842 , sold at the rate ofRs.997 j- per 

sq mtr in favour of Respondent no.2 . ' 
- - -'--

5. 30.12.2005 Office Order f Notification issued by 

I· 

the Principal Secretary, Government of 
. . . , __ j_ _ _· ___ _ _, 

\ 
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. fl.---

----·-----,.---- ----------- ---, 
Uttar Pradesh 

1 6. 28.04.2009 Office Order I Notification issued by 

the Secretary, Government of Uttar 

Pradesh. 

7. 07.05.2007 A Development Agreement was 

8. 31.10.2007 

executed between GJ:?A and M/S 

Agarwal Associates consortium,. 

through Smt. Uma Agarwal. ' 

A National Rehabilitation and 

Resettlement Policy, 2007 issued by 

the Department of Land Resources, 

Ministry of Rural Development, 

Government of India. 

•' 

9. 03.09.2010 An Offi-:e Order I Notification issued by 
I· 
· the Principal Secretary, Government of L 

Uttax Pradesh and i.t's Covering Letter . 
.. ·----- -1-----:-----:-----------:-:---'-:-

10. 17.03.2011 Copy o[ Consortium Agreement dated 

executed by . the leading Member j 

M/ s. Agarwal Associates (Promoters) 

Limited and other Members of the 

purported Consortium 

11. 24.03 .20'11 Min'UteG of Meeting reached at the 

Meeting of the High-Level Committ~e 

constituted for Integrated Township . 

Project for ·determination 

compensation. 
-~~--~-:-----~--------=-----~ 12. 13.05.2011 Minutes of Meeting I Decision of the 

Commissioner, Meerut Division, 

Meerut, Uttar Pradesh. 
·--~~~-+~--~-------~~--~----=:~--~~ 

13. 24.01.2013 Award passed by the Le.arned 
------~--------------------------~~ 

\ 

I I 

-

I~ 

''IF -

I I 

-
·-
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.... 

I 

. ., . . ·----.,.-----·----------..,-, 
Additional District Magistrate {GRO), 

14. 15.02.2013 
AND 
22.05.2015 

Irrigation, Ghaziabad 

Award(s) passed by the Learned 

Additional District Magistrate {GRO), 

Irrigation, Gh"i:tziabad. 

: 15. 25.09.2020 The respondent no. 3 made the 

16. 

additional payment of Rs. 6589 I- per 

sq mtr to other farmers/land-owners 

till 2023 after taking 

undertaking/ declaration. 
······----1-------------~----

.3.02.2021 Petitioner(s) were forcibly dis-

possessed while they were pursuing 

their agricultural activities and 

cultivating their crops at their land(s). 

17. 09.02.2024 
08.05.2024 
28.06.2024 
03.07.2024 
06.07.2024 

Various Representations made before 
' 

the Competent Authorities, the office of 

the Hon'ble Chief Minister, State of 

Uttar Pradesh; Complaint to Police 

18. 

Authority and under the Right to 

Information Act 
.. ~---~----------------~~ 

Hence this writ petition -·-----..1-- _ ____ _______ ...:.__.. 

Date/ - /"08/2024 D.evesh n:umar Singh 
(A/D ·:>172/2012) 

· M. Dutta, Brajesh Kumar Jha, Amar Nath · 
Advocates for the Petitioners, 

Chamber No. 158, High Court, 
Allu.habad, 

Mobile - 9990822213, 9450E:14715, 
9125130200. 
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IN THE HIGH COURT OF ,JUD'ICA'fURE A:f ALLAfiABAD 

CrvlL lv.ri~C. INTERIM REL~F A'PPLICATION No. of ~024 

(Uncle: Cha.pter XXII R~le 1 of High Court Rdes rfw Section 15:1 C.P.C.) 

IN 

CIVIL MISC WRIT PETITION No. OF' 202~ · 

I . 

2. 

(U1~der· Article 226 of the Constitution of India) · 

DISTRICT:GHAZlABAD 

Mrs. Vidya Devi W /0 Lilu 
6] 7, Village : Shah pur ~amheta 
P.O. Kavi Nagar, Ghaziabad- 201001 
Mrs. Samant W jO ,Ja:gat Singh Yadav 
767, Village- Shahjmr Bamheta 
P.O. Kavi Nagar Ghaziabad- 20i001 

~. ' 

... Petitioners/ Applicants. 
-vs-

1 . 'the State Of Uttar P:adesh, Service Through: 
The Principal Secretary,Ministry Of Hous.ing, Urbru.1. 
Planning & Development, Government Of Uttar.Pradesh, .· 
Lucknow, . 

2 .. ~/S. Agarwal Associates Consortium, 
f{egd. Office At: 10, New Rajdh.ani Enclave, 
Vikas Marg, Delhi- 110092. 

To, 

3. M/S. Agarwal Asso~iates (Prompters) Limited, 
Regd. Office At: 10, New Rajdhani Enclave, 
Vikas Marg, Delhi - 110092. 

. ... RESPONDEN'P(S). 

The Hon'ble Chief .Justice and his other Companion Judges 
of the Hon'ble Coutt, 

The Humble application on behalf of the above named 
·Petitioners Most Respectfully showeth as under: . 

I. That .full facts and circumstances have been sta~ed 'in the 
·accompanying writ' petition and same may be read as part 
and parcel of this application. The same has been not 
repeated herein for the sake of brevity. 

I' 

''ll 

l ' 

·-. 
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:1 

" II· 

. .JJ •. 

II. 

2. 

:; , 

That i.n view of facts _ai.l.d circumstances of the case stated in 

the accompanying writ petition, it is expedient in the 

interest of justice that this Hon'ble Court may kindly be 

pleased to issue ad- interim mandamus directing the 
v 

. respondents to maintain status quo in respect of_ land of 

khasra no. 1964,1965(m),1968,1978 and 1979 belongs to 

peli~ioriers' till the decisions of present writ petition as the 

land. of Lhe peliliumm> are ::;lul vaeanl awl uu U.t:vduvmt:ul 

~\cti\rities are carried out by the respondents. since the 

forcibly possession took in the year of 2021, otherwise the 

applicants/petitioners shall suffer· irreparable loss. ahd. 

injury. 

PRAYER: 

It is, therefore, most respectfully prayed that 

lhis Hon'ble Court · may kindly be pleased to issue ad-, 

interim mandamus directing the respondents to m~tain 

status quo in respect of land of khasra no. 1964, 1965 

{m), 1968,1978 and 1979 belongs to petitioners' till. the 

dec·isions of present writ petition otherwise · the 

applicants/petitioners shall euffer irreparable loss· and 

inJury; 

And/ or pass such other a~:1d further order which may deeh1. 

fit. and proper in the facts and circumstances of the case: .. 

Date/- /08/2024 Dev-esh Kumar Singh 
IA/D 0172/2012) 

M. Dutta, Brajesh Kumar Jha, Amar l'lath 
Advocates for the Pe~itionets, 

Chamber No. 158, High Court, Allahabad, . 
Mobile- 9990822213, 9450614715 . ' 9125130200. 
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 
In 

CIVIL MISC WRlT PETITION No. OF 2024 

To, 

(Under Article 226 of the Constitution of India) 

DISTRICT:GJ:iAZIABAD 

l. Mrs. Vidya Devi W /0 Lilu 
617, Village : Shahpur Bamheta 

).0. Kavi Nagar, Ghaziabad-- 201001 
2. Mrs . Samant W jO Jagat Singh Yadav 

. 767, Village- Shahpur Bamheta 
· P.O. Kavi Nagar Ghaziabad- 201001 . 

... Petitioners/ 1\.pplicants. 
-vs-

1. The State Of Uttar Pradesh, Service Through: 
The Principai Secretary,Ministry Of Housing, Urban 
Planning & Development, Government Of Uttar Pradesh, 

-Lucknow, . 
2. ·M/S. Agarwal Associates Consortium, 

Regd. Office At: 10, .New Rajdhani Enclave, 
-Vikas Marg, Delhi- 110092 . 

• 1. M/S. Agarwal Associates (Promoters) Limited, 
Regd .. Office At: 10; New Rajdhani ~nclave, 
Vikas Marg, Delhi- 110092. 

.. .. RESPONDENT{S) . . 

1'he Hon'blc Chief Justice and his other Companion 

,Judges of the Hon'ble Court, 

the Humble Writ Petition on behalf of the above name.d 

Petitioners Most RespectJully showeth as under: 

I . . This is the first writ petition filed by the Petitioners before 

this Hon'ble Court for the relief prayed therein. ~t is 

c:-1t.egorically .stated that no other writ petition, 

application including review application and/ or any other 

'I' 

''1F 

'II 

' . 

-
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- .Ji,, 

II 

..Jj,, 

I I I 

_:u. , 

II 

proceeding have been initiated by petitioners before this 

I Ton'blc Court or its Lucknow Bench of this Hon'ble High. 

Court or any other Court -:>f Law for the same cause of 

action. 

2.. That till the date of filing of the present pctitiqn, the 

petitioners have not received ariy notice, informfi:tion or 

any caveat application from any of the respondents by 

registered post or any other mode. 

3.. That the petitioners are veiled illiterate women. corning 

from a rural background, who were whoJly unaware 9f 

their rights and entitlements in law and have not filed 

any proceedings· against 'the respondents who have 

forcibly without authority of law taken over the land 

belongs to petitioners. 

4. 

5. 

'!) 

That the Petitioner(s) are the Owners of the land 

inherited from ancestor, presently described as Khasra 

No(s). 1964, 1965(mL 1968, 1978 and 1979 located at 

Village: Shahpur Bamheta, Dasna (Pargana), District ..• 
Ghoziabad, Uttar Pradesh. They arc in possession of all 

litle Documents, establishing their .rights of Ownership 

over the lands in question. Their Ownership, pos~es~ion 

and all other rights. as Lawful Owners, are seLtled El:nd 

without any dispute. 

That the Respondent No.1, is State within the meaning 

and ambit of Article 12 of the Constitution oi India 

and/or are. Organs of the State, discharging various 

runclions as empowered by Statute and/ or law. In lhe 

respectful submission of the Pet!tfoner(s), the Respondent 

No.1 has failed to dischar~e and perform their f"Llnction~, 
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.. 

responsibilities and obligations, as required and 

; mandated by law, namely -

a) The Land Acquisition Act, 1894; 

b) The Uttar Pradesh Land Acquisition (Determination 

of Compensation and Dedaration of ·Award by 

Agreeme:Ut) Rules, 1997, framed under Section·.55(1) 

of the Land Acquisition Act, 1894. 

c) The National Policy on Resettlemcint and 

Rehabilitation for Project Affected Families - 2003, 

dated 17.02.2004 issued by the Department of Lru1.d 

Resources, Ministry of Rural Development, 

Government of India; 

d) The National Rehabilitation and Resettlement Policy, 

2007, dated 31.10. 2007 issued by the Department 

of Land Resources, Ministry of H.ural Development, 

Government of India; and 

e) various such other and further Circulars · and 

Notifications issued from time to time both by ~e' 

Government of India and the State of Uttar Pradesh ... 

6. That the Respondent No.2 is a purported Licensee and is 

duly registered under Category <'A" by the Gh~iabad 

Development Authority j Government Agency, ' who 

executed the Development Agreement dated 07.05.2007 

with the Ghaziabad Development Authority des~gnated by. 

lhe Government of Uttar Pradesh. The Respondent No.3 

is the purported leading Member of the Consortium, 

riamely - ''Consortium of Mf s. Agarwal Associates 

(Promoters) Limited, Private Developer (PD)", allegedly 

'II 

''I"' 

'I' 
-
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incorporated under Lhe pruvisions of the Companies Act; 

1956. It is the .Purported Signatory to the Consortium 

Agreement dated 17.03.2011 pm:portedly executed with 

the purported Consortium Members as stated, and 

defined therein. All the Respondent(s), are neeessary.and 

proper Parties to this Writ Petition and are accordingly 

arrayed herein. 

7. That it is the case of Petitioner{s) that they. have bee·n 

ousted and their lawful and legitimate land(s) acquired by 

the State in complete. bre.ach and violation of ·the 

applicable regime of laws. The proce~s of acqi1i~itjo1;1 as 

contemplated by law, towards ensuring that the O~stees 

are treated fairly, bonafidely, ·transparently and in 

complete compliance of the procedure prescribed, we~e 

abandoned, breached and violated while acquiring the 

8. 

land(s) of the Petitioner(s). ', 

That in other words, the Petitioner(s) ere aggriev~d not 

merely by the "decision reached" but by the neglect and 

abandonment of the "decision makirig process'~. It is 

settled law that the scope, ambit and lens of jucllcial 

review, includes not only the decision reached b.ut 

equally the process entailed or followed in reaching such 

decision. Even in. cases, where Poli.cies and decisions ai·e. 
·~ . 

excluded from the ambit of judicial review, the Hon'ble 

Supreme Court (2001) 6 SCC 748, held -

"it is trite to say that the proceedings arising under 

Article 226 o{ the Constitution are .in the nature of 

ju~icial review and such review could be only ·in· 

respect ot the process of decision and not the 

decision itself." 
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9 . That the same view has been echoed, in various other 
.. 

pronouncements of the Hon'ble Supreme Court, 

namely - (1990) 3 sec 752, {2019) 4 sec 509 • and 

various other~. 

I 0. That likewise the scope and ambit of judicial review, 

while reviewing decisions 1·endered by Ste~.tutory . 

Aut~writies, arising ·in/ under acquisition proceedings, · 

'have. 'been equally examined and settled. n is thus 

·paramount and inevitable, that the entire process as 

prescribed for acquisition must necessarily be complied 

strictly, diligently and punctually·. Law does not permit 

and accept any deviation and/or digression from such' 
- . 
prescribed procedure, on the recognition that any 

deviation/ digression may lead to serious and di~a~trous 

adverse consequences. 

1 1. That in other wo~ds, considering the repercussions of 

involuntary displacemen.t arising from "acquisition" f~r 

Projects and Projects, that may not be related to the 

"safety" and "security" of the State, judicial 

pronouncements have consist(;ntly emphasiZe-d the 

requirement and need for complete compliance of the 

~decision making process". 

l2. That iJ.'l this backdrop, the Petitioner(s) invite the kind 

attention of this Hon'ble Court to 1'he various 

prescriptions, mandated by the State while pursu~g an,y 

proceedil.1gs .for acquisition. By the National Policy on 
' 

Resettlement and Rehabilitation for Project Affected 

Families-· 2003- dated 17.02.2004, the Policy p1:escribes .. 

and recognizes -

.,,.. 

'I~ 

''II. --

·-
-
·-=--l --
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i) 

\\ 

the need to provide "succour" to the people 

displaced by supporting effective resettlcmen t and 

rehabilitation; 

ii) a platform for an "effective dialogue"' between ·the 

administration and those displaced; 

iii) the need to 1'allot land and sanction benefits" to 

those displaced; 

iv) the need to prepare Schemes/Plans for Resettlement 

a.nd Rehabilitation, including framing o1 a deta;il~d 

Procedure to be followed; and 

.v) similar and other requirements as are further 

envisaged by/under the National Rehabilitation and 

Resettlement Policy - 2007, dated 31. 10.2007. 

A Copy of the National Policy on Resettlement and 
.... 

Rehabilitation for Project Affected Families - 2003 dated 

17.02.2004 issued by the Department of Land Resources, 

Ministry of Rural Development, Government of India, is 

annexed and marked herein as Annexure A-1 to this wr~t 

petition. 

!\ Copy of the National Rehabilitation. and 

Resettlement Policy, 2007 dated 31.10.2007 issued by 

the Department of Land Resources, Ministry of Rural 

Development, Government of India, is annexed and 

marked herein as Annexure A-2 to this writ pet~tion..:. 

13. Thal Lhc Notification dated 03.0·:>.2010 issued hy the 

Principal Secretary, State of Uttar Pradesh amongst 

others, require the State to compensate Project Affected 

F'amilies as under-

. ~-
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i) to provide an Annuity of Rs.20,000/ - per a~re for 

each year - for a period of 33 years; 

ii) otherwise, to provide a lumpsum g1·ant of 

Rs.2,40,000/- per acre; 

iii) to be provided Company Shares, in the' event the 

land is acquired for the Company, in the manner. 

prescribed; 

iv) all expenses required and necessary for the 

rehabilitation and resettlement · of · all · 

Oustees /Farmers; 

v) allotment of land/plot for those ousted pursuant to 

a Housing Scheme; 

··vi) employment to those rendered landless; and 

vii) provision of other social infrastructural· facilities to 

those villages and residents, whose lands· and lives 

are affected by such involuntary displacement. 

A Copy of the Office Order I Notification dated 

03.09.2010 issued by the ·Principal Secretary,· 

Government of Uttar Pradesh and it's Covering Lette~~. are . 

am'l.exed and marked herein collectively as ~nexure· A~3 

to this writ petition_!. 

14. That due to "rapid urbanization" and increasing pressure 

on "housing and infrasrructure facilities", the State ·of 

Uttar Pradesh recognizing the "limited capaCity of 

the Government Authorities and lack of financial 

resources", decided and agreed to 
-Private Capital Investment" in the housing 

"encoud:tge · 

sector. 

'II 

''IF 

''II 

''rr 
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·15. That the State of Uttar Pradesh, agreed to don: the role of 

a "facilitator instead of a qeveloper", placing eiil:phasis on 

simplify_ing procedure and removal of obstacles in· the 

;development and construction work, pursued by the 

-private sector. 

L6. That resultan1.ly, ((in order to ensure private sector . 

participation in land. acquisition md development" works . 

for hou.sing scheme.'":>' as per the urban housing policy and 

· lo encourage private capital investment, the State ·of 

Uttar Pradesh decided to create a "convenient".. and 
11conducive" environment on priority basis, tow;:uds 

ensuring, that Section(s) of . the Society are provided 

housing facilities in a "healthy environment>' and as per 

their "economic capacity''. 

17. That consequently, the Government of Uttar Pradesh by 

their Office Or4er I Notification dated 21.05.2005, 

declared their 11Policy of land acquisitioiJ. · ·and 

development for residential schemes through private 
' 

capital investment in the urban areas of t,_e State" . . 

·A Copy of the Office Order j Notification dated 

21 ."05.2005 ·issued by ~e Secretary, Government bf 

U tlar Pradesh is annexed and marked herein as 

Annexure A-4 to this writ petition:.. 

L8. That the said Policy,. agreed to facilitate 11land avail.~biliiy 

a:nd development for hcusing schemes" by the . various 

Development Authoritie_s/ Housing Boards/ Age~lCies, 

through mechanisn'!s defined therein. Under the 

mechanism of 11License Model System'', the State would 
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acquire land from the landowner(s) "on lhc basis of 

mutual agreement under the Rules, 1997". 

19. That the Policy equally envisaged and contemplated, that 

under License Model after the Devctoper had acquired 

minimum 60% of the land required for the scheme, the 

remaining required l~d would be acquired by the 

Government under the Agreement Rules 1997 framed by 
' 

lhe State of Uttar Pradesh under Section 55(1) of the 

.Land Acquisition Act, 1894. 

.. 

.. ' 

20. That the ~aid Policy equally envisaged, that the 

Developer would take n~cessary rehabilitation steps and 

measures in accordance with the Government 

Rehabilitation Policy, to rehabilita.te displaced Oustees 

and Farmers. 

21. That in furtherance of the 'said Policy dated 21.05.?005, 

the Government of Uttar ·Pradesh to augment Private 

Housing and meet the growing needs of its inc1·eas~g 

population, decided to encourage the investment of 

"Private Capital", in developing "H.i-'fech Townships'' and 

"Integrated Housing Townships''. 

22. That consequently, to facilitate l~md acquisition I land 

assembly in favotu· of Private Capital, the Government ' of 

Uttar Pradesh by an Office Order I Notification dated 

30.12.2005, announced their Policy for acquisition, 

namely - "Regarding detenruning the process of land .,. 

acquisition I land assembly for development of 

Residential Schemes under Integrated Housing Policy 

through Private Capital Investment''. 

'II 

''lr -

''II 

''If -
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23. That the said Policy, amongst others record, define and 

require as under -

i) that the Government of Uttar Pradesh had decided 

that the private sector would be allowed/ permitted 

to work in the residential sectQr; 

ii) if minimum 60% of land is purc:1as\!:d by a 

registered License Holder Developer with a 

registered Sale Deed, such land would not be 

included injvvithin Section 6 of the Land Acquisition 

Act, 1894; 

iii) the remaining maximum 40% of the la;nd as 

.required by the Private Developer for his Project, 

would be "acquired by the Government Agency as 

per the Agreement Rules of 1997; and 

iv) all action proposed must necessarily be 11ID 
compliance" of all 11pi:escribed Policies for land· 

acquisition.". 

A Copy of the Office Order 1 Notification dated 

30.12.2005 issued by the Principal Secretary, 

Government of Uttar Pradesh is annexed and marked 

herein as Annexure A~S.to this writ petition. 

24. That further by a subsequent Notification dated 

28:94.2006, the Government of Uttar Pradesh 

further clarified their Policy in this direction, as under 

i) that for a Housing License to be issued by the 

Slate/ Government of Uttar Pradesh to any Private 

Developer, they must own 11atleast. 25% of 'f!le .land" 
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-· 
by way of J·egistered SaJe Deed(s) - of the Int~erated 

Housing Project they wish to develop; 

ii) that the Detailed Project Report/DPR should be 

developed at the earliest Hvwevcr, approval f~r the 

Detailed Project Report/DPR would be provided to 

the Developer, when the Devclo_per has ccregistered 

Sale Decd(s)" for 60%_of the land; 

iii) that the OusteesfFa:rmers would be rendered 

payment/ compensation iri. accordance wi~h th.c 

Land Acquisition Act, 1894 alongside any 

improvement determined by the Di~tdct 

Magistrate. Such payment would be made by · the 

Private Developer;. 

iv) the maxirrrum 40% of the remaining land to l:;le 

acquired by the State for the Private Developvr, 

would be so acquired under Section 41 of the Land 

Acquisition Act m the name of the Private 

Developer; 

v) it would be ccmandator-Y' for the Private Developer or 

its Consortium to register a.s a Company unde.r the 

Companies Ac1,:; 

vi) all Organs of the State responsible for imp~em~nting 

the said Policy would "follow the instluctions as 

given by the State Policy dated 21.05.2005, 

30.05.2005, 03.08.2005, 30.12.2005 and 

28.04.2006 for implementation of the Policy of land 

acquisition/land assembly and development fm· 

residential schemes through Private Capital 

Investment in_ Uttar Pradesh"; and 

II 
I 

"If 

"II 
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vii) · they were furthe1· warned' and reminded by the State 

of Ut{ar Pradesh through t~eh- Notific~tion dE;tted .. · 

04.05.2006 to initiate and "ensure action a& per 

prescribed procedure": 

A Copy of the Office Order I Notification .dated 

28.04.2006 issued by the Secretary, ·Government of Uttar 

Pradesh is annexed and marked herein as ~nnexure A­

§.:_ To this writ petition 

25. That as is apparent, the entire action of the State 

Authorities to acquire land for Housing and · Simil~ 

Projects, in the State of Uttar Pradesh is primarily 

predicated on -

a) The Land Acquisition Act, 1894; 

b) -r:he Uttar P~adesh Land Acquisition (Determination · 

of Compensation and D$!cla:ration o(Award by 

Agreement) Rules, 1997- framed under Section 

. 55(1) of the Land Acquisition· Ac~, 1894; 

c) the Office Order/Notification dated 21.05.2005 . 

issued by the Government of Uttar Pradesh, 

declaring their - 11Policy of land acquisition and . . 
development for residential schemes ~hrOLi.gh 

private capital investment in the urban areas of the 

State"; 

d) the Office Order/Notification dated 30.12.2005 

· issued by the Government of Uttar Pra:de~h -

"Regarding determining the process, of land 

acquisition/land assembly for developmeii.f ·of 
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Residential Schemes (Integrated Housing Polieyj 

through Private Capital Investment"; and 

e) the Office Order/Notification dated 28.04.2006 

issued by the Government of Uttar Pradesh, 

clarifying further steps and procedur~s in 

pursuance and towards implementation of the 

Office Order/Notification dated 21.05.200.5. 

26. That the acquisition proceedings, thus initiated and 

pursued by the State of Uttar Pradesh is evidently u~der 

the Laod Acquisition Act, read with the Uttar ·Prade~h . · 

Land Acquisition (Determination of Compensation and· 

Declaration of Award by Agreemeht) Rules, 1997 and the 

aforesaid Office Order(s)fNotification(s) dated 

2l.05.2005, 30.12.2005 and 28.04.2006. 

27. That both the Office Order(s) I Notification(~) dated 
' ' 

21 .05.2005 and 30.12.2005 enacted for - a) 1'Policy of : 

Land Acquisition and Development for Residential 

Schemes through Private Capital Investment in · the 

Urban Areas of the State and b) '1Regarding determining 

the process of land acquisition I land assembly for 

development of Residential Schemes under 'Integrated 

·Housing Policy through Private Capital h~vestment'', 

make it explicitly clear t.hat fot~ F..U1Y acquisition .under 

such· Policies, the acquisition proceedings must 

necessarily comply, prescribe and abide by the Uttar 

Pradesh Land Acquisition (Determination of 

Compensation and Declaration of Award by AgreemeD:t) 

Rules; 1997. 

') 

II 

"II 

''[!" 
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1\ Copy of the Uttar Pradesh Land Acquisition 

(Determination of Compensation and Declaration. of 

Award by Agreement) Rules, 1997 dated 16.09.1997 

issued by the Government of U"dar Pradesh is fUlllexed 

and marked hereirr as Annexure A-7 to this writ petition 

280 That it is imperative to examine the said Rul~s, to 

ascertain whether and if, the acquisition proceedings 

inWated and pursued by the State of Uttar Pr;tdcsh are 

lawful, legal, legitimate and in compliance with the 
• 0 0 

objectives of the State, framing the various Resettlement 

and Rehabilitation Policies, Office Orders/Notifications. 

290 That an examination of the Uttar Pradesh Land 

Acquisition (Determination of Ccmpcnsation and 

Declaration of Award by Agreement) Rules, 1997- reveals, 

explains and establishes the following, namely-

i) that it extends to the whole of Uttar Pradesh; 

ii) that it envisages acquisition, wherein cornpensatio~ 

towards such acquisition is declared by. way of an 

Agreement; 

iii) that the Rules provide the manner and mode of . 

reaching such Agreement; 

iv) that Rule(s} 2, 0 3 and 4 detail the proceedings for 

reaching such Agreement and likewise envisag<?S 

the "readiness and willingness" of the Ou~tees. to 

executeosuch agreement in writing; 

v) lhe Rules equally provide the Agreement to be 

drawn ·Oetween the Parties in/under Rule 4(2); and 
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vi) the acquisition if any, is subject to such Rules and 

the Agreement lo be reached between the Parties. 

In particular, the Rules in f<{ule 3 record and 

provide - "The Collect9r m,ay after he axing the · 

Parties and upon being satisfied lhat the persons 

interested in the land are ready and willing to 

execute the Agreement, grant the permission 

unless, for reasons to be recorded in writing he 

decides to refuse it". 

30. That in other words, an exar.1inatim:. of the Utt'ar Pradesh · 

Land Acquisition (Determination of Compensation and 

Declaration of Award by Agreement) Rules, 1997 

emphatically and invru'iably establish that the sine-qua-
, 

non for a successful invocation of the said Rules is the 

existence of consensus-ad-idem between the Parties · · 

31. That in particular, aL "Agreement" between the Parties is 

condition-precedent for any procee~ngs lo arise, be 

initiated and pursued under the Uttar Pradesh Lanp · 

Acquisition (Determination of Compensation and 

Declaration of Award by Agreement) Rules, 1997. 

32. That for any acquisition to take effect, be succcssfq! and 

lawful in the State of Uttar Pradesh tor the ·.purpose~ of a 

Housing Proj~ct seeking to involuntarily displace people, 

the aforesaid regime of laws are applicable, requh~ed to be 

implemented and followed both strictly and punctually. 

33. That it is the specific contention and case of the 

Petitioner(s) that they have been deprived of their lawful 

and legiti..-nate lands in complete breach of the aforesaid 

regime of laws. No compensation again, as envisaged 

''J!I' 
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under the said regime has either been provided:. or 

recei.;,ed by the Petition.er(s) . The entire acq_-qi::)itiO~' of, 

their lands is in violation of the procedure prescribe?- and · 

in breach of the safeguards. They are equally in br~ach of 

the various Resettlement and Rehabilitation Polici~s . 

made ·to protect their interests. In other wor.ds, the 

acquisition proceedings are a nullity that do not enjoy 

either the sanction or the sanctity of law. 

31. That in the District of Ghaziabad, located in the western 

part of Uttar Pradesh, the 

Authority for the purported 

"Integrated Township Scheme" 

Ghaziabad Devel0pm,ent 

development of' an 

acquired I proceeded to 

acquire an area of 74 acres, in the Revenue Village of 
. ' 

Shahpur Bamheta, Dasna (Pargana), Ghaziabad, Uttar 

·Pradesh tmder the Government of Uttar Pradesh Housing 

Policies, dated 21.05.2005 ancl28.04.2006. 

35. That on 24.03.2011, a: High-Level. Committee in their 

Meetjng decided the ra~e of- compens~tion to be a:~.v~decl 

at Rs.I100/- per sq mtr, inclusive of all bei1efits for·the 

various villages whose lands were acquired foF. the 

• 
11lntegrated Township Scheme". The land · of · the 

Petitioner(s), located in the Revenue Village of "Sh!3-hpur 

Bamheta, Paragana Dasna, District Ghaziabad", was ·a1~o 

included, for compensation to b~ awarded at the 

aforesaid rate of Rs.ll 00 I- per sq mtr under Agreement 

Rules 1997. 

A. Copy of the Minutes of Meedng reached at the :Mee#ng 

of the High-Level Committee dated 24.03.2011 is 

annexed and marked herein· as Annexure A"S to this Writ 

petition . . . 
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36. That the afore·said conclusion reached at the High-Level 

Committee Meeting(s) held on 24.03 .2011 for 23.455 

hectares of land and on 1.9.05.2011 for 1.231!::· hectares 

of land which were duly approved by the Commissioner 

· Meerut Division, Meerut, Uttar Pradesh by their 

Communication I Orrl~r rli"ltP.d 13.05·.?.0 11 and 

111·.06.20 11 respectively. 

A Copy of the M~utes of- Meeting J Decision of the 

Commissioner, Meerut Division, Meerut, Uttar Pradesh 

elated 13.05.2011 ·is annexed and marked herei:h as 

Annexure A-9 to this Writ petition.! 

' 
37. That at this stage it is both relevant and pertinent to 

examine and analyse the aforesaid decision reached by 

the High-Level Committee and approved by the 

Commissioner Meerut Division, Meerut, Uttar Pradesh. It 

is summarized as under -

i) that at the Committee Meeting. consisting of ·the 

Sub-Registrar, Prathag; Sub-Registrar Pancham; 

Joint Secretary, GVP; Sub-District Magistrate_ and 

District Magistrate - the rate of compensatio:n was 

fixed/determined at Rs.llOO/- per sq mtr; 

ii) it was suggested by one of the High Level Committee 

Member on 14.06.2011 that the rate ~f 

compensatio~1 should be de1:ermined by consi~etii1g 

the Circle Rate;' 

iii) that the rate of compensation at Rs.ll 001- per ~q; 

mt:r, was reached un.der the Uttar Pradesh 

Agreement Rules, 1997 by way of "S.ettlement 

Agreement (Agreement letter)" made on the basis of 

'111'" 

' 
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mutual consent between the Acqui~ition 

Body I affected farmers; and 

iv) on that basis/reasoning the rate of compensation at 

Rs.llOO/- per sq mtr, was reached and concluded 

by the State Authorities. 

38. That · after a purported compliance ·of the ·Statutory 

requirements prescrib~d under the. La~d Acqui5itio.n At:L, . 
1894, the Respondent(s) concluded that "not a single 

objection was received in this office by the affected Land­

Owners". They further concluded -

i) that the acquisition was pursued and followed under 

the Uttar Pra.desh Land .Acquisition (Deter.t?ination. of 

Compensation and Declaration of .Award by 

Agreement) Rules, 1997, framed under Sec_tio~ ~~(1) 

of the Land Acquisition Act, 1894 (hereinaft~r 

referred to as the Agreement Rules of 1997); 

ii) that the Land-Owners were entitled . to · · a .. 

compensation of Rs.ll 00 f- per sq rntr; 

iii) that no farmer or oustee executed any agreement 

with the Respondent(s) under the Agreement R~lles.of 

1997; 

iv) that the· Learned Additional J)istrlct . Magis~ate 

(GRO), Irrigation,. Ghaziabacl after perusing, and. 

analyzing an array of Sale Deeds determined the 

market rate of land at Rs. 791.13/- per sq mtr, ~n 

accordance with Section 23 of the Land Acquisition· 

1\ct, 1894. Apparently, there is no such Sale Deed on 

record and the said Sale Deed was cancelled by ajl . 
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Order dated 04.05 .2009 passed by the 

Commissioner, Meerut Division, Meerut, Uttar 

Pradesh; and 

v) thereafter, in purported accordance with other 

applicable provisions of the Land Acquisit~on Act, 

1894 U1.e Learned Additional Dist.rict Magistrate 

(ORO), Irriga,tion, Ghaziabad announced the Awards 

dated 24.01.2013 for 1.2315 acres, 16.05.2013 ·for 
.. 

8.0905 acres and 22.05.2015 for 13.0388 hectares 

of land. 

A Copy of the Award dated 24.01.2013 passed by the 

Learned Additional District Magi::;trate (GRO), Irrigat~on, 

Ghaziabad, is annexed and marked herein as !\nnex~re 

A-10 to this writ petit:lon_:. 

39. That under the Policies framed, every Developer interested 

in participating in the creation and/ or building of a,n 

In tcgrated Housir:.g Project is required to obtain a License 

and a Classification, as contemplated under the Policies. 

40. That subsequent to such License ru1d Classification, a 

Developer is pennitted to apply with his proposal for an 

f!ltegrated Housing Project and accordingly confine l!is 

proposal in terms of the prescriptions, cont~ed 

in I under the aforesaid regime of laws. 

4 L. That purporting and representing to be in co~pliance, . 

Lhe Developer /Respondent No. 2 obtained a License from 

Lhe Competent Authority and executed a Development 

Agreement dated 07.05.2007 with the Ghaziabacl 

Development Authority, State of Uttar Prad.~sh, 

stating/recording as under -

I I 
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i) that the Developer /Respondent No. 2 is a 

"Consodium", a "C0nsortium of Companies"; 

ii) that the State of Uttar Pradesh is a "Facilitator" and 

not a 11Provkler'1 ; 

iii) that the Developer/Respondent No. 2 is a Category 

"A" Licensee; 

iv} that the Developer/Respondent No. 2 seeks to 

execute their integrated Housing Project ov.er an 

area of 185 acres of land, located at' Shahpur­

Bamhetta, Dasna, Ghaziabad; 

v) that the Developer/Respondent No. 2 is the 

exclusive Owner of minimum 60% of the Project 

land (i.e. 60% of 185 acres=- 111 acres) and is not 

the Owner of the remaining maximum 40% of the 

Project land (i.e. 40% of J 85 acres == 74 acres) . 

Despite all the best efforts of the 

Developer /Respondent No. 2, they have not been 

· able to purchase and/ or assemble "the remaining 

land"; 

vi) that the Developer/Respondent No. 2 has requested 
' 

the Govern!l).ent of Uttar Pradesh 'for acquiring the 

remaining 40%, which the Government has assUred 

to acquire under the Land Acquisition Act, 1894; 

vii) that the Government of Uttar Pradesh shall transfer 

"free~·10Id land, to the Developer/Respondent No. 2; 

viii) that the "rehabilitation of displaced person(s)" would 

take place in accordance "with tl1e Rehabilitation 

Policy /Government Order(s) for rehabilitatiop (in 
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case of request) of families belo~1ging to IJ:w l~d- · 

.owners/farmers displaced due to acquisition of 

land"; and 

ix) that in the event of my "cau_se of action» bet~een 

"an individual/ or group of individuals" and tl~e 

Developer/Respondent No. 2, it would be .the 
. . 

responsibility of the Developer /Responde7tt No. 2. 

The Government of Uttar Pradesh "shall not be 

liable to any individual/ or group of individu&ls 

regarding the ptoperty .acquired. or developed by the" 

Developer/Respondent No.2. 

A Copy of the Development Agreement dated 07.05:2007 · 

. executed between the purported Developer iRes.Po~dent .. . . . 
No. 2 and the Ghaziabad Development Authority, is . ~ 

annexed 'and marked herein as Annexure A-ll to this 

writ petition . 

. 42. That subsequent thereto, a Consortium Agreement was · 

purpprtedly executed by the Developer /Respondent No .. 3 

on 17.03.2011, apparently on the strength/basis of a 

Consortium Agreement/Memorandum of Understanding 

dated 01.07.2005. 

A Copy of the Consortitun Agreement dated 17.03.20 i 1· 
executed by the leading Member 1 Mjs. Agarwal 

Associates {Promoters) Limited and other Members ·of the 

purported Consortium is annexed and marked hel'ein as 

Annexure A-12 to this writ petition. 

'1·3. That a perusal of the said Cc;msorth .. un Agreement dated 

17.03.2011, reveals and establishes -

'II 
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''II 
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i) that though the Development · Agreement dated 

07.05.2007 was executed by "M/s Ag!;i:rWal 

Associates Consortium, a Registered Developer, 

Consortium of Companies", . apparently, the 

Consortium Agreement was execl~ted in t).1e name of 

"M/ s ·Agru·wal Associates (Promoters) Limited, 

Private Developer (PD)"; 

ii) that in other words, on the ·date of the Development 

Agreement dated 07.05.2007, the Consbr.tium· of 

Compan~~s was not in existence. As eviden~, the 

Consortium purport~dly ca.-me into existence on 

17.03.2011; 

iii) that the Consortium was created to develop an 

Integrated Township Project i!J. the State of Uttar 

Pradesh and for !ts selection as a Private Developer, 
• 4 • • 

engaged in the development of an · Integrat~cl 

Township, in the State of Uttar Pradesh; and 

iv) that the Consortium, if any, did not exi~t on · 

07.05.2007, when the Development Agreement was . 

executed with the Government of Uttar Pr~desh. 

44. That under the Development Agreement dated 

07.05.2007, the Developer /Respondent No. 2 represente¢1 

that in the capacity ~f a Consortium, they owned the 

(minimum) 60% of ~he total land· area of 185 acres · 

required for their Project. They accordingly, reqt1.este~ the 

Government of Uttar Pradesh to secure the remaining 

40(% of their Project land, under the provisions of the 

Land Acquisition Act read in conjunction with the other 

amtlogou.s Rules and applicable Policies. 
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.. 
45. That since on 07.05.2007 the Consortium was not ·in 

existence, the Developer/Respondent No. 2 

misrepresented before the Government of Uttar Pradesh, · 

a.s under-

i) · that they were a Consortium, which admittedly they . 

were not, since the' Consortium only ·came into · 

·existence pursuant to the Consortium Agreeme~t on 

17.03.2011; 

ii) tha.t they were the Holders and Owners of minimum 

50% of the Project lru~d through the Cpnsortiu~1, . 

which again they were not, since the Consortium· 

was admittedly not in existence on 07.05.'2007; 

iii) that they were eligible to seek the assistance, help 

and intervention of the Government of U~~ar 

''Pradesh to acquire the remaining 40% of the Project 

land - which again they were ineligible, since'. they .. 

did not own/ or hold the {minimum) 60% of the 

Project land on 07:05.2007 while entering .f . 
executing the Development Agreement; and 

iv) that admittedly, there was no registered Consortiu.m · 

Company on 07.05.2007, when the Developme.nt . 

Agreement wa.s executed - leading a.p.d ·entitling· the 

Government of Uttar Pradesh to initiate acq1:1isi~ion 

proceedi~gs. 

46. That ever. otherwise, a perusal. of the Consortium 

Agreement further 1:eveals that thete was no Consortium . · 

. at all and the pul'ported Consortium was merely a FamiJ.y 

Business Entity of a Mother and her Son. The . 

Petitioner(s) crave leave to so indicate, namely-

d/,~1f/JJ.///IJJ)}l~t 

''If' 

II II 
~rr 

-

-
~ 

---H 

·--
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.Jj,, 

i) that all the purported Consortium Members are . 

represented either by one Smt. Uma Agarwal, W fo 
late Shri B.B. Agarwal, Residing at 10 - New 

Rajdhani Enclave, Vikas Marg, Delhi-110092.or her 

son Shri Aditya Agarwal, 8/o late Shri B.B. Agarwal, 

Residing at lb-New Rajdham Enclave, Vikas Marg, 

Delhi-110092; 

ii) that the purported Consortium for all purposes~ is a 

Family-Owned Entity comprising of Mother and 

Son, namely Smt. Uma Agarwal and Shri. Aditya 

Agarwal, both Residing at 10-New Rajdhani EnClave, 

Vikas Marg, Delhi-110092; 

iii) that through such purported Consortium, the 

Family-Owned Entity comprising of Mcthei· and Son 

would become and became the Owner of balance 

40% of the Project land (i.e. 40% of 185 acres = 74 

a~res), through State intervention, name~y 

acquisition under the Land Acquisition Act; and 

iv) further as apparent, the lands were acquired ~t a 

meagre sum of Rs. 1100 J- per sq mtr. By paying a 

meagre sum of Rs.ll 00 I- p~r sq mtr. the Family .of 

mother and son, namely Smt. Uma Agarwal and 

Shri. Aditya Agarwal acquired and became Ow.t;ter(s) 

of awarde lands located at Revenue Village of 

Shah pur Bamheta, Dasna (Pargana), Ghaziabad, 

Uttar Pradesh. 

4 7. That the acquisition as conducted is required by law to 

be injunder the regime of laws as afore stated, namely-· 

a) The Land· Acquisition Act, 1894; 
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b) The Uttar Pradesh Land Acquisition 

(Determination of · Compensation and 

Declru·ation of Award by AgTeeme.nt) Rules, 

1997; 

c) The National Policy on Resettlement:r. and 

Rehabilitation for Project Affected Famiiies -

2003, dated 17.02.2004 issued by the 

Department of Land Resources, Ministry of 

Rural Development, Government of India; 

d) The National Rehabilitation and Resettlement 

Policy, 2007, dated 31.10.2007 iss11ed by the 

Depa.rtm~nt of Land Resources, Ministry of 

Rural Development, Government of India; and 

e) various such other and further Circulars and 

Notifications issued from time to time both ~y 

the Government of India and the State of Uttar 

Pradesh, namely Office Order(s) I 
Notification(s) elated 21.05.2005, 30.12.2005 

and 28.04.2006. 

48. That admittedly, the acquisition proceedings failed to 

comply and were in complete violation of the aforesaid 

applicable laws. In particulru·, the Uttar Pradesh ''Land 

Acquisition (Determination of Compensation and 

Declaration of Award by Agreement) Rules, 1997 were 

completely ignored and rendered redt:~ndant. 

49. That no proceedings we:re either invoked or initiated 

under the said Rules. The whole objective, purpose and . . 
reason behind their enactment stood belled and violated. 

The en tire idea of giving a voice and choice to .. the 

''II 

II II 

''If 

"II 
''If 

-
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Oustees, was evidently nullified !:>y the State's failure to 

uphold and apply their own laws 'enacted as a beneficial 

socio-welfare legislation after much deliberation and 

discussion. 

50. That the Petitioner(s) neither received any Notice nor were 

they invited for any discussion, before the 

pronouncement of the purported Award. Neither their 

opinion nor their concerns either neard or considere.d. 

fi'or all purposes, there was no 'uAgreemenl.~~ whatsoever . 

reached between the Government of Uttar Pr.ade~h and 

the Petitioner(s), . that led to the acquisition o1· 
( . 

determination of the compensation awarded to th~m. 

51. That as evident, the compensation of Rs.ll 00/- per sq. 

mtr. was determined by the Collector in absence of the 

Petitioner(s) under the Land Acquisition Act in complete 

cxcl usion of the Uttar Pradesh Land Acquisition 

(Determination of Compensation and Declaration of 

Award by Agreement) Rules, 1997. Such determination is 

per-se unlawful, illegal ai?-d contrary to law for the 

following r;unongst other reasons, namely-

i) proceedings under the Land Acquisition Act, are 

ordinarily acquisition proceedings for Projects in 

Public and National Interest, concerned with tlie 

safety, security and development of the Country; 

ii) on the contrary, acqUisition for an Integrated 

Housing Project to be developed by Private 

Developers B?d Developers, is for Private Housing, 

to be sold at rates driven by profits; 
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iii) in such a scenario/instance, there is no Public or 

National Interest involved, warranUng the ·. 

invocation of proceedings under the , Land 

Acquisition Act; 

iv) resultantly, proceedings and acquisition for a 

Private Housmg Project are guided and pursued 

under the Uttar Pradesh Land Acquisition 

(Determination of Compensation a,nd Declaration of 

Award by Agreement) Rules, 1997 to enable the · 

Oustees to participate in their involuntary 

displacement, since the Developer/ Developer 

would ultimately derive substantive profits from 

the Project; and 

v) there exists no reason, as to why such land should 

be acquired at a rate lower than its Market Value, 

when the land in question would be soli at no 

other rate but its tv~arket Value. 

52. That even otherwise and dehors the afore'said, the 

Pctitioner(s) most respectfully submit U1at land at the 
' 

same Village of Shahpur Bamheta, Dasr.a ;Pargana), 

Ghaziabadt Uttar Pradesh were sold at a market rate of 

Rs. 8,000 I- per sq rntr, during the year 2008~2009 and 

relevant time. However, without yielding to reason, lhe 

Competent Authorities without any applica~ion of mi~d 

and in complete ignorQnce of the applicable rcgim~ of 

laws, proceeded to · unilaterally determine the rate of 

compensation at Rs.llOO/- per sq mtr. 

53. Thal such determination of compensation is unknown 

and contrary to Lhe applicable law and must necessarily 

j -

'f 

'II 

''If 

II 
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be set aside, being m ignorance and violation of the 

applicable laws and more particularly, the process of law 

prescribed by the various laws. It resulted .in a p.rhna­

facie manifest loss ofRs.6,990 / - per sq. mtr. 

54. That the power to acquire the maximum . 40% of the 

remaining land in an Integrated Housing Project, is 

conferred on the State Government by way of thei1: Policy 

I Office Order I Notification dated 21.05.2005, 

30.12.2005 and 28.04 .. 2006. The said Policy· I (ies) 

explicitly make it clear that such acquisition must and 

would necessarily be under the Uttar Pradesh Land 

Acquisition (Determination . of · Compensatio~ and 

Declaration of Awa:-d by Agreement) Rules, 1997. In 

doing so, they invariably and explicitJ.y · ~xclude 
.l 

acquisition proceedings as contemplated under tp.c 

applicable provisions of the Land Acquisition Act. 

55. That· any acquisitlpn thus for any Integrated Housi~g 

Project in the State of Uttar· Pradesh, must necessarily 

comply with the Policy I Office Order I Notification dated 

21.05.2005, 30.12 .~005 and '28.04.2006 alongwith the 
Uttar Pradesh Land Acquisition (Determination pf 

Compensation and Declaration of Award by Agreement) 

Rules, 1997. Otherwise, they wottld for all purposes be 

unlawful, illegal and a nullity in the eyes of law. 

56. That for all the aforesaid reasons and grounds, .the 

acquisition procee,dings as pursued and finalized by way 

of Order(s) dated 24.01.2013, 15.02.2013,' 22.85:2015 

passed, by ADM (LA), Irrigation Department, Ghazia}?~d 

must necessarily be set aside as being wrong, incorrect 

and cQntrary to law. They must also be set-aside, for 
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failing ·to follow ll1.e procedure, prescribed and established 

by law. They .:.nust. equally be set aside and nullified be~g 

null and void, for failing to apply the mandatozy 

requirements as prescribed in{ui1der the Uttar Pradesh 

Land Acquisition (Determination of Compensation and 

Declaration of Award by Agreement) Rules, 1997. · 

Copies of the Award(s) dated 15.02.2013 and 22.05.2015 

p'assed by the Learned Additional District- Magisti-ate 

(GRO), Irrigation, Ghaziabad, are annexed and marked 

herein collectively as Annexure A-13 to this wrlt petitio~ 

57. That the land in question is located in. the District of 

Ghaziabad in the State of Uttar Pradi!sh, conferring 

appropriate territorial jurisdiction upon this Hon'ble 

Court. Considering the widespread failure and abject . 

refusal to apply the applicable laws, gross injustice 'and 

prejudice has been caused to the Pctitioner(s}, wherein 

Lhe entire acquisitional jurisdiction is a questic;m of 

challenge and concern. For all purposes, the enUre 

proceedings for acquisition are without jurisdjction fer 

failing to apply and implement applicable laws that · are 

olherwise mandatory in nature. Considering the nature of 

violation and absence of jurisdiction, there is no other 

allernative and/ or e±Iicacious remedy available to ·the 
' . 

Petition.er(s) but .to approach and invoke . th.e ~lt 
' ' 

jurisdiction of this Hon 'ble Court under Articles . 226 of 
tl1e Constitution of India 

58. That the Petitioner(s) equally submit that they have n~t 

filed any other Petition, Suit, Appeal or other legal 

proceedings before lhis Hon'ble Court, the Hon'ble 

Supreme Court of India, or any :)ther legal forum except 

I I 

'II 

'II 

·- -
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what is stated herein. The 1\r~nexures appended· to this 

Petition are tru.e copi;=:s of their respective originals and 

are part of records, that the Petitioner(s) have pbtained, 

from the various Government Authorities. The 
. . 

Annexure(s) that were in Hindi language, have be~n d~ly 

translated in English, in ac'Cordan.ce with their stand~d 

format. Error, if any, is neith~r intentional nor deliberate 

and the Petiticmer(s) undertake to immediately make 

such correction(s) as may be noticed in th~ intere~t of 

justice j equity. Leave to this extent is prayed .a~d may 

accordingly be granted. 

59. That in terms of what is stated hereinabove and in the 

interest. of justice, it is most respectfully submitted thaf. 

the entire acquisition proc~eclings initiated against :the 
• ' • 1 ' • • 

Petitioner(s) over their lands descr_ibed as Kl:~asra ~9(s) .. · · 
1964, · 1965M, 1968, 1978 and 1979 located at Vtllage: 

Shahpur Bamheta, Dasna (Pargana), Ghaziabad, .Uttar 

Pradesh ru·e a nullity, unJ.awful, illegal, contra:ty to la:vv 

and above all w~thout any application of the due. process 

or law. Such acquisition proceedings must necessarily be 

set-aside in the larger interest of justic~ and equity, with 
. . 

the direct.ion to initiate de-novo/ fresh procqedings . for .. 
acqu~sition in abs_olute, complete, ~trict and punc~al 

compliance of the applicable regime of laws, namely-

a. The Land Acquisition Act, 1894; 

b. The Uttar Pradesh Land Acquisition (DeteJ;"ininatio::p. 

of Compensation and Declaration of Award · ~y 

Agreement) Rules, 1997; 
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c. The National Policy on Resettlement and 

Rehabilitation for Project Affected Families - 2003, 

dated 17.02.2004 issued by the Department of Land 

Resources, Ministry of Rural Devclopme.at, 

·Government of India; 

d. The National Rehabilitation and Resettlement P.olicy, 

2007, dated 31.10.2007 issued by the Departmen:t 

of Land Resources, Ministry of Rural Development, 

Government of India; and 

r::. vaJ.·ious such other and further Circulars and 

Notifications issued from time to time both by the 

Government of India and the State of Uttar Pradesh, 

namely Office 01:der(s) I Notification(s) dated 

21.05.2005, 30.1 '2 .2005 and 28.04.2006. 

60. That post acquisition, if any, in compliance of the 

applicable regime of laws - compensation must 

necessarily be computed in acc(Jrdance thereof and not 

arbitrarily, whimsically and unilaterally as sought to be 

done by the'· Competent Authorities in deteqnining · 

compens.ation at Rs.ll 00 I- per sq mtr. Such asscssme,nt 

of compensatior: must equally be ~et-a.side bejng 

unlawful, ,illegal and contrary to law. 

61. That computation of compensation, if any, must 

necessarily be awarded under the Uttar Pradesh Lru1d 

Acquisition (Determination of Compen~ation. and 

Declaration of Award by Agreement) Ru1es, 1997, , 
readwith the Office Order(s) f Notification(s) dated 

21.05.2005, 30.12.2005 and 28.04.2006 and ·not ·in.'the 

~I 

'II 

''If 

,, 'I 

''II 

''If 

'II 
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_, 
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manner as sought to be done and awarded in the present 

case. 

62. That it would be pertinent and relevant to s~bmit ¢at 

the Petitioner(s) were pur~uing . their agricultural 

activities and cultivating their crops at their land('s) till 

the year 2021, when they were forcibly dis-possessed. 

Thereafter, the Respondent(s) to threaten, intimidate arid 

create fear in the Petitioner{s), also registered an FIR 

Bearing No. 0202 dated 13.02.2021 with the concerned 
,. 

Police Station Kavi Nagar, Ghaziabad. Copy of fi'asli · 

rec?rds, photograph~ of crops arid proof of forcibly qis­

possessed ru-e collectively marked as Annex~re A- 14 to. 

this writ·petition. 
' · 

63. That the Petiti.oner(s) have made various 

Representation(s} to the various Authorities complaining 

of their unlawful and illegal dis-possession and 

acquisition. None of the competent Authorities have 

reciprocated in any manner in either addressing or 

remedying the grievances of the Petitioner(s). They 

continue to suffer .d.is-possession, irreparable harm ~d 

injury of the widest magnitude in complete and blatant · 

breacl1'of applicabl<:: laws. The cause of action for and· in 

favour of the Petitioner{s) has contim:ted and continues to 

subsist. 

64. That without prej1.1dice and simultaneous to the 

aforesaid, it is most respectfully submitted that the entire 
; 

acquisition is replete with deceit, as ordinary 

villagers/fanners .have been involuntarily displaced and 

dispossessed by rendering a fraction and/ or a 

negligible/insignificant amount of compensation. 
' 

149205



Evidence suggests, that such deceit was orchestrated, 

planned and executed by the Respondent(s). Subsequent 

conduct, fwther establishes complete knowledge, 

admission and acceptance by the Respondent(s) 2-3: 

65. That indicatively and by illust.:-ation, the Petitioner(~) 

most respectfully submit as under-

i) tha~ market value of similar land in the same 

village! in the year 2005, was Rs .1 000 I- per sq ~tr. 

In particular, .land bearing Khasra No. 1842 was 

sold at the rate of 1000 I - per sq mtr, in the .year. 

2005. Likewise, by way of a Sale Deed Q.ated 
' 

02.04.2010, the member of Respondent No.2 

purchased land bearing Khasna No. 2026 @ 

Rs.2990I- per sq. mt.r.; 

ii). con~equently, the Petitioner(s) submit that how, can 

and could such land in the year 2013 instead qf 

increasing from Rs."IOOO/- and J or Rs.2990/- per 

sq mtr be reduced to Rs.791l- per sq mtr. $uch a 

conclusion is contrary to rationale, logic and the 

general principles guiding the Real Estate Sector, 

wherein it ·ia common lmowledge that real e~tate 

value would only increase and not decrease over · a 

period of 8 years, when counted betweon 2005 till 

2013; 

iii) ~hat likewise, the Petitioner(s) have genuine, 

authentic 8!ltl bonafide informatiQn that the 

Respondent(s) 2-3 have bee~ purchasing /making 

an additional payment of R.s.6589 1- per sq mtr to 

J 
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other farmers /lru;ld owners over the :rilnotu).t . 

already paid in terms of the impugned Awards; . 

iv) such payments have been made by . the 

Respondent(sj 2-3 to such other farmers/land 

owners, after taking the undertaking/ declaration, 

fearing that they may proceed to challenge 1;he 

acquisition. In other words such a<;lcl.itional 

payment was tendered till 2023 to thw.art, 

discourage and keep in abeyance any challenge or 

potential challenge to the acquisition proceedings; 

v) by such additional payment, the Respondent(s). 2-3 . 

'invaria~ly and undoubtedly admit and a.cc~pt, th~t 

the payment rendered to· th.; farmers/ land-owners 

were inadequate, compromised, prejudicial, 

undeserving and below their entitlement; 

vi) that though the. Petitioner(s) have made PVer; effort. by 

· making representations with the compet.ent 

authorities, the office of the Hon'ble Chief Miri!ster, 

State of Uttar Pradesh and under the Right .to 

Information Act towards obtaining relevant 

information, they have remained unsuccessful 

without Authorities declining/ refusing to share the 

requisite information; ,and 

vii) the Petitioner~~) in the process have sUffered . 

irreparable harm and inj_ury, including cieprivatio~ of 

their Constitutional Right to . Property and ail other 

applicable laws chronicled above. 

Copy of Sale Deed of land bearing Khasra No. 1842, sold .at 

the rate of Rs.lOOO/- approx. per sq mtr in the year 2005. 

-..tJI/Jll!//lili~!L'/J,J), 
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and copy of sale deed of lanci bearing khasra no. 2025 sold 

at the rate of 2990 on 09.04.2010 are annexed collcctjvcly 

and marked herein as Annexure A-15 to this writ: petition .. 

Copies of Proof of additional payment of Rs.6589 f- per sq 

mtr, made by the Respo;ndent(s} to other Farmers / Land­

owners and undertaking/declaration made by. such 

Farmers/Land-owners are annexed' and marked her~in 

colle:ctively as Anne:rmre A -i6 to this writ petition...! . . : 

Copies of Represe:.1.tations made before the Competen~ 

Authorities, the offke of the Hon'ble Chief Minister, StE~;te· of 

Ullar Pradesh, Complaint with Police Authority and und~r 

the Right to Information Act 2005 are annexed and marked· 

herein collectively as Asmexu:re A -17 to this writ petition . 

Copies of ownership in favour of petitioner are annex_ed and 

marked herein collectively as Annexure A- 18 to this writ 
petition . 

PRAYER 

It Is Therefore Most Respcr.lfully Prayed Th~t This 

Hon'ble Court May Be Most Gt:aciously Pleased To.-.. 

1\. Issue a writ, order or direction in the nature of Certiorari or . 

any other appropriate writ, order or direGtion that this 

Hon'ble Court may deem fit and proper and in the. inteFest 

of justice and equity, quashing lhe entire acquisition 

proceedings initiated against the Petitioner(s) culminating 

in Order(s) dated 24.01.201'3, 15.02.2013, 22.05.2015 
' 

passed by the Learned Additi0nal District Magistrate (Land 

Acquisition), Irrigation Department, Ghaziabad as being 

unlawfuJ, illegal and ~rit!1.outiurisdiction; 

I I 
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u_\ 

Issue a writ, order or direction in the nature of'Certiorrui or 

any other appropriate writ, order or direction that th~s : 
!-lon'ble Court may deem fit and proper and in the interest 

of justice 1 equity, quashing the compensation computed 

by the Competent Authority in their Orsfer(s) . da,ted . 

24.0-1.2013, 15.02.2013, ~2.05.2015 passed by .the 

Learned Additional · District Magistrate iLand Acquisition), 

Irrigation Department, Ghaziabad, as being unlawf•.ll, illegal 

and contrary to law; 

C. Issue a writ, order or direction in the nature of Manda:rr:rl.~s . 

or any other .appropriate writ, order or direction that ~is · . 

1-lon'ble Court may deem fit and proper and in the intereE;t . 

of justice I equity, directing. the initiation of de-novo/fresh . ' . 

proceedings for acquisition in compliance of the applicable 

regime of laws as stated and elaborated in the prece.din.g 

paras, namely , the Uttar Pradesh Land Acquisition : . . - . 
(Determinatio~ of Compensation and Declaxation of Award . 

' 
by Agreement) Rules, 1997, readwith the Office Order(s) 1 
Notification(s) dated 21.05.2005, 30.12.2005 and 

28.04.2006. 

D. And i~sue any other writ, order or direction that this · 

Hon'ble Court deems fit and proper and in the. interest of 

j ustice / equity. 

Date/- /08/2024 Devesh Kumat· Singh 
~dv. {A/D 0172/201~) 

M. Dutta, Brajesh Kumar Jha, A.riJ.ar Nath· 
Advocates for the Petitioners, 
Chamber No. 158, High Court, Allahabad, 

' . 

Mobile- 9990822213, 9450614715, 9125130200 . 
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File No: 8873-8330

Government of India

Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment Authority(SEIAA),

UTTAR PRADESH)

***

Date 20/06/2024

To,

Shri Prahalad Singh

M/s AGARWAL ASSOCIATES PROMOTERS LIMITED

Village-Shahpur, Bamheta, Pargana-Dasna, Tehsil & district-Ghaziabad, U.P. , Shahpur Bamheta,

GHAZIABAD, UTTAR PRADESH, , 201002

prahalad@agarwalassociatesgroup.com

Subject: Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA

Notification 2006 -regarding Integrated Township Project “Aditya World City’’ at Khasra No.- 1619,

1622, 1623, 1625, 1670, 1671/1, 1671/2,1672, 1673, 2292, 2293, 2294, 2295, 2354,2364 , 2365 , 2366 ,

2367, 2368 , 2369 , 2370 , 2371 ,2372, 2373 , 2374 , 2375 , Village Shahpur, Bamheta Ghaziabad, M/s

Agarwal Associates (Promoters) Ltd.

Sir/Madam,

This is in reference to your application submitted to SEIAA vide proposal number

SIA/UP/INFRA2/466358/2024 dated 20/03/2024 for grant of prior Environmental Clearance (EC) to

the proposed project under the provision of the EIA Notification 2006 and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24B3812UP5485066N

(ii) File No. 8873-8330

(iii) Clearance Type Fresh EC

(iv) Category B1

(v) Project/Activity Included Schedule No.
8(b) Townships/ Area Development Projects /

Rehabilitation Centres

(vii) Name of Project

Proposed Integrated Township Project ‘’ Aditya

World City’’ at village Shahpur, Bamheta

Ghaziabad (U.P.) by M/s Agarwal Associates

(Promoters) Ltd.

(viii) Name of Company/Organization
AGARWAL ASSOCIATES PROMOTERS

LIMITED

(ix) Location of Project (District, State) GHAZIABAD, UTTAR PRADESH

(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions as per No

/06/2024

ShShShShriri Prahahahahalalalalalad d d d d Singh

M/M/M/s AGARWAWAWAWAWAWAL LLLL ASSOSOSOCICICICICICIATATATATATATES PROROROROROMOMOMOMOMOTERSRSRSRSRS L L L L LIMITEDEDEDEDEDED
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EIA Notification, 2006

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B and C)/

EIA & EMP Reports were submitted to the SEAC for appraisal under the provision of EIA notification 2006 and its

subsequent amendments.

4. The above-mentioned proposal has been considered by SEAC in its meeting held on 17-05-2024. The minutes of the

meeting and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH

portal by scanning the QR Code above.

5. Details of the minerals to be mined along with production capacity and the brief on the salient features of the project as

submitted by the project proponent in Form 1 (Part A and B) in the reports and as presented during SEAC meeting are

annexed to this EC as Annexure (2).

6. The SEAC, in its meeting held on 17-05-2024, based on information submitted viz: Form 1 (Part A, B and C),

EIA/EMP report etc & clarifications provided by the project proponent and after detailed deliberations on all technical

aspects and public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal

for grant of Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to

stipulation of Specific and Standard EC conditions as given in Annexure (1).

7. The SEIAA in its meeting held on 06-06-2024 has examined the proposal in accordance with the provisions contained

in the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto in its meeting dated 11-

03-2024 and based on the recommendations of the SEAC hereby accords Environment Clearance for the instant proposal

to Shri Prahalad Singh under the provisions of EIA Notification, 2006 and as amended thereof subject to compliance of

the Specific conditions as given in Annexure (1)

8. The SEIAA reserves the right to stipulate additional conditions, if found necessary.

9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not

tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project

Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable,

to the project.

10. The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part

of this EC.

11. General Instructions:

a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which

one shall be in the vernacular language within seven days indicating that the project has been accorded environment

clearance and the details of SEIAA website where it is displayed.

b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies,

Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn must display the same

for 30 days from the date of receipt.

c) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors (in

case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks and

balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /

conditions.

d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project

proponent (during construction phase) and authorized entity mandated with compliance of conditions (during operational

phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be kept in separate

account and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be

reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report.

e) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance

and attract action under the provisions of Environment (Protection) Act, 1986.

f) The project proponent shall also ensure that the proposed site is not a part of any no-development zone as

required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be cancelled.

Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall automatically deem to

be cancelled.

g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as

prescribed under Section 16 of the National Green Tribunal Act, 2010.

h) The SEIAA reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the

satisfaction of SEIAA. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.

SEAC, in its meeting held on 17-0505050505-2-2-2-2-202020202024,4,4,4,4, b based ooon infoformatatatatatioioioioion n n n n susubmitted viz: Form 1 (Part A, B

P report etc & clarifications s s s prprprprprovided by the project t t prprprprproponent and afafafafteteteteter r r r r dededededetailed deliberations on all 

and public hearing issueueueues s s s s s ananand compliananancececece thereto furnininishshshshshed by the Project Propopoponononononenent, recommended the

of Environment CCCCClelelelelelearance undererererer t t t t thehehehehe p p p prororororovision of EIEIEIEIEIA Notificationon, 202006 and as s s s s amamamended thereof su

n of Specific ananand d d d d Standard EC C C C cococococondndndndnditions as given in A A A A Annexure (1).

SEIAA in its m m mmmeeeeeeeetitititingngngngng held on 06-06-2024 4 hahahas s exexamininininededededededed t thehehehe p p p prorororopopopoposal in accordance with thehehehehe provisions co

nvironmentntntnt I I Impact AsAsAsAsAsAssesesesessment (EIEIA)A) N NNNNNototototototifififififificicicicicication, 2006 & & & & fufufufufufurtrtrtrtrtrtheheheheheher amamamamendments thereto in ititititits s s s s meeting 

and basesesesesed d d d on the recomomomommememememendatatioionsnsnsnsnsns of the SEACACACACAC hhhhherererererereby y y y y acacacacaccococococordrdrdrdrds EnEnEnEnvivivivivivirorororororonmnmnmnment Clearance fofofofofor r thththththe e e ee instant 
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ific c cononononditions as given i i in n n n AnAnAnAnAnAnnexuxuxuxuxurerererere ( ( ( (1)
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jejejeject.
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rarararal Instructionsnsns::::
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157213



12. This issues with the approval of the Competent Authority.

Annexure 1

Specific EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Environmental Attributes

S. No EC Conditions

1. Since this is Township and Area Development project in which area for different purposes has

been allotted, separate Environmental Clearance shall be taken for Group housing & commercial

development including health centre etc. having built-up area more than 20,000 sqm as per the

provision of EIA Notification 2006 (as amended).

2. Project proponent is advised to explore the possibility and getting the cement in a closed

container rather through the plastic bag to prevent dust emissions at the time of loading/unloading.

3. Project proponent should ensure that there will be no use of “Single use of Plastic” (SuP).

4. In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and

158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs. GoI and others) anti-smog guns shall

be installed to reduce dust during excavation.

5. The project proponent will comply the use of fuel for backup power as per guidelines issued by

CPCB from time to time.

6. The project proponent will ensure that there is no mismatch/deviation between the project

proposal submitted to SEIAA for environmental clearance and maps/drawings were approved by

concerned development authority. In case of any mismatch/deviation, amended environmental

clearance will be obtained by project proponent. In case of failure, the granted environmental

clearance shall automatically deem to be cancelled.

7. The project proponent shall ensure that the project site does not attract/infringe any buffer zone,

wetland zone etc. of no activity identified/declared under law.

8. Criteria/ norms provided by competent Authority regarding the seismic zone are followed for

construction work. Provision of alarm system, to timely notify the residents, in case of occurrence

of earthquake/other natural disasters/fire should be provided. A well defined evacuation plan should

also be prepared and regular mock drills should be arranged for the residents. Rise of stairs should

be constructed in a way, so that it should provide smooth movement.

9. The project proponent should develop green belt in the said project as per the plan submitted and

also follow the guidelines of CPCB/Development authority for green belt as per the norms. The

project proponent will prepare working plan of plantation/green belt development showing type of

plant species and their spacing in consultation with subject expert/ forest department and submit to

the forest department and concerned regulatory authority and ensure their survival and

sustainability.

10. The proponent should provide electric vehicle charging facility as per the requirements at

ground level and allocate the safe and suitable place in the premises for the same.

11. Project proponent should invest the CSR amount as per the proposal and submit the compliance

report regularly to the concerned authority/Directorate of environment.

12. Proponent shall provide the dual pipeline network in the project for utilization of treated water

of STP for different purposes and also provide the monitoring mechanism for the same. STP treated

water not to be discharged outside the premises without the permission of the concerned authority.

13. The project proponent will ensure full exploitation of potential of rain water harvesting for

storage and recharging and also treated wastewater in order to reduce the withdrawal of fresh water

and accordingly use the three sources of water supply namely stored rain water, treated wastewater

and the fresh water. The project proponent shall also provide a flow measuring device along with

flow integrator for monitoring the various sources of water supply namely fresh water, treated waste

water and stored harvested rain water.

1.1

1. Since this is Township and Areaa DeDeDevevevevelololopmpmpmpmpment project in which area for different purpos

been allotted, separatate e e e e EnEnEnEnEnvivivivivironmental ClClCleaeaeaeaearance shalalalalall l l l l bebebebebe t taken for Group housing & com

development ininininclclclclcludududududing health centre etc.c.c. h hhhhaving built-up area a a a a momomomomore than 20,000 sqm as 

provision ofofofofofof E E E EIA Notificicicicatatatatatioioioion n n n 2006 (as amemememendndnded).

2. Projojojojojojececececect proponenenenenent t t t t isisisisis aaaaadvdvdvdvisisisised to explplplororororore the possibililitity y anand gettininining g g g g ththe cement in a 

contntntaiaiaiaiainener rather thrhrhrhrhrouououough the plastic bag to o o prprprprprevent dust emissioionsns at the time o o o o of f f f loading/unload

3.3.3.3.3. PrPrProjojojojececececect t t t t proponent shouldld e ensnsure thththththatatatatatat t t t theheheherererererere w w w wililill l l l bebebebe n n n no o o use of “Single use of Plasasasasastic” (SuP).

4. In comomomomomplplplplplpliaiaiaiance to H Honon’b’b’b’b’b’blelelelelele S Supreme Court oooordrdrderer d d d d ddatatatatatedededed 1113/01/2020 in IA no. 1515158128/201

158129/2010101019 9 9 9 ininininin W Wririt t t t pepepepepepetitiononononon n n n nno. 130303030302929292929/1/1/1/1/1/198989898985 5 5 5 5 5 (MC C C C C MeMeMeMeMehta VsVsVsVsVsVs. GoGoGoGoI and othersrsrsrsrs) ) ) ) ) ananananantititititi-s-s-s-smomomomomog gu

be installed to o rerererererereredudududududuce dust dududududuririririringngngngng e e e excxcxcxcxcavavavavatioioioioioion.n.

5. The projojojececececect prprprprpropononononenenenenent t t t t wiwiwiwillllll comply y thththththe ususususususe e eee of fuel fofofofofor r r r r backupupup p p p p ppowowowowowowowowererererer a a a a as per guidelininineseseseses iss

CPCPCPCB frororommmm titititititimeme t t t to o o o o timemememememe.

6.6.6.6. The prprprprojojojojojoject prprprprpropopopopopononononenent t t t t wiwiwiwiwiwillllllllllll eeeeeeeeensnsnsnsnsnsnsnsururururure e e e e thththththatatatatat tttttttthehehehehehehehehehehehehererererererererere ii i i ii is s s s s s nononononono mmisisisisismamamamamatch/dedededededeviviviviatatation between thththththe e

prprprproposalalalal s ss s s submitted to SESEIAIAIAIAIAIAIAAAAA A A A AAAA A A fofofofor enenenvivivivivirorororonmnmnmnmnmenenenenenentatal l l l clclclclclclclclclcleaeaeaeaeaeaeaearararararance and maps/d/d/d/d/d/drarararawings wewerere apprororororo

concerererernenenenenened d d d d development auauauauauauauauauauauauauauththththththororororority.y.y.y.y. IIIIIIn cacacacasesesesese ooof f f ananananany y y y mimimimimimimimimimimismatch/deviationononononon, amendeded d envirorororonmnm

cleararararancncncnceee e will be obtainininininininininededededededed bbbby y y y y prprprprprprprprprprojojojojojojecececececect t t t t t prprprprprpropopopopopopononononononenenenenenenenenent.t.t.t.t.t.t. IIIn n n n n n cacacacacacacacacacase of failure, ttt t thehehehe grantnteded environononon

clearararancncncncee shall automatitititititicacacacacally y y y dededededeemememememem t t to o o o o bebebebebe c c canananananancecececececelllllllllllledededededed....

7. The e e e prprprprprproject proponenenenenenent t t t tt tt t shshshshalalalalalalall l l enenenenenensusususususurerererere t t t ttthahahahahahat t t tt thththththe e e e e e prprprprprojojojojojecececececect t t sisisisitetetetetetete does not attracacacacacact/t/ininininfringe any buffefefe

wewewewetltltltlananand d d d d d zozone etc. of n n n n no o o o o o acacacacacactitititititititivivivivitytytytytytytytyty i i i i idedededededentntntntntntififififififieieieieieied/d/d/d/d/d/dedededededeclclclclclararararararararedededed undndndndererererererererererererer l l l l l lawawawawawaw.

8.8. Crititititererererereriaiaiaiaia/ norms provovovovovovididididididededededededededededededed b b b by y y y cococococococompmpmpmpmpetetetetenenenent t t t AuAuAuthorororitititity y y y y y y y y y rererereregagagagagagardrdrdrdrdrding the seisisisisismimimimic zone are follololololowe

cococococonstrucucucucucuctitititiononononon work. Provivivivivisisisisisisionononononon o o ooo oo o of f f f f f f f alalalalarm systststemememem, , , , tototototo t t t t t tttimimimimimimimimimimelelelelelely y y y y y notify the resesesesesesididididididididididenenenenenenenenenentstststs, , , ininininin c c c c casasasase of occcccccccc

ofofofofof e e e eearthquququququakakakakakake/e/other r r r nanananatural didididididisasasasasasaststststststerererererers/s/s/s/s/s/s/s/fififififififififififirererererererererere s ss s s shohohohohohohohohohoululululululululd d d d d d bebebebebebe p p p ppprororororovided.d.d.d. A A A A well dedededededefififififififined evacuauauauauatititititiononononon p p p p plalalalalan 

alalalalalsososososo be prepepepepepepeparararararededededed andndndnd r r r regegegegegulululular mocococock k k k k k drdrdrdrdrdrilililililillslslslslsls sshohohohohohoululululululd d d d d d bebebebe arranananangegegegeged d d d fofofofor thththththeeee rererererereresidents.s.s.s.s.s. Rise of sstatatatatairs 

bebebebe c c c cononononstructededededededed i i in n n n n a a wawaway,y,y,y,y, s s so o o o o thththththatatat it should provide smomomomomomoototototototh h h momomomomovememememementntntntntntntntnt.

9. ThThThThThe e e e e prprprprprojojoject prprprprpropopopopopopoponononononent shshshshshououououououldldldldld d d d d devevevevevevelelelelelelopopopopopop g g g ggrerererereenenenenen b b b b b belelelelelelt t t t tt inininininin t thehehe saiaiaiaiaid d d d d d prprprprprprprojojojojoject as p p p ppp perererererer the plan n susubmit

also fffololololollololololowww ww the guidididididididelelelelelelinininininineseses of CPCPCPCBCBCBCB/D/D/D/D/Devevevevevelelelelelelopopopopopment autututututhohohohohohoririririritytytytytytyty f f for greenenenenenen b b b bb b belelelelelelelt as perererer t the norms

prprprprproject prprprpropopopopoponononononent willllllllll ppprererererepapapapaparere w ww wwwororororororkikikikikikingngngngngng p p p plalalalalan n n n n n ofofofofofof p p p p plalalalalalantntntntntntatatatatatatatatatioioioioioion/n/green bebebebebebebeltltltltltltlt d d d dd d devevevevelopmememementntntntnt showing

plplplplplanananant specieies ananananand d d thththeieieieir r r spacing ininininin cononononsususultltltatatatatioioioion wiwiwiwiwiwith ssssububububububjejeject expxpxpxpxpxpererererererert/t/t/t/t/t/t/ forest depapapapapartrtrtrtment and sub

the fofofoforest departmtmtmtmtmtmenenent and concerned regulatory aaaaautututututhohohohoririririririritytytytytyty and ensnsnsnsururururure their surviv

sustainabibibibibililililitytyty.

10. The propopopoponononononenenent should provivivividedededede eeelelelelelelectctctctctctriririririric c c c vehihicle chararargigigigiging ffacacacacacilililililititity as per the requireme

ground level and allllllocococatatate the safe and suitable place in the p p prererereremimimimises for the same.

11. Project proponent shouldldld i i invnvnvnvesesesest t t ththe CSR R amamamououountntntnt as per the proposal and submit the comp
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S. No EC Conditions

14. The project proponent will ensure the quality of construction water as per standards and

specifications of relevant codes in order to prevent possible corrosion in concrete, reinforcements

and other structural components in order to avoid adverse social and environmental impacts.

15. The project proponent will ensure exploitation of maximum possible potential of solar energy

generation in the proposed project area and prefer to use it instead of conventional electricity in

order to reduce the Green House Gas Emission causing climate change.

16. The project proponent will make necessary arrangement to get Structural auditing conducted by

an expert institution once in 05 years during life span of the building to ensure safe life of the

residents and prevent environmental and social hazards.

17. The project proponent shall plan for storm water management drained with appropriate slope

and length so that the flood water could get a passage to release in a short span of time.

1- The project proponent shall submit the details of STP like no. of modules etc.

2- The project proponent shall ensure to plant broad leaf trees of local and indigenous species and

their maintenance. The CPCB guidelines in this regard shall be followed.

3- The project proponent shall submit within the next 3 months the details on quantification of year

wise CER activities along with cost and other details. The CER activities should be related to

mitigation of Environmental Pollution and awareness for the same like water harvesting pits and

carbon sequestration parks / designed ecosystems .At least one school in the vicinity of project area

should be provided with rooftop solar plant, toilets in public place or in school of nearby villages

and if there is a girl’s school then girls toilet properly equipped with overhead water tank should be

constructed. Name of the school adopted for installation of roof top solar plant should be displayed

on the website of project proponent and should also be submitted to SEIAA.

4- The project proponent shall submit within the next 3 months the details of estimated construction

waste generated during the construction period and its management plan.

5- The project proponent shall submit within the next 3 months the details of segregation plan of

MSW.

6- The project proponent shall ensure that waste water is properly treated in STP and treated water

should be reused for gardening flushing system and washing etc. For reuse of water for irrigation

sprinkler and drip irrigation system shall be installed and maintained for proper function. Part of the

treated sewage, if discharged to sewer line, shall meet the prescribed standards for the discharge and

shall be done with necessary permissions from concerned authorities.

7- Under any circumstances untreated sewage shall not be discharged to municipal sewer line or any

nearby water body.

8- The project proponent will ensure that proper dust control arrangements are made during

construction and proper display board is installed at the site to inform the public the steps taken to

control air pollution as per air act 1981 (as amended) and the Construction and Demolition Waste

Management Rules, CAQM guidelines.

9- A certificate from Forest Department shall be obtained that no forest land is involved and if

forest land is involved the project proponent shall obtain forest clearance and permission of Central

and State Government as per the provisions of Van Sanrakshan evam Samvardhan Adhiniyam,2023

and submit before the start of work.

10- If the proposed project is situated in notified area of ground water extraction, where creation of

new wells for ground water extraction is not allowed, requirement of fresh water shall be met from

alternate water sources other than ground water or legally valid source and permission from the

competent authority shall be obtained to use it.

11- Provision for charging of electric vehicles as per the guidelines of GoI / GoUP should be

submitted within the next 3 months.

12- PP should display EC granted to them on their website. 6-monthly compliance report should be

displayed on their website and to be given every six month to residents / occupants of the building.

13- EC is granted with the condition that EC is valid only for the building plan which has been

1.2

1- The prprprprprojojojojoject proponononenenenenent t t t t shshshshshalalalalall l l l l submit the detetetetetails of STP lilikeke no. of modududududuleleleles etc.

2- ThThThThTheee e project propopopopoponononononenenenenent t t t shall ensure to plplplplplant broad leafaf t trereeses o of f local and d d d d inindigenous speci

ththththeieieieir r r r mamamamaintenance. The CPCB guguguididelelinineseses i i i in n n n ththththisisisis r r r regegegegard shall bebe folollowed.

3-3-3-3- The e prprprprprojojojojoject proponenent t shshalall l l l l susususususubmbmbmbmbmbmitititititit witithihihihihin thththththe e e e e nenenenenenextxt 3 3 3 3 m m m months the details on quauauauauantntntntification 

wise CERERERER aactctctctctivivitieies s alalalalonononononong with cososososost tt ananand otototototheheheheheher dedetailililils.s.s.s.s. TT T Thehehehe CER activities shshshshshouououououldldldldld be rela

mitigation of f f f EnEnEnEnEnEnEnvivivivirorororororonmentatatatatal l l l l PoPoPoPoPollutioioioioion ananananand d d d d awarararararenenenenenesesesess for ththththththe ee e e e sasasasamemememe like wawawawawateteteteter r r r r hahaharvesesesesting p

carbon sequeueueueststststrarararararatititition p p p pparararararks / d d d d desesesesesigigigigigned ecosystemsmsmsmsms .AtAtAtAt leaeaeaeaeaststststst one s sssschchchchchchooooooool ininininin t tthehehehehe vicinity ofofofofof p proje

should be prprprprprovovovovovovided wititititith h h h h rororororooftotototop p p p p p sosososososolalalalalalar r r r r r plplplplplplplanananananant,t,t,t,t,t, t t t t toioioioioilets in n n n pupupupupublicicic p p p p pplacecececece oooor r r r r r r r ininininin school of nearbrbrbrbrby vi

anananand if thehehehererererere i i i i i is a gigigigigirlrlrlrlrl’s schchchchooooooooool l l l l l ththththththenenenenenen g g g g gggiriririririririrlslslslslslslsls t t t t toioioioioioioioioilelelelelelelelet t t t t t t t t prprprprprprprprprpropopopopopoperererererererlylylylylylyly equipipipipippepepeped d d d d wiwiwiwiwiththth o o o o oveveveverhead water tanknknknk sho

cococonstrucucucucteteteted.d.d.d.d.d. Name ofofofofofof thehehehehehe s s s s sschchchchchchooooooooooooooooool l l l l l adadadadadopopopopteteteteteted d d d d fofofofofor r r r inininininststststststststalalalalalalalalalalalallalalalalalalalalatitititititionononononon of rororororoofofof top sololololololarararar plant should be d d d d dis

onononon the w w w webebebebebsite of project prprprprprprprprpropopopopopopopopopopopopononononenenenenenent anananananand d d d d shshshshshshououououououououldldldldld a a a alslslslso o o o o bebebebebebebebebebebebebebe s s s submitted to SEIAIAIAIAIAA.A.A.A.

4- The e e e prprprprproject proponent t t t t shshshshshshshshshshshshall l l l l sususususubmbmbmbmbmbmbmbmbmitititititit w ww wwwititititithihihihihihin n n n n n ththththththe ee e e nenenenextxtxtxtxtxt 3 3 3 3 3 m m m m m m months the detailililililils ofofofof estimimatateded conststststst

waste gegegegegenerated during t t t t t thehehehehehehehehehe c c c c cononononononststststrurururuructctctctctctioioioioioion n n pepepepepeperiririririodododododod a a a a a andndndndndnd i i i i i i i itststststststststs m m m m m mananananananananagement plan.

5- ThTheee prprprprproject proponenenenenent t shshshshshshshalalalalalalalalallll llll susususususubmbmbmbmbmbmitititititit wwwwwwititithihihihihihin n n thththththee e e e nenenenenenextxtxtxtxtxtxtxtxtxtxt 3333 months the detatatataililils of segregationon

MSW.W.W.W.

6-6-6-6- ThThThThee e e e e prprprprprojoject proponononononenenenenenent t t shshshshshshshshshshshshalalalalalalalall l l l l l l l enenenenenensususususurererererererere tttt t thahahahahahahat t t t t t wawawawastststste wawawawateteteter r r r r r isisisisisis p p p p p prororororoperly treateteteteted d d inin STP and treatatatatededededed

should b b b b b be e e e e e reused for ggarararararardedededededenininininininininininingngngngngngngngngng f f fflulululushshshshininining system aaaandndndndndndndndndndnd w wwwwasasasasasashihihihihihing etc. For rerererereusususususususe e eee of water for i i ii irrrr

spspspspsprinkler r r r r r anananananand drip irrigatioioioioion n n n n n sysysysysysyststststststststemememememememememememem s ss shahahahallllllll b b b be e e e ininininininststststststststststalalalalalalalalalleleleleleleleleled d d d d anananananand d d d maintained f ff f f fororororororor p p p propepepepeper r r r r fufufufufufuncncncnctititititiononononon. . . . PaPaPaPaPart

trtrtrtreaeaeaeaeated sewawawawawawawagegegegegege, if d d d disisisischchchchcharararged d totototototo s s s s s sewewewewewewerererererer l l ll linininininine,e,e,e,e,e, s s s s s shahahahahahallllllllllll m m m m m meeeeeet the e prprprprpresesesescrcrcrcribedededededed sstatatatatatatandards for the d d d ddisisisisischchchchchar

shshshshshalalalalall l l l l be dononone e e e e e wiwiwiwiwithth necececececececesesesessasasasaryryryry permissioioioioions f f from concererernenenenened d d d auauauauauauauthththththorititititititieieieieieies.s.s.s.s.s.s.

7-

17. The project proponent shshshshshalalalalall l l l plplplplplananananan f fororor ssstototototormrmrmrmrm w w w wwatatatataterer management drained with appropriate

and length so that thehehehehe f f f f flololololood water could g getetet a passage to rereleleleleleasasasasase e in a short span of time.

UnUnUnUnUndedededer any cicicicicicircrcrcrcumumumumumstanananancecececececes s s s s s unununununtrtrtrtrtrtreaeaeaeaeateteteteted sewagegegege s ss s s shahahahahahallllllllll n n n n nnotototototot b b bb beeee discscscscschahahahahahargrgrgrgrgrgrgededededededed to mumumumumumumuninininininicicicicicicipal sewewewewewer line

nearbybybybyby w w w w watatatater bododody.y.y.y.y.

8- The prprprprprojojojojoject proponononononononononenenenenenent t t t t t wiwiwiwiwillll ensure that propepepepepeper dududududududuststststststst control aaarrrrrrrrrrrrananananananangegegegements ararararare made

cococococonstructiononononon a a a andndndnd propepepepeper r r r displalalalalalalay y y y y y boboboboard d d d d d isisis i i installllededededed a a at t t t t t thththththe site to o inininininininfofofofofofoformrmrmrmrmrmrm the publililililicc the steps ta

contntntntrorororol air pollllllllution n n n asasas per air act 1981 (as amended)d)d)d) a aaaand tttthehehehehehehe C C C CC C Conononononononstruction n anananand Demolition

Managegegegememememement Rululeseseseses, , , CACACACAQMQMQMQMQMQM g g g g guiuiuiuidedededededelines.

9- A certifififificicicicicatatate e e e frfrfromom Foresesesest t t t DeDeDeDeDeDepapapapapapartrtrtrtrtrtmememememementntntntntnt ssssssshahahahahahahallllllllllll b b b b bbe e e e e obtainininededededed that nononono f ff f fororest land is involved

forest land is invnvnvolololveved the project proponent shall obtain f f forororororesesest t t t t clclclclclearance and permission of 

and State Governmentnt aaas s s pepeper the provisions of Van SaSaSanrnrnrakakakshan evam Samvardhan Adhiniyam

d bmit bef th st t of k.
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S. No EC Conditions

submitted by PP for seeking EC. In case approved building plan is different from the one submitted

for seeking EC then this EC will stand null and void.

14- In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and

158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs GOI and others) anti-smog guns shall

be installed to reduce dust during excavation.

15- DG sets shall be gas based and Guidelines issued by CAAQMS for NCR region regarding the

use of DG sets during construction and operational phase should be followed.

16- The project proponent shall install organic bio converter.

17- Project Proponent shall submit the Six-monthly Compliance on the Environment

Clearance condition prescribed in the Prior Environment Clearance letter as per MoEF&CC

OM F.no- IAS-22/01/2022-IA-III (E-172624) Dated 14-06-2022.

18- The effluent from STP after tertiary treatment shall be subjected to ozonation to avoid foul

smell.

19- The project proponent shall submit within the next 3 months the details of solar power plans for

solar electrification beyond 10% within the project.

20- The Bio Medical Waste shall be disposed in nearest CBWTF as per the govt issued guidelines

in this regard.

Standard EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Statutory Compliance

S. No EC Conditions

1.1

The project proponent shall obtain all necessary clearance/ permission from all relevant agencies

including town planning authority before commencement of work. All the construction shall be

done in accordance with the local building byelaws.

1.2

The approval of the Competent Authority shall be obtained for structural safety of buildings due to

earthquakes, adequacy of firefighting equipment etc. as per National Building Code including

protection measures from lightening etc.

1.3
The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)

Act, 1980, in case of the diversion of forest land for non-forest purpose involved in the project.

1.4 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

1.5

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air

(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)

Act, 1974 from the concerned State Pollution Control Board/ Committee.

1.6
The project proponent shall obtain the necessary permission for drawl of ground water / surface

water required for the project from the competent authority.

1.7
A certificate of adequacy of available power from the agency supplying power to the project along

with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief Controller of

Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable, by project
1.8

The project prprprprpropopopopoponent shall obtainininininin C C C Conononsesesentntntnt to Establisisish h h h h / OpOpOpOperererereratatatatate under the provisions

(Prevention & Contntntrororol l l of Pollution) Act, 1981 and the WaWaWateteteteter (Prevention & Control of Pol

Act, 1974 from the concernedededed S S Statatatatetetete P Pollutionon C C Cononontrtrtrtrolololol Board/ Committee.

The prprprprojojojoject proponononononenenenenenent t t shall obtain clearance from the NaNaNaNaNaNaNatitiononononalalalalalalal B B B B B Board for W W W W Wililililildlife, if applicab

The prprprprojojojojojecececect propononononononenenenenenenent t t t shshshshshshall obtatatatataininininin f forororororesesesesest t t t t clclclclcleaeaeaeaearararararance undededededer r r r r thththththththe e e e e e provisioioioioionsnsnsnsnsnsns of Foreststststst (Conser

Act, 198989898980,0,0,0,0, i i i i in n n n n cacacase of thththththththe e dididididididiveversrsrsrsrsioioioioioion n n n n of forest landndndnd f f f f forororororor n n n n nonononononononon-f-f-f-f-f-f-fororest purprprpososososososose e e e e e e inininininininvolved i i in n n n n the projec

ThThThThThe apprprprprprprovovovovovovovovalalalalal of the Compmpmpmpmpetetetetetetenenenenenent t t t t AuAuAuAuAuAuAuAuAuAuAuAuAuthththththththororororititity y y y y y y y shshshshalalalalalalall l l l l l l bebebebebebebebebe o o o o o obtbtbtbtbtbtaiaiaiaiaiained for structctctctctururururururalalalalalalal safafafafafetetetetety y y y y ofofofofofof b b b b buiuiuiuiuildldldldldininininings

eaeaeaeartrtrtrtrthquakekekekekekes,s,s,s,s,s,s, a a a adeququququacacacacy y y y y of firefefefefefefigigigigigighthththththtininininining g g g g eqeqeqeqeqequiuiuiuiuiuipmpmpmpmpmpmenenenenenent t t t t t etc. a a a as s s s s pepepeper r r r NaNaNaNatitititititionononononononalalalalal Building Codedededede inc

prprprprotototototececececection m m m m m meaeaeaeaeaeasususususures frfrfrfrfrfrfromomomomom l l ligigigighthtening etc.

Clearance condition prescrcribibibibibededededed i i i i in n n n ththththe e PrPrPrPrPrPrioioioioior r r r r EnEnEnEnEnviviviviviroronment Clearance letter as per MoEF

OM F.no- IAS-22/2/0101010101/2/2/2/2/202020202022-IA-III (E-1726262626262624) Dated 1414-0-0-0-0-06-6-6-6-6-202020202022.

18- The efflueueueueuentntntntnt from STP after tertiaryryry t t t t treatment shall be subjbjbjbjbjececececected to ozonation to avoi

smell.

19- ThThThThThThe e project propopopopoponononononenenenenent shshall submit w witithihihihihin the next 3 m mononthths s ththe detaililililils s s s s ofofof solar power p

sososolalalalar r r r elelelelececectrification bebebebeyond 10% w witithihin n n ththththe prprprprojojojojececect.

20202020- ThThThThe e e e BiBiBiBiBio Medical WaWastste e shshalalalalall l l l l l bebebebebe d d d d disisispopoposesesesesesed d d d d inininininin n n neaearerererestststst CBWTF as per the govtvtvtvtvt issued gu

in this regagagagardrdrdrd.....

 EC CoCoCoConditions for (Townshshshshshipipipips/s/s/s/s/s/ A A A Area DeDeDeDeDevevevevevelololololopmpmpmpmenenent Projectsts / R R Rehehehehehabilitation n n n n CeCeCeCeCentres)

toryryryry Complplplpliaiaiaiancnce

 N N N No ECECECECECEC C C C C C C C Cononononondidididititititititiononononononononononons

The prprprojojojoject proponent shshshshshshshalalall l l l obobobobobobobobobtatatatainininininin a a a a allllllllllll n n n n n nececececececesesesesessasasasasasaryryryryryry c c c c c cleleleleleleararararararararararananananananananananancecece/ permission frororom all relevant a a

includudududininining g g g g town plannininininining g g g g g g g g auauauauththththththorororororitititititity y y y y y bebebebebebefofofoforererere c c c c comomomomomommemememencncncncncncemememememememememenenenenenenenent t t t of work. Allllllllllll t t t thehehehe construction shshshsh

dodododonenenene i i i in n n n n n n n n n acacacacacaccordance w w witititititith h h h h h ththththththththththe e e e e e lololololololololocacacacacacal l l l l l bubububububuilililililildididididididingngngngngngngng b b b b b byeyeyeyelalalalaws.
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S. No EC Conditions

proponents from the respective competent authorities.

1.9
The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016,

and the Plastics Waste Management Rules, 2016, shall be followed.

1.10
The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency,

Ministry of Power strictly.

2. Air Quality Monitoring And Preservation

S. No EC Conditions

2.1

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of

Dust Mitigation Measures for Construction and Demolition Activities for projects requiring

Environmental Clearance shall be complied with.

2.2
A management plan shall be drawn up and implemented to contain the current exceedance in

ambient air quality at the site.

2.3

The project proponent shall install system to carryout Ambient Air Quality monitoring for

common/criterion parameters relevant to the main pollutants released (e.g. PM10 and PM2.5)

covering upwind and downwind directions during the construction period.

2.4

Diesel power generating sets proposed as source of backup power should be of enclosed type and

conform to rules made under the Environment (Protection) Act, 1986. The height of stack of DG

sets should be equal to the height needed for the combined capacity of all proposed DG sets. Use of

low sulphur diesel. The location of the DG sets may be decided with in consultation with State

Pollution Control Board.

2.5

Construction site shall be adequately barricaded before the construction begins. Dust, smoke &

other air pollution prevention measures shall be provided for the building as well as the site. These

measures shall include screens for the building under construction, continuous dust/ wind breaking

walls all around the site (at least 3-meter height). Plastic/tarpaulin sheet covers shall be provided for

vehicles bringing in sand, cement, murram and other construction materials prone to causing dust

pollution at the site as well as taking out debris from the site.

2.6
Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust

pollution.

2.7 Wet jet shall be provided for grinding and stone cutting.

2.8 Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.

2.9

All construction and demolition debris shall be stored at the site (and not dumped on the roads or

open spaces outside) before they are properly disposed. All demolition and construction waste shall

be managed as per the provisions of the Construction and Demolition Waste Management Rules

2016.

The diesel generator sets to be used during construction phase shall be low sulphur diesel type and2.10

Sand, murrrrrrrramamamamam, lolololoososose soil, cececececememememementntntntntnt, , , , , , ststststststororororororedededededed o o o o o o on n n n n n n sisisisisisitetetetetete s s s s s shahahahahall b b be e e cocococovered adadadadadeqeqeqeqequately so as to preven

pollution.

CoCoCoCoConsnsnsnstructiononononononon s s s s sititititite shshshshalalalalall l l l bebebebe adequatatatatatatelelelelelely y y y y y babababababarrrrrrrrrrrricicicicicicadadadadadedededed beforororore e e e thththththe e e e consnsnsnsnstrtrtrtrucucucucucucuction b b b b begegegegegegegininininins. Dususust,t,t,t,t, smo

otheheheheher r r r r air pollutututututututioioioioioioion n n n n prprprprevevevevevenenenenentititititiononononon m m m m meaeasures shall be p p p p prorororororovivivivivividededededededed d d d d fofofofofor ththththththe e e e e bububububububububuildingngngng a a a a a as s s s s s wewewewewewell as thththththe e site

measasasasasururururureseseseses shall i incncncncncncnclulululululudedededede screensnsnsnsns f f f f fororororor thehehehehehe b b b b b buiuiuiuiuiuildldldldldinininining g g g g ununununundededededer consnsnsnstrtrtrtrtrucucucucucuctititititititionon, contntntntntinininininininuououououououous dust/t/t/t/ w w wind br

walls alalalalall l l l l arararararouououound the s s sititititititite e e e e e e e (a(a(a(a(a(at t t t t t leleleleleast 3-meteter heheheheigight). Plaststststststicicicicicic/t/t/t/t/tarararararararpapapapapapaulin sheheheheheetetetetetetet c c c c c c covovovovovers shalalalalall l l l l be provi

vevevevevehicles b b b briririringngngngnginining in s s s sanananananand,d,d,d,d, c c c c cememememement,t,t,t,t,t, m m m m m mururururururrarararam m m m m m anananananand d d d d d ototheheheheheheher r r r r constructitititiononononononon m m m m m m matatatatataterials prororororonenene to causin

pollllllllututution at thehehehehe site asasasas w w well as taking out t dedededebrbrbrbrbrbris from thththe e e e e site.
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Notititififififification GSR 9 9 9 9 94(4(4(4(4(E)E)E)E)E) dated 25.01.2018 8 of MoEF&CCCC r regegarardiding Mandadadadadatototototory Implementat

DuDuDuDuDustststst M M M Mitigation Measures fororor C Cononstststruruructctctctioioioioioion n n n anananand d d Demolition Activities fofofofofor r r r r projects req

EnEnvironmnmnmnmnmenenenenental Clearancnce e shshalalalalalall l l l l l bebebebebebe complied wiwiwiththththth.

A managementntntntntntnt p p p p p plalalalalalan shall l bebebebebe d d d d drawnwnwnwnwn up p anananananand imimimimimplplplplplemenenenteteteted totototototo c c c conononontain thehehehehe c c c c cururururrent e e e e excxcxcxcxceeda

ambient air quququququalalalalalalitititititity at t t t t thehehehehe site.e.e.

ThThThThe projojojojojecececececect t t t t prpropopopopoponononononenenent shshshshshshalalalalalall l l l l l ininininininininststststststststststalalalalalalalalalalalall l l l l l l l sysysysysystststststememememem t t t t t t t t to o o o o o o o o cacacacacacarrrrrrrrrrrryoyoyoyoyoyoutut A A A A Ambmbmbmbmbient A A A Airiririr Quality monitititititororor

cococommonononon/c/c/c/c/c/cririterion parametetetetetetererererererererers s s s s s s rerererelelelelevavavavantntntntnt t t t to o o o thththththe e e e e e mamamamamainininininininininininin p p p p pololololollutants releasasedededededededed (e.g. PM10 and d d d d 

coveringngngngngng u upwind and downwnwnwnwnwnwnwnwnwnwiwiwiwiwiwiwiwiwind diriririririrececececececectititititionononons dudududududududuririririringngngngng thehehehehehe c c c c c cononononononstruction periododododod.

Dieselelel p p p powower generating g g g g sesetstststststs p p p p propopopopopoposesesesesesed d d d d d asasasas s s s s s souououououourcrcrcrce e e e ofofofofofof b b b b bacacacacackukukukukukukukup power shououououldldld be of enclosed tyty

confororororm m m m m m to rules made unununununununununununundededededededer r r r ththththththe e e e e e EnEnEnEnEnEnvivivivivivirorororororonmnmnmnmnmnmenenenenent (P(P(P(P(Prorororororotetetetetetectctctctioioioioioioion) Act, 1986. ThThThThThThThThe height of stack k k k 

sesesesetstststs shohohohohohohohohoululululululd be equal t t t t to o o o o o ththththththe e e e e e e heheheheigigigigigigigighthththththt n n n n n neeeeeeeeeededededededed d d d d d fofofofofofor r r r r r thththththththe e e e combmbmbmbinininininininininininininedededededed c c c c c capacity of a a a a a allllllllllll p p p proposed DG sets.s.s.s.s.

low susususulplplplplplphuhuhuhuhur diesel. ThThThThThThe e e e e e lolololololololocacacacacacacacacacacacatitititititionononononononon of f f ththththe e e e DGDGDGDG sets mamamamamamamamamamamay y y y y y y bebebebebebe decided wititith h h h h inininin consultation wiwiwiwiwith

PoPoPoPoPollutioioion n n n n n CoCoCoCoControl Board.d.d.d.d.
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S. No EC Conditions

shall conform to Environmental (Protection) prescribed for air and noise emission standards.

2.11

The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB

standards. Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low

sulphur diesel shall be used. The location of the DG set and exhaust pipe height shall be as per the

provisions of the Central Pollution Control Board (CPCB) norms.

2.12 For indoor air quality the ventilation provisions as per National Building Code of India.

3. Water Quality Monitoring And Preservation

S. No EC Conditions

3.1

The natural drain system should be maintained for ensuring unrestricted flow of water. No

construction shall be allowed to obstruct the natural drainage through the site, on wetland and water

bodies. Check dams, bio-swales, landscape, and other sustainable urban drainage systems (SUDS)

are allowed for maintaining the drainage pattern and to harvest rain water.

3.2
Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting

and filling should be done.

3.3 Total fresh water use shall not exceed the proposed requirement as provided in the project details.

3.4

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and

recorded to monitor the water balance as projected by the project proponent. The record shall be

submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

3.5

A certificate shall be obtained from the local body supplying water, specifying the total annual

water availability with the local authority, the quantity of water already committed, the quantity of

water allotted to the project under consideration and the balance water available. This should be

specified separately for ground water and surface water sources, ensuring that there is no impact on

other users.

3.6

At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of

Grass pavers, paver blocks with at least 50% opening, landscape etc. would be considered as

pervious surface.

3.7

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc

and other for supply of recycled water for flushing, landscape irrigation, car washing, thermal

cooling, conditioning etc. shall be done.

3.8
Use of water saving devices/fixtures (viz. low flow flushing systems; use of low flow faucets tap

aerators etc) for water conservation shall be incorporated in the building plan.

3.9

Separation of grey and black water should be done by the use of dual plumbing system. In case of

single stack system separate recirculation lines for flushing by giving dual plumbing system be

done.

Water demand during construction should be reduced by use of pre-mixed concrete, curing agents3.10

Installation of dududualalal p p pipe plumbing for supplying fresh watatatererererer f f f f fororororor drinking, cooking and bathi

and other for supply of f f rererecycycycled water for flushining,g,g, l l lanandscape irrigation, car washing, 

AtAtAtAt least 20%0%0%0%0% o o of f f f the opopopopenenenen spapapapacececececececes s s s s asas reqeqeqeqequiuiuirerered d d d d d bybybybybybyby thehehehe l l l l locococococococalalalalalalal buildininining g g g g g g bybybybybybybye-e-e-e-e-e-e-lalalalalaws shallllllll b b b b be pervious. 

GrGrGrasasasass pavers, pavevevever r r r blblblocks with at least 50% openininingngngngng, lalalalalalandndndndndndndscscscscscscscapapapapape etc. w w wouououould be consid

pervioioioioususususus surface.

 Quality Monitoring And Presererererervavavavavatitititition

 No ECECECECEC Conditions

ThThThThThe e nananananatutututural drain system shohohoululd d bebe m m maiaiaiaiaiaiaiaintntntntaiaiaiainenenened d d d for ensuriring unrestricted d d d d flflow of wa

construcucucucuctititititiononononon shall be alallolowewed d d d d d totototototo o o obsbsbsbsbstruct the natututututurarararararal l l l l drdrdrdrdrdraiaiaiainanananagege through the site, on wewewewewetland an

bodies. ChChChChececececk k k k k damsms, bibibibibibio-o-o-o-o-o-swales, lalalalandndndndndscscscscscscapapapapapape,e,e,e, a a a a a andndndndndnd o o o oththther s susususususustatatatataininininababable urban draininininagagagagage e e e e sysysysysystems (S

are allowed fofofofor r r r mamamamamamainininininintataining g thththththe e e e e drainananananage p p p p patatatatattetetern a a a a andndndndnd to harvesesesesesest t t t t t rarararainininin water.

Buildings shshshshalalalalalall l bebe desigigigigigignenenened d to f f f f f folololololollolololololow w w w w w thththththththe e e e e e e nanananananatutututututurarararararal l l l l l totototototopopopopopopogrgraphyhyhyhyhy a a a a as s s s s s muchchchchch a a a a as possible. Minimumumumumum 

anananand fillininining g g g shshshshshshouldldldldld b b b b be e e done.

Total frfrfrfresesesesesh water use shalall l l l l l nonononononononononot excececececeededededededededed t t t t thehehehehe p p p p prorororororopopopopopoposesesesed d rererererereququququququququququququiririrement as provivivivividededededededed d d d in thehe p proroject detetetet

The quququanananantity of fresh wawawawawateter ususususususagagagage,e,e,e,e,e, w w w watatatatataterererer r r rececececececycycycycycyclililililingngngngng a a a a a andndndndndndndndnd r r r raiaiaiaiaiainwater harveststststinining shall be measusu

recordrdrdrdedededededed to monitor the e e e e e wawawawawawateteteteteteter r r r babababababalalalalalalancncncncncnce e e e e asasasasasas p p p p prorororororojejejejectctctctctedededededed b b b by y y y thththththththe project propopopopopopononononononent. The record shshsh

susususubmbmbmbmititititititititteteteteted d d d to the Regioioioioioionanananananal l l l l l l OfOfOfOfOfOffifififififififificececececece, , , , , MoMoMoMoMoMoEFEFEFEFEFEF&C&C&C&C&C&CC C C C C alalalalalalalonononong wiwiwiwiththththththththththththth s s s s s sixixixixixix monthly Mononononononititititoring reports.

A A A A A certifififififificicicicicicatatatatate shall be obtbtbtbtbtbtaiaiaiaiaiainenenenenened d d d d d d d d frfrfrfrfrfrfrfromomomom the l l l lococococalalalal b b b b b b b b b b b bodododododododody y y y y y susususususupplying wateteteteter,r,r,r,r,r, s s s s s s s spepepepepecicicicicifyfyfyfyfyfyfyfyinininining g g g g thththththe e e e totatatatatal 

wawawawawateteteteter avaiaiaiaiailalalalalabibibibibibility w w w witititith h h h the lolocacacacacal l l l l l auauauauauauthththththororororororititititititity,y,y,y,y,y, t t t t thehehehehehe q q q q quauauauauauantntntntntntitititity of w w w watatatatererer alreaeaeaeaeaeadydydydydydydy committededed, thththththe e e e quququququan

wawawawawateteteter allottttttttttededededededededed t t t t to ththththe e e e prprprprprprojojojojecececect undedededer cocococococonsnsnsnsnsnsididididididererererereratatatatatioioioioion and ththththe e e bababababalalalalance e e e e wawawawawawawater avaiaiaiaiaiaiailalalalalalablblblble. Thihihihihis s s s s sh

spececececififififified sepapapapararararararatetetetetelylylylyly fororororor g g g g grororororoununununund d d d d wawawawater and surfacace e e e e e wawawawawawateteteteteter r r r r r sososososourceces,s,s,s,s,s, e e ensnsnsnsnsnsnsuring ththththththatatatatatat t t t t t thehehehehehere is nonononono imp

otheheheher r r r usususususerererers.
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S. No EC Conditions

and other best practices referred.

3.11

The local bye-law provisions on rain water harvesting should be followed. If local bye-law

provision is not available, adequate provision for storage and recharge should be followed as per the

Ministry of Urban Development Model Building Byelaws, 2016. Rain water harvesting recharge

pits/storage tanks shall be provided for ground water recharging as per the CGWB norms.

3.12

A rain water harvesting plan needs to be designed where the recharge bores of minimum one

recharge bore per 5,000 square meters of built up area and storage capacity of minimum one day of

total fresh water requirement shall be provided. In areas where ground water recharge is not

feasible, the rain water should be harvested and stored for reuse. The ground water shall not be

withdrawn without approval from the Competent Authority.

3.13 All recharge should be limited to shallow aquifer.

3.14 No ground water shall be used during construction phase of the project.

3.15

Any ground water dewatering should be properly managed and shall conform to the approvals and

the guidelines of the CGWA in the matter. Formal approval shall be taken from the CGWA for any

ground water abstraction or dewatering.

3.16

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and

recorded to monitor the water balance as projected by the project proponent. The record shall be

submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

3.17

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be

recycled/re-used for flushing, AC make up water and gardening. As proposed, no treated water shall

be disposed in to municipal drain.

3.18 No sewage or untreated effluent water would be discharged through storm water drains.

3.19

Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of

the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report in this

regard shall be submitted to the Ministry before the project is commissioned for operation. Treated

waste water shall be reused on site for landscape, flushing, cooling tower, and other end-uses.

Excess treated water shall be discharged as per statutory norms notified by Ministry of

Environment, Forest and Climate Change. Natural treatment systems shall be promoted.

3.20
Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures

should be made to mitigate the odour problem from STP.

3.21

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and

disposed as per the Ministry of Urban Development, Central Public Health and Environmental

Engineering Organization (CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013.

4. Noise Monitoring And Prevention

Periodical monitororinining g g of water quality of treated sewagegege shahahahahallllllllll be conducted. Necessary m

should be made to mitigatete t t thehehe o o o ododododour problem f f frororom m m STSTSTP.P.

total fresh water requiremememememenenenenent t t t shshshshshall be p p prororororovidedededed.d.d.d.d. I I I I In n n n n arararareas where ground water recharge 

feasible, the rain w w w w watatatatater should be harvestststededededed and stored fofofor rerererereusususususe. The ground water shall 

withdrawn wiwiwiwiwiwithththththout approvalalal f f f from the Compmpmpmpmpmpetent Authority.

All rererererechcharge shoululululd d d d d bebebebebe l l limited to shallow aqaqaqaqaquifer.

No groununununund d d d d d wawawawater shalall l bebe u u u u usesesesesesed d d d d dududuring constructctioioioion phphphphphphasasasasasase ofofofof t the project.

Any ground w w w watatatatatatatatererererer dewaterinininining g g g g shshshshshououououldldldldld be prprprprprpropererlylylylylyly m m m managagagagagededededed andndndnd shahahahall conononononfofofofoformrmrmrmrm to the apapapapapprov

the guidelinininineseseses o o o o of the CGCGCGCGCGWAWAWAWAWA i i in the mamamamamattttttttttttererererer. . . FoFoFoFoFoFormrmal apppppppppprororororovavavaval shshshall l l bebebebebebebebe t t t t t takakakakakenenenenen from the CGCGCGWAWAWAWAWA

grgrgrgrououound w watatataterererererer absbsbsbstrtrtrtrtracacacacactiononononon or dededededewawawawawawateteteteteteriririririringngngngngngng..

ThThThThe ququququanananananantititititity of fresh wateteteteteter r r r r r r r r usususususagagagagagage,e,e,e,e, w w w w watatatataterer r rececececececycycycycyclililililingngngngng a a a a a a andndndndndndndndndnd rainwater harveveveveveststininining shalall l bebe measususususu

recordrdrdedededededed to monitor the wawawawawawawawawawawawawawater r r r bababababalalalalalancncnce e e e e asasasasasas p p p p prorororororojejejejejejejejectctctctctedededededed b b b b b by y y y y y y y y the project propopopopopopononononent. Thehe r record sh

submititititteteteteteted d to the Regionananananananananal l l l l l OfOfOfOfOfOffifififificececececece, MoMoMoMoMoMoEFEFEFEFEFEF&C&C&C&C&C&CC C C C alalalalalalonononononong g g g g g wiwiwiwiwiwiththththththththth s s s six monthly Mononononononititititoring rerepoports.

Sewagegegegegegegege s s shall be treateted d d d d d inininininininin t t t thehehehehehe S S S S S STPTPTPTPTPTP w w w w w wititith h h tetetetetetertrtrtrtrtrtiaiaiaiaryryryryry trererereatatatatatmemememememememememememementntntntntnt. . . . The treated efefefflflflfluent from STP shshsh

rerererecycycycyclclclcledededededededededed/r/r/r/r/r/re-used for f f f flulululululushshshshshshinininininininininining,g,g,g, A A A A A A AC C C C C C mamamamamakekekekekekeke u u u u u u up p p p p p p wawawawawateteteter anand d d d gagagagagagagagagagagagardrdrdrdrdrdenenenenenening. As propopopopopososososed, no treated watatatat

be dispopopopopoposesesesesesed in to municicicicicicipapapapapapal l l l l drdrdrdrdrdrdrdrdrdrdraiaiaiain.n.n.

NoNoNoNoNo sewage e e e e e e orororororor untrererereatatatatededededed effluenenenenenent t t t t t wawawawawawateteteteteter r r r r r wowowowowowoululululululd d d d d d bebebebebebe d d d d d disisisisisischargegegeged d d d d ththththrorororough h h h h stststststorororororororm water drains.

Onsisisisisitetetetete s s s s sewewage trtrtrtrtrtreaeaeaeaeaeaeatmtmtmtmtment ofofofofof c c c c c capapapapapapacacacacacititititity y y y y y ofofofofof t t t t trerererereatatatatatinininining g g g g g 10101010100%0%0%0%0%0% w w w w waste w w w w w watatatataterererererer to be insnsnsnsnsnsnstatatatatatatalllllllllllled. The e e inininininstalla

the SeSeSeSewawawawawagegegegege Treatmemememememementntntnt P P P P P Plant (STSTSTSTSTP)P)P)P)P) shahahahahahallllllllll b b b b be e e e e cececececertrtrtrtrtifififififieieieied bybybybybyby a a a a an n n inininininininindedededededededependenenenenent t t t t t exexexexexexexpert andndndndnd a report 

regard shahahahahallllllllll b b b b be submititteteteteteteted d d d d d d totototo t t t t thehehehehe M Ministry beforererere t t t t thehehehehehe p p p p p p p prorororororojejejejejejejectctctct is commmmmmmmmmmmmmisisisisisisissisisisisisisioned for o o o o operation. 

wawawawawaste water r r r shshshshshalalalalall bebebebe r r r reueueused onononononon s s s sititite e e e fofofor r r lalalandndndndscscscscscscapapapape,e,e, f f f f flululululushing, c c c c c coooooooooooooolilililililingngngng tower, , , , , ananand other en

Excecececessssssss treated w w watatatatatererer shall be discharged as per r r stststststatututututututororororororory y norms nononononotitititified by Mini

Environmnmnmnmnment, Fororororesesesest t t and ClClClClClimimimimimimatatatatate e e e e e ChChChangegege. Natutututututurarararararal l l l l l l trtrtreatmtmtmenenenenent systems shalalalalall l l l l be promoted.
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4.1

Ambient noise levels shall conform to residential area/commercial area/industrial area/silence

zone both during day and night as per Noise Pollution (Control and Regulation) Rules, 2000.

Incremental pollution loads on the ambient air and noise quality shall be closely monitored

during construction phase. Adequate measures shall be made to reduce ambient air and noise

level during construction phase, so as to conform to the stipulated standards by CPCB / SPCB.

4.2
Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall

be submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.

4.3
Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating

personnel shall be implemented as mitigation measures for noise impact due to ground sources.

5. Energy Conservation Measures

S. No EC Conditions

5.1

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy Efficiency

shall be ensured. Buildings in the States which have notified their own ECBC, shall comply with the

State ECBC.

5.2 Outdoor and common area lighting shall be LED.

5.3

Concept of passive solar design that minimize energy consumption in buildings by using design

elements, such as building orientation, landscaping, efficient building envelope, appropriate

fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the

building design. Wall, window, and roof u-values shall be as per ECBC specifications.

5.4

Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the

building should be integral part of the project design and should be in place before project

commissioning.

5.5

Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent to

1% of the demand load or as per the state level/ local building bye-laws requirement, whichever is

higher.

5.6

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate

electric meter shall be installed for solar power. Solar water heating shall be provided to meet 20%

of the hot water demand of the commercial and institutional building or as per the requirement of

the local building bye-laws, whichever is higher. Residential buildings are also recommended to

meet its hot water demand from solar water heaters, as far as possible.

6. Waste Management

S. No EC Conditions

6.1

A certificate from the competent authority handling municipal solid wastes, indicating the existing

civic capacities of handling and their adequacy to cater to the M.S.W. generated from project shall

be obtained.

Solar popopopopower shall l l bebebebebebe used fofofofofor lilililighghghghghghting in the apapapapapartmenenent t t tototototo rededededededuce the popopopopowewewewewer load on grid. Se

electric metetetetererererer shahahahallllll be instalalalalalalleleleleleled d d d d d fofofofofofor r r r r r sosososososolalalalalalar r r r r popopopopopopowewewewewewewer.r.r.r.r.r. S S S S S Sololololololar w w watatatatatatererererer heatingngngng s s s s shahahahahall be provided to me

of the hot water d d dememand of the commercial and institutioioionananananal bububububuililililildididididing or as per the requireme

the local building byeyeye-l-l-lawawaws,s,s, whichever is higher. Resisisidededentntntial buildings are also recommend

meet its hot water demand from sololololararar water h heaeaters as far as possible

Solalalalar,r,r,r,r, w w w w winininind or othththththththererererer R R R R Renenenewabababababablelelelele E E E E Enenenenergrgrgrgrgrgy y y y y shshshshshshalalalalall l l l l bebebebebe i i i i insnsnsnsnstatatatatalllllllllllled to o o o o memememememememeetetetetetetet electricicicicicicitytytytytytyty g g g generatioioioioion n n n n equiva

1% of thththththe e e e e dedededemand l l loaoaoaoaoaoaoad d d d d d d d d orororororor a a a a as s per the ststatate lelevel/ localalalalalal b b b b b buiuiuiuiuiuildldldldldldldinininininining bye-lalalalalalawswswswswswsws r r requirememememementnt, whiche

hihihihihigher.

EnEnEnEnEnergy c c c c c conononononservation measasasasasasurururururureseseseses l l l l l l l likikikike e e e installalalalatitititionononon o o o of f f f f f f f f f CFCFCFCFCFCFCFCFLsLsLsLsLsLs/ / / / / / LED for the e e e e lililililililililighghghghghghghghghghtititititingngngngng t t t t thehehehehe area ouououououts

bububububuilililililding s s s s shohohohohohould bebebebe i i i intntntegraral l l l papapapapapartrtrtrtrtrt o o o o of f f f f f f f f thththththththththe e e e e e prprprprprprprprprojojojojojojojecececect t t t t t dedededededesisign a a a andndndnd shoululululululd d d d bebebebebebebe in place e e e bebebebebefofofofofofofore

cococococommmmmmmmmmissionononononononinininininining.g.g.g.g.

Concepepepept t t t t of passive solararararararararar d d d desesesesigigigigign n n thththththatatatatatat m m m m m minininininimimimimimizizizizize e e e e e enenenenenerererererergygygygygygy c c c c c consumption in n n bubububuildingngs s byby usingngngng

elemenenentstststs, such as builililililililildididididingngngngng o o orienenenenenentatatatatatatitititititionononon, lalalalalalandndndndndndscscscscscscapapapapapininininining,g,g,g,g,g, efficient buildldininining g g envelolope, apprpr

fenestststraratititititition, increased dadadadadadadadadadadaday y y y lilililililighghghghghghghghghtitititititingngngngngng d d d d d desesesesesesigigigigigign ananananand d d d d d ththththththerererererermamamamamamamamamamal l mass etc. shalalalalalall l l be incorporated d 

bubububuilililildidididingngngngngng design. Wall,l,l,l,l, w w w w w winininininininininindodododow,w,w,w,w,w,w,w,w, a a a a andndndndndnd r r r r r roooooooooooof f f f f f u-u-u-u-u-u-vavavavavavalulululululueseseses s s shahahahallllllll b b b b b b b b b b be e e e e e asasasasasas per ECBC spspspspspspececececifications.

Acoustic enclosures fofofofofor r r r r DGDGDGDGDG sets, noioioisesesesese barriririririererererers s s s s fofofofofor r ground-run bays, ear plugs for ope

personnel shalalalall l l l l bebebebebe implemented as mitititigagagagagation measures fofofofofor r r r r nononononoise impact due to ground sou

y Conservation M M M M M Meaeaeaeasures

 No ECECECECECEC C C C C Conononononondididididititititiononononsss

Compliance w w w wititititith h h h h ththththththe e e Energygygygygy C C C C Conservrvrvrvrvatioioioioion n n n BuBuBuBuBuildididididingngngngng Code (E(E(E(E(E(ECBCBCBCBCBCBCBCBC)C)C)C) of Burerererereauauauauau o o o of f f Enererererergygygygygy Eff

shall be ensururururededededededed. Buililildididididingngngngngs ininininin t t t t thehehehe States which hahahahahaveveveveve nototototifififififieieieieied d d theieieieir r r r r r owowowown ECECECECECBCBCBCBCBC, shall compmpmpmpmply w

State ECBCBCBCBC.

OuOuOutdoooooooor r r r ananananand commonon arerea a a a a lilililililighghghghghghghghghghghghghtititititititingngngng s s s shahahahallllllllllll b b b be e e e e LELELELELELED.D.D.D.D.D.

164220



S. No EC Conditions

6.2

Disposal of muck during construction phase shall not create any adverse effect on the neighbouring

communities and be disposed taking the necessary precautions for general safety and health aspects

of people, only in approved sites with the approval of competent authority.

6.3
Separate wet and dry bins must be provided in each unit and at the ground level for facilitating

segregation of waste. Solid waste shall be segregated into wet garbage and inert materials.

6.4
Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a

minimum capacity of 0.3 kg /person/day must be installed.

6.5
All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up

must be done with the authorized recyclers.

6.6
Any hazardous waste generated during construction phase, shall be disposed off as per applicable

rules and norms with necessary approvals of the State Pollution Control Board.

6.7

Use of environment friendly materials in bricks, blocks and other construction materials, shall be

required for at least 20% of the construction material quantity. These include Fly Ash bricks, hollow

bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed earth blocks, and other environment

friendly materials.

6.8

Fly ash should be used as building material in the construction as per the provision of Fly Ash

Notification of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.

Ready mixed concrete must be used in building construction.

6.9
Any wastes from construction and demolition activities related thereto shall be managed so as to

strictly conform to the Construction and Demolition Waste Management Rules, 2016.

6.10
Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the

prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination.

7. Green Cover

S. No EC Conditions

7.1

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling

shall be with prior permission from the concerned regulatory authority. Old trees should be retained

based on girth and age regulations as may be prescribed by the Forest Department. Plantations to be

ensured species (cut) to species (planted).

7.2

A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The existing trees

will be counted for this purpose. The landscape planning should include plantation of native species.

The species with heavy foliage, broad leaves and wide canopy cover are desirable. Water intensive

and/or invasive species should not be used for landscaping.

7.3

Where the trees need to be cut with prior permission from the concerned local Authority,

compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut)

shall be done and maintained. Plantations to be ensured species (cut) to species (planted). Area for

green belt development shall be provided as per the details provided in the project document.

 No ECECECECECEC C C C C Conononononondididididididididititititititititiononononons

All non-biodegrararararadadadadadablblblblble waste shall be hananandededededed over to authorizizizizizededededed r r r recyclers for which a written

must be donenenenenene w with the authththororororizizizized recyclersrsrs.

AnAny y y y hahahahahazardous wawawawaststststste e e generated during c c conononononstruction phase, s shahallll be disposededededed off as per appl

rururururules s ananananand d d d d norms with necessasaryry a apppppppppprorovavavavavalslsls o o of f f f f the StStStStatatatate e e e Pollution Control Board.

Use of enviriririrononononononmemememementntntnt f f f f f fririririririendldldldldly y y y y mamamamamateriririririalalalals ininininin b b b b bririririririckckcks,s, b b b b blololololocks anananananand d d d d ototototheheheher construcucuctititititiononononon m matatatataterererererials, sh

required for a at t t t leleleleleleleasasasast 20% of t t thehehehehe c c c c conononononstststststruruructioioioioioion n n n mateteteteteteriririririalalalal quauauauauantntntntntititity. T T T Thehehehehehesesesese inclululululudedededede F F F Fly Ash b b b b bririririricks,

bricks, AAAAAACsCsCsCsCs, , , , , FlFlFly AsAsAsAsAsh h h h h h LiLiLiLiLiLime Gypsusum m m m m blblblblblblococococococksksksksks, Compmpmpmpmprererereressed e e earthththththth b b b b b b b b blololololockckckckcks, and other e e e e envnvnvnvnvir

frfrfrfrieieiendly m m m matatatatatererererererialslslslsls...

FlFlFlFly ash h h h shshshshshould be used a a a a as s s s s s bububububububububububuilililildididididingngngng m m m matatatataterererereriaiaiaiaiaial l l l ininininin t t t thehehehehehehehehe c c c c c c conononstruction as pererererer t t t the prorovivisision of f f FlFl

Notificacacacatitititition of Septembebebebebeber,r,r,r,r,r,r,r,r, 199999999999 ananananananand amamamamamamenenenenenendedededededed d d d asasasasas o o on n n n n n 27272727272727th August, 20000000000003 and 2525thth J Januaryryryryry

Ready y y mimimimimimixed concrete m m m m m musususususust t t t t bebebebebe u u u u usesesesesesesed d d d d d inininin b b b b b buiuiuiuiuildldldldldinininining g g g g g cocococococonsnsnsnsnsnsnsnsnstrtrtrtrucucucucucuctititititititition.

Any y wawawawastststststes from consnsnsnsnstrtrtrtrtrtrucucucucucucucucucucucuctitititionononononononon a a a a a andndndndndnd d d d d d demememememololololititititititioioioioioion acacacactititivivivivivivivivivititititieseseseseseseseses relelelelelated thereto shahahahall be managed sososo

ststststririririctctctctlylylylylylylylylyly c c c c conononononform to the e e e e CoCoCoCoCoConsnsnsnsnsnsnsnsnsnsnstrtrtrtrucucucucucucucucuctitititititionononon a a a a andndndndndndnd D D D D D Demememememememememololololititition n WaWaWaWaWaWaWaWaWaWaWaWastststststste e e e e e MaMaMaMaMaManagementntntntnt R R R Rulululules, 2016.

UsUsUsUsUsed CFLFLFLFLFLFLs s s s s and TFLs shohohohohoululululululd d d d d d bebebebebebebebebebe p p p p p p p p p prororororororopepepepepepepepeperlrlrlrly y y y y y cococococollllllllllllllllecececececececececteteteteteted d d d d d anananananand d d dispsposed offffffffffff/s/senenenenenent fofofofofor r r r r rererererecycycycycyclclclclclinininining g g g g asasasasas

prprprprprevevevevevailingng g g g g g g guiuiuiuiuiuidedededelinenenenes/s/s/s/ r r r r rulululules of ththththththe e e e e e rerererereregugugugugugulalalalalatotototototoryryryryryry a a a a a aututututututhohohohohohoriririririty to avavavavavoioioioid d d d mememercrcrcrcrcurururururururury y y y y y y contamination.

 Coverererer

No tree e e e cacacacan be felelelelelleleleleleled/d/d/transpspspspspsplalalalalalantntntnt u u u u u unless exigencicicicieseseseseses d d d d demanananananand.d.d.d.d. Where absolololololutututututelelelelely necessary, tree 

shall be witititith h h h h prprprprioioioior r r permissisision f f f f frorororororom m m m m m ththththththe e e e e e cococococococoncncncncncncncerererererernenenenenened d d d d d d rerereregulalalatotototototoryryryryry authoririririritytytytyty. Old trees should be re

based on girth andndnd a agege regulations as may be prescribed bybyby t t t t thehehehe F F F F Forest Department. Plantation

ensured species (cut) tototo s s spepepecicicieses (planted).
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S. No EC Conditions

7.4

Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, paved

areas, and external services. It should be stockpiled appropriately in designated areas and reapplied

during plantation of the proposed vegetation on site.

8. Transport

S. No EC Conditions

8.1

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be

prepared to include motorized, non-motorized, public, and private networks. Road should be

designed with due consideration for environment, and safety of users. The road system can be

designed with these basic criteria. a. Hierarchy of roads with proper segregation of vehicular and

pedestrian traffic. b. Traffic calming measures. c. Proper design of entry and exit points. d. Parking

norms as per local regulation.

8.2

Vehicles hired for bringing construction material to the site should be in good condition and should

have a pollution check certificate and should conform to applicable air and noise emission standards

be operated only during non-peak hours.

9.

S. No EC Conditions

9.1

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the

current level of service of the roads within a 05 kms radius of the project is maintained and

improved upon after the implementation of the project. This plan should be based on cumulative

impact of all development and increased habitation being carried out or proposed to be carried out

by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and

time and the traffic management plan shall be duly validated and certified by the State Urban

Development department and the P.W.D./ competent authority for road augmentation and shall also

have their consent to the implementation of components of the plan which involve the participation

of these departments.

10. Human Health Issues

S. No EC Conditions

10.1

All workers working at the construction site and involved in loading, unloading, carriage of

construction material and construction debris or working in any area with dust pollution shall be

provided with dust mask.

10.2 For indoor air quality the ventilation provisions as per National Building Code of India.

10.3
Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and

Disaster Management Plan shall be implemented.

Provision shall be made for the housing of construction labour within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
10.4

A comprehensive mobilitytyty p p p p plalalalalan,n,n,n,n, a a a a as s s s pepeper r r MoMoMoMoMoUDUDUDUDUD best practices guidelines (URDPFI), s

prepared to includudude e e e e momomomomotorized, non-motototorororororized, publicicicic, ananananand d d d d private networks. Road sho

designed witith h h h dududududue consideration for envivivirororororonment, and safety ofofofofof u users. The road system 

designeded w w w w wititith these bababababasisisisisic c c c c crcrcrcrcrititititeria. a. Hieieierarararararchy of roads with proper sesesesesegrgregation of vehicul

pedestststststririririririan traffic. b.b.b.b.b. T T T T Trararararafffffffffficicicicic calming meaeasususususures. c. Proper d desesigign n ofof entry a a a andndndndnd exit points. d. P

nonononormrmrmrms s s s asasas per local regulation.

Vehicles h h h hiriririririrededededed for b bririringngngngngngininininining construcucucucuctititititiononon matatatererererereriaiaiaiaial toto thehehehehe s s s s sititititite e shshshshouould be in good cococococondndndndndititititition and 

have a pollutitititiononononon c c c c cheheheheheheckckckckck certitititififififificacacacacate andndndndnd shohohohohoulululululd d d d d d confnfnfnfnforororororm m m m to apppplilililililicacacacacacablblblble air and nononononoisisisisise e e e e emisisisisissisisision sta

be operated ononononlylylylylyly durinininining g g g g non-pepepepepeakakakakak hours.

 N N N No ECECECECECEC C C C C C C C Cononononondidididititititititionononononononononons

A detatataililileded traffic managagagagagagemememenenenenenenenenent t t t t t t anananananand d d d d d trtrtrtrtrtrafafafafafaffififififific dedededededecocococococongngngngngngesesesesesestititititionononononononon p p plan shall be d drarararawnwnwn up to ensure 

currenenenent t t lelelelelelevel of servicececececece o o o of f f f ththththththththe e e e e rorororororoadadadadadads s s s s wiwiwiwiththththththinininininin a a a a a 05 5 5 5 5 kmkmkmkmkmkmkmkmkms s s s s s s s rararararadius of the prprprprojoject is maintainenene

imimimimprprprprovovovovovovovovovovedededededed upon after ththththththe e e e e imimimimimimimimimimimplplplplplplplplememememememenenenentatatatatatatitititititiononononononon o o o o o of f f f f f thththththe prprojojojojecececececececececect.t.t.t.t.t.t. T T T T T Thihihihihihis plan shoululululululd d d d be based on cumumumumu

impact o o o of f f f f f all developmpmpmenenenenenent t anananananananananand d d d d inininincrcrcreaeaeaeasesesed d d d hahahabitationononon b b b b b b b b b beieieieieingngngngngng carried out o o or r r r r prprprprprprpropopopopoposed to be carararararri

bybybybyby the prorororororojejejejejeject or other agenenenenenencicicicicicieseseseses i i i i i i i in n n n n n ththththisisisis 0 05 5 5 5 KmKmKmKms s s s s s s s rararararararararadididididididiusususususus o o o o o of the site in didididididifffffffffferererererererenenenent t t t t scscscscscenenenenenarararararioioioioios s s s s ofofofof s s s s spa

tititititimememememe and t t t t t thehehehehehe trafffffffficicicic m m m managememememememenenenenenent t t t t t plplplplplplanan s s s s s shahahahahahallllllllll b b b b b be e e e dudududududulylylyly valalalalididididatatatatedededed andndndndndnd c c c c c certified by ththe StStStStState 

DeDeDeDeDevevevevevelopmenenenenenent t t t t t dededededepartrtrtrtmemememememementntntnt a a a and the P.W.W.W.W.W.W.D.D.D.D.D.D./././././ competent a aututututhohohohohohoriririririritytytyty forororororor roaoaoaoaoaoaoad augmgmgmgmgmgmgmenenenenenenentatatatation andndndndnd sha

haveveveveve t t t t theheheir cononsesesesesesentntntntnt t to thththththe e e e imimimimimimplplplplplememememememenenenentation of cocococompmpmpmpmpmpononononononenenenenenentstststststs o o of the e e e e plplplplplplplplananananananan whichchchchchchch i i i i i invnvnvnvnvnvolololololve thehehehehe partici

of thehehehehesesesesese d d d d depepepepartmenenenenenenentstststststs.

an Health IsIsIssusususues

 No ECECECECECECEC C C C C C Conononononondididididitiononons

All workers working atatat the construction site and i invnvnvolololved in loading, unloading, carri

construction material and constructititionon debriris s or working in any area with dust pollution s
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S. No EC Conditions

water, medical health care, crèche etc. The housing may be in the form of temporary structures to be

removed after the completion of the project.

10.5 Occupational health surveillance of the workers shall be done on a regular basis.

10.6
A First Aid Room shall be provided in the project both during construction and operations of the

project.

11. Miscellaneous

S. No EC Conditions

11.1

The project proponent shall prominently advertise it at least in two local newspapers of the District

or State, of which one shall be in the vernacular language within seven days indicating that the

project has been accorded environment clearance and the details of MoEFCC/SEIAA website where

it is displayed.

11.2

ii. environmental clearance shall be submitted by the project proponents to the Heads of local

bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who

in turn has to display the same for 30 days from the date of receipt.

11.3

The project proponent shall upload the status of compliance of the stipulated environment clearance

conditions, including results of monitored data on their website and update the same on half-yearly

basis.

11.4

The project proponent shall submit six-monthly reports on the status of the compliance of the

stipulated environmental conditions on the website of the ministry of Environment, Forest and

Climate Change at environment clearance portal.

11.5

The company shall have a well laid down environmental policy duly approved by the Board of

Directors. The environmental policy should prescribe for standard operating procedures to have

proper checks and balances and to bring into focus any infringements/deviation/violation of the

environmental/forest/wildlife norms/conditions. The company shall have defined system of

reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions

and/or shareholders/stake holders. The copy of the board resolution in this regard shall be submitted

to the MoEF&CC as a part of six-monthly report.

11.6

A separate Environmental Cell both at the project and company head quarter level, with qualified

personnel shall be set up under the control of senior Executive, who will directly report to the head

of the organization.

11.7

Action plan for implementing EMP and environmental conditions along with responsibility matrix

of the company shall be prepared and shall be duly approved by competent authority. The year wise

funds earmarked for environmental protection measures shall be kept in separate account and not to

be diverted for any other purpose. Year wise progress of implementation of action plan shall be

reported to the Ministry/Regional Office along with the Six Monthly Compliance Report

The project proponent shall submit the environmental statement for each financial year in Form-V

to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
11.8

A separate Enviririronononmental Cell bothththth at the project and cococompmpmpmpmpananananany y y y y hehehehehead quarter level, with q

personnel shall be setet u u up p p unununder the control of senior ExExExecececutututive, who will directly report to the

of the organization.

ThThThThThe e e e compananananananany y y y y y shshshshshalall l l l hahahahahaveveveve a well lalalalalalaidididididid d d d d dowowowowowown n n n n n enenvivivivironmenenenentatatatatal l l l popopopolicycycycycycy d d d d d dulululululululy apprprprprprprprovovovovovovovedededed by thththththe Bo

DiDiDiDirerererectctctctctors. Thehehehehehehe e e e envnvnvnvnvironononononmemememememementntntntntalalalalal p p p p p policy should p p p p prerererererescscscscscscriririririribebebebebebe f f f f fororororor statatatandndndndndndararararararard d d d d d d d opererereratatatatatatininininining g g g g g procedededededururururures

propopopopererererer c c c chehehecks anananananand d d d d d d bababababalalalances a a a andndndndnd t t to o o brbrbrbrbrbrininininining g g g g ininininintototototo f f f f focococococususususus anynyny i i i i infnfnfnfnfnfnfririririririringngngngngngementstststststs/d/d/d/d/d/d/deveveveveveviation/v/v/v/v/vioioioioiolation

environmnmnmnmnmenenenenental/foreststststst/w/w/w/w/w/w/wililililildldldldldldlifififififife e e e norms/condndndnditititioions. ThThThThThe e e e e e cocococompmpmpmpmpmpmpany shalalalalalalall l l l l l l hahahahahahahave defefefefefininininined sys

rerererereporting inininininfrfrfrfrfrinininingegegementntntntnts/s/s/dedededeviviviviviatatatatioioioioion/n/n/n/n/n/viviviviviviololololololatatatatioioioion n n n n n ofofofofofof t thehehe e e envnvnvnvnvnvnvnvironmentntntntalalalalalal/f/f/f/f/f/f/forororororororesesest/wildlifefefefefe norms/con

and/d/d/d/oror sharehohohohoholdldldldlders/s/s/s/stststststakakakake holders. Thehehehehehe copy ofofofof the boaoaoardrdrdrdrd resolololololololutututututututioioioioioioion in this regagagagagardrd shall be su

to thehehehe M M M M MoEF&CCCC a a as s s s a part o of six-monthly report.

ThThThThe e e prprprprprprprprprprojojojojojojecect proponenenenenent t t t t t shshshshshshshshshshshalalalall l l susususususubmbmbmbmbmbmititititit s s s s s sixixixixixix-m-m-m-m-m-mononononononthththththththlylylyly repepepepororororororororororororortstststststs o o o o o on the statusususususus o o o of f the compliancecececece

stipulatatatatatatededededededed environmentntntntntntalalalalalal c c c c cononononononononononondidididididididititititititititionononononons onononon t t thehehehe websisisisitetetetetetetete o o o o of f f f f ththththththe ministry o o o o of EnEnvironment, Fororororor

ClClClClClimate ChChChChChChange at envirororororonmnmnmnmnmnmenenenenenenenent t t t t t clclclclclcleaeaeaearance popopoportrtrtrtalalalal.

The prprprprojojojojececececect proponent shalalalalalalalalalall l l l l l l l l l l upupupuploadadadadad t t t t t t t t thehehehehehehehe s statutututututus s s s ofofofofof c c c comomomomomplplplplplplplplplpliaiaiaiaiaiaiaiance of the stipupulalalalalateteteted enviviroronmnment clclclclcl

condititititioioionsnsnsns, including resususususususususultltltlts ofofofofof m m m m monononononititititititororororororededededed d d d d datatatatata a a a a ononononononononon t t t t theheheheheiriririririr w w w w w w w w w website and updpdpdpdpdatatatatate e e e the sasameme on halflflflflf

basis.

cellaneous

 No ECECECECEC Conditions

The prprprprproject proponononononenenenenent t t t shshshshshall prominently adadadadadvertise it at leleasast t inin t twowo local newewewewewspapers of the

orororor S S S Statatatatatetetete, , , of which one shall b be e e inin t thehehe v v vererererernananananacucucuculalalalar r language within seven daysysysysys indicating th

project t t hahahahahahahas s s s s bebeen accordeded d enenenenenvivivivivivirorororororonmnment clearance e e e anananananand d d d d d ththththe e e e dededetails of MoEFCC/SEIAIAIAIAIAA website 

it is displalalayeyeyeyed.d.d.d.d.

ii. environmnmnmnmnmenenenenenentatatatatatal cleaeaeaeaearararararancncncnce shshshshshall be submitted b b b b by ththththe e e e e project prprprprprpropopopopopopoponononononenenenenentststststs to the HeHeHeHeadadadadads of

bodies, PaPaPaPancncncnchahahahahahayayayayatsts andndndndnd M M M Municipipipipipipalalalalalal B B B B B Bodododododododieieieieieies s s s s s inininininin a a a a a addddddddddddititititititioioioioioion n n n n n to the r r r r relelelelelevevevevevevant t t t ofofofofofofofoffififififififices of the Govererernmnmnmnmnmen

inininin turn hahahahas tototototo disisisisisplplplplplayayayayay the samamamamamame e e e e e fofofofofofor r r r r r 30303030303030303030 d d d d d d d d d dayayayayayayayays s s frfrfrfrfrfrfrfrfrfrfrfrfromomomomomomomomomom t t t t t thehehehehehehe d d d d d d datatatatatate e ofofofof r r r recececeieieieieiptptptptpt.
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S. No EC Conditions

Rules, 1986, as amended subsequently and put on the website of the company.

11.9

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial

closure and final approval of the project by the concerned authorities, commencing the land

development work and start of production operation by the project.

11.10
The project authorities must strictly adhere to the stipulations made by the State Pollution Control

Board and the State Government.

11.11
The project proponent shall abide by all the commitments and recommendations made in the

EIA/EMP reportand also that during their presentation to the Expert Appraisal Committee.

11.12
No further expansion or modifications in the plant shall be carried out without prior approval of the

Ministry of Environment, Forest and Climate Change (MoEF&CC).

11.13

Concealing factual data or submission of false/fabricated data may result in revocation of this

environmental clearance and attract action under the provisions of Environment (Protection) Act,

1986.

11.14
The Ministry may revoke or suspend the clearance, if implementation of any of the above

conditions is not satisfactory.

11.15
The Ministry reserves the right to stipulate additional conditions if found necessary. The Company

in a time bound manner shall implement these conditions.

11.16

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The

project authorities should extend full cooperation to the officer (s) of the Regional Office by

furnishing the requisite data / information/monitoring reports.

11.17

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &

Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the

Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016, and the Public Liability Insurance Act, 1991 along with

their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /

High Courts and any other Court of Law relating to the subject matter.

11.18
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period

of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

12. Specific Conditions

S. No EC Conditions

12.1
The project proponent shall develop R& D facilities to develop their own technologies for

propylene and polypropylene processing.

Additional EC Conditions

N/A

The project proponent shshshshshalalalalall l l l l ababide by a a allllll the comomommimimimimitmtmtmtmtments and recommendations made 

EIA/EMP reportrtrtrtananananand d d d d alalso that during theirir p p prererereresentation to the E E E E Expxpxpxpxperererert Appraisal Committee.

No fururururururthththththther expansiononon o o o o or r r r r momomomomodididididifififications in thehehehehe plant shall b be e cacarrrried out wiwiwiwiwithththththout prior approval

Minininininiststststryry of Envirorororonmnmnmnment, Forest and Climimimatatatatate Change (MoEFEF&C&CC)C).

Concealililililingngngng f f f facactual d d datata a orororororor submissssioion of falalalalsesesesese/fababababababriririririricacacacacacateteteted d d d data may result inin r r r r revevevevocation 

environmentatatatal l l clclclclcleaearararararancncncncnce ananananand d d d d atatatatattract t t t t actititititiononononon u u u u u undndndererererer t t t t thehehehehe provivivivivivisisisisisionononons s s s of Environononononmemememementntntntnt (PrPrPrPrProtection

1986.

ThThThThe Mininininistststryryryryryry m m m mayayayayay revevevevokokoke orororororor s s s s susususususpepepepepepepependndndndndndnd t t t t thehehehehehe c c c c c cleleleleleleararararararananananananancececececece, ififififif i i i i impmpmpmpmplelelelelemememememementntntntntatatatation of any of thththththe 

cocococonditioioioionsnsnsnsnsns i i i i i is not sasasasasatitititititisfsfsfsfactotototototoryryryryryry..

The MiMiMiMinininininistry reserves ththe e e e e e e ririririririghghghghghght t t t t tototototo stititititipupupupupupulalalalalalatetetetetete a a a a adddddddddddddddddditititititioioioioionananal l l l l l cocococococococococococonditions if foununununund d d nenenenecessarary.y. The C C C C Comomomomom

in a timimime e e e e e bound manner s s s s s s s s s shahahahahahahahahallllllllll i i i i impmpmpmplelelelelelemememememementntntntntnt t t t thehehehehesesesesese c c c c conononononondididididididididitititititititititiononononons.s.s.s.s.s.s.

The e e ReReReReReReReRegigigigigigional Office e e e ofofofofofof t t t t t t thihihihis MiMiMiMiMiMiMiMiMininininininiststststststryryryryryry s s s s s shahahahahallllllllll m m m m mononononononononititititorororor c c c comomomomomomomomomomomomplplplplplpliaiaiaiance of thehehehehehe stitititipulated conditioioioioio

prprprprojojojojececect t t t t t t t t auauauauauthorities shshshshshououououououldldldldldldldldld e e e extxtxtxtxtxtxtxtxtenenenenenend d d d fufufufufufufufullllllllll c c coooooopepepeperararationononon t t t to o o o o o o o o o ththththththe e e e e e officer (s) ofofofofofof the Regional OfOfOfOfOf

furnishihihihihihingngngngngngngngng the requisitete d d d d d datatatatatata a / / / / / / / ininininininfofofoformatatatatioioion/monitoriririringngngngngngngngngngngng repepepepepepororororororts.

ThThThThThe e e e above e e e cocococococondndndndndnditioioioionsnsnsns s s s s shahahahall be enenenenenenfofofofofoforcrcrcrcrcrcededededed, , , ininininininteteteteteter-r-r-r-r-r-alalalalalaliaiaiaiaiaia under t t t thehehehehe p p p prorororovisisisisisionononononononons s s s of the Water (PrPrPreveveveveven

CoCoCoContntntntntrorororol of P P P P P Pololololololollululululutiononon) ) ) ) ) ) AcAcAcAcAcAcAct,t,t,t,t, 1 1974, the Air (Prevenenenentititititionononononon & & & & & & Cononononontrtrtrtrtrtrololololololololol of PoPoPoPollllllllllllllutututututututioioioioioion) Actctctctct, 19

Envivivivivirororororonmnmnmnmnment (P(P(P(P(Prororororotetetetetectioion)n)n)n)n) A A A A Actctctctctct, , , , 191919198686868686, , , HaHaHaHaHaHazazazazazazardrdrdrdrdrdouououououous s s s s and OtOtOtOtOtOtOtOtOtheheheheheher WaWaWaWaWaWastststststststeseseseseses (Manananananagement

Transbsbsbsbsbouououououndndndndndary MoMoMoMoMoMovevevevevevevemememememement) Ruleleleleles,s,s,s,s, 20101010101016,6,6,6,6, a a a a andndndndndnd t t t t thehehehehehe Public c c c c LiLiLiLiLiLiababababababababilililililililility Insususususurararararararancncncncncncnce Act, 1 1 1 1 199999999991 alon

their amamenenenenendmdmdmdmdments andndnd R R R R R R R Rululululululules a a a a andndndndndnd anynynynynyny other ordrdrdererererers s s s s papapapapapassssssssssssssededededededed b by the HoHoHoHoHoHoHon'n'n'n'n'n'n'blblblblblblble Supremememememe e e Court of

HiHiHiHiHighghghgh Courts s s s ananananand d d d d any y y y ototototototheheheher Courururururt t t t t ofofofofof L L L Lawawaw r r r relelatatatatinining g g g g g totototototo t thehehehehehehehe subject m m m m m matatatatatatatteteteteteter.r.r.r.

Any appepepepepealalalal againinininstststst this ECECECECECEC s s s s s shahahahahallllllllllll l l l l lieieieieie w w w w w wititith h thththththe e e e NaNaNaNaNaNatititititititiononononononal G G Grerererereen Tribunal,l,l,l,l, i i i i if f f f preferred, within a 

of 30 days as s prprprprpresesescribed under S S Sececectitititititionononononon 1 1 1 1 16 6 6 6 6 ofofofofofof t t t t thehehehehe N N N N National l l GrGrGrGrGreen TrTrTrTrTribibibibibunal Act, 2010.

fic Conditions
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Annexure- 2 

A presentation was made by the project proponent along with their consultant M/s 

Environmental and Technical Research Centre  to SEAC on 17-05-2024.      

Project Details Informed by the Project Proponent and their Consultant 

The project proponent, through the documents and presentation gave following details 

about their project �     

1. The environmental clearance is sought for Integrated Township Project �Aditya World City�� at 

Khasra No.- 1619, 1622, 1623, 1625, 1670, 1671/1, 1671/2,1672, 1673,  2292, 2293, 2294, 2295, 

2354,2364 , 2365 , 2366 , 2367, 2368 , 2369 , 2370 , 2371 ,2372, 2373 , 2374 , 2375 ,  Village 

Shahpur, Bamheta Ghaziabad, M/s Agarwal Associates (Promoters) Ltd. 

2. Environmental Clearance for the earlier proposal was granted by SEIAA, U.P. vide Ref. No. 

1555/Parya/SEAC/1602/2012/DD(D)dated 07/10/2013 for the Plot area 7,47,435.0 sqm and 

built-up area is 13,95,596.098 sqm. 

3. The standard terms of reference of the present proposal was issued through online Parivesh 

Portal on 10/10/2023 and EIA report submitted by the project proponent on 20/03/2024.  

4. Details of constructed built-up area of the project site: 

· Approx 531814.413 sqm built-up area has been constructed against the proposed built-up area � 

1395596.098 Sqm which is 38.10 % of total proposed built-up area.  

S.No.  Particulars  Builtup Area (Sqm.)  

01  Group Housing  375013.506  

02  EWS/LIG  18709.147  

03  School  12503.241  

04  Plotted Area  112881.560  

05 Health centre 1707.897

06  Temple  1390.832  

07  Commercial-1  9308.230  

08  Sub-Station  300.00  

   Total  531814.413  

5. Salient features of the project: 

Item Details 

Name and Location of the 

Project  

Proposed Integrated Township Project �Aditya World City� at Village: 

Shahpur, Bamheta,  Ghaziabad,  Uttar Pradesh 

Developers of the project  M/s Agarwal Associates (Promoters) Ltd.  

Total Plot Area  748695.0 sq. m. (74.86 Hectares approx)  

Net Plot Area 747435 sq. m. 

Built-up Area  13,95,596.098 sq. m 

Total Water Requirement  It is estimated that the total water demand during the construction phase will 

be 60 KLD and during operation phase total water demand will be 5,536 KLD 

and Fresh water requirement is 3778 KLD. 

Power Requirement  32,000 kVA, Source: Paschimanchal Vidyut Vitaran Nigam Ltd  

Power Backup  DG sets of total capacity 1000 KVA (10 nos.)  

Total Parking Proposed  Requirement  : 6,749 ECS as per bye Laws   

Proposed : 8,630 ECS  

Solid  Waste to be Generated  32442.05 Kg/Day Municipal waste will be generated. 

Out of total 19465.23 Kg/Day will be the organic waste and 9.099 Kg/Day 

horticulture waste will be generated. 

Rain water harvesting pits 27 

Total Project Cost  INR 32500 Lakhs  

Solar Lights  2880 KW Solar Panel 

6. Land use details: 

Sr.No. Land Use Area in Sqm Area in Percentage(%) 

1 Roof Top (Building , Covered Shed) 64428.90 8.62 

2 Green Belt Area 27655.10 3.7 

3 Road & Paved 92009.25 12.31 

4 Open Area 563341.76 75.37 

Khasra No.- 1619, 1622, 1623, , , 1616161625252525, 161616161670, 1616167171/1/1/1/1, 161616167171717171/2/2/2/2/2,1,1,1,1672, 1673,  2292, 2293, 2294, 2295, 

2354,2364 , 2365 , 236363636366 6 6 6 , 2367, 2368 , 2369 9 9 , 2370 , 2371 ,2373737372,2,2,2,2, 2373 , 2374 , 2375 ,  Village

Shahpur, Bamhetatatata G G G G Ghaziabad, M/s Agarwal AsAsAssosociates (Promoters) Ltdtdtdtd. 

2. Environmentatatatal l l l Clearance e fofofofofor r r r thththththe e e e e earlier propopopoposal was grantntededed by SEIAIAIAIAA,A,A,A,A, U.P. vide Ref. No. 

1555/Parararyayayaya/SEAC/160202020202/2/2/2/201010101012/2/2/2/2/DDDD(D)dated 07/7/7/1010/2013 for thththe e PlPlPlotot area 7,4747474747,4,435.0 sqm and

built-upupupup a a arererea is 13,95,5,5,5,596969696.098 sqm. 

3. The e e ststststandadadardrdrd terms of referererencncnce e e ofofof t t thehehe p p prereresesesentntnt p p proropopopoposasasasal l was issued through onlnlnlininininine Parivesh

PoPoPoPortal on 101010/1/1/10/0/0/2023 andndnd E E EIAIAIA r r repepeport submitted bybyby t t thehehehe prororojejejectctct p p proroponent on 20/03/20202020202424242424.  

4. DeDeDetails of conststrururuructctctctededed b b buiuiuiltltlt-up ararararareaeaeaea of thththththe e e e prprprprojojojojecececect t t t sitetete: : : : 

· Approx 531814.4141413 3 3 3 sqsqsqm m m built-upupupup a a arererea a a hahahahas s s s s beenenenen constststststrurururuructctcted a a a agagagagagainststst thehehehe propopopopoposesesesed d d d d bubububububuilt-up a a a area � 

1395596.098 SqSqSqm m m whwhwhich isisisisisis 3 3 38.8.8.8.8.10 % % % % of total prprpropoposed b b b buiuiltltltlt-u-u-u-u-up p p p p area.  

S.No.  Partititicucuculalalars  Builtup p ArArArArAreaeaeaeaea (SqSqSqm.m.m.) ) ) ) ) )  

01  GrGrGrouououp p p Housususususininining g g  3 3 3750101013.3.3.3.5050505050506 6 6 6  

02  EWEWEWS/S/S/LIG  1 1 1878787090909.1.147474747  

03  ScScSchohohool  12121212121212503.241  

04  Plotototted Area  111111111111111111282828282881.560  

05 HeHeHealth centre 171717171707070707070707.897

06  TeTeTemple  1313131313131313909090909090909090.832  

07  CoCoCommercial-1  93939393939308080808080808080808.230  

08  SuSuSub-Station  3 3 3 3 300000000000000000000.0.0.00 0 0  

   T T Totototal  53535353535353535353181818141414.413  

5. Salient featatatururureseses of the projececect:t:t: 

Item Detaiaiailslsls 

Name andndndndnd L L L L Locococococation ofofof t t the 

PrPrProject  

PrPrPrProposededed I Intntntegegegrararateted d d ToToTownwnwnshshshipipip P P Proroject �AdAdAdAdAdAditititititityayayayayaya Worororldldld C C C City� at Village: 

ShShShShShShShahahahahahpur, Bamhehehetatata,  G G Ghahahaziziziabababadad,  Uttararararar P P P P Prarararararadedededededeshshsh 

DeDeDevelopersrsrs o o o o of f f f f thththththe projececect t  M M M M M/s/s/s/s/s/s/s A A A Agagagagarwrwrwrwal Associates (Promomomotetetetersrsrsrs) ) ) LtLtLtLtLtLtLtd.d.d.d.d.  

Totatatatal Plot Arererererea a a a a  7486969695.5.5.5.0 0 0 0 sqsqsqsq. m.m.m.m. (74747474.8.8.86 6 6 HeHeHeHectctctctarararareseseses a a apppppppprox)  

Net PlPlPlPlotot Area 74747474747435 sq. m. 

Built-upupup Area  1 1 1 13,3,3,95959595,5,5,5969696.0.0.09898 sq. m 

Total Wateteteter Requirememememenenenenent t t t t  I It t t isisis estimimimatatatededed t that the totatal l l wawawateteter r r dededemand dururururururininininining g g g g thththththe e e e constructitititionon phase will 

bebebe 60 KLD and during operation phahahasesese totalalalalal w w w watatatatatererererer demand wiwillll be 5,536 KLD 

and Fresesh water requirement is 3778 8 8 KLKLKLD. 

Power Requiremenent t t  32,0000000 0 0 0 kVkVkVkVkVkVA,A,A,A,A, S S S S Souououououourcrcrcrcrce:e:e:e:e: P P P P Pasasasasaschchchchchchimimimimimimanananananchchchchchal Vidididyuyut Vitaran Nigagagagam Ltd  

Power Backup  DG sets of totalalalal c c c c capacacititititity 10101000 KVA (10 n n nosos.)  

Total Parking Proposed  ReRequirement  : 6,749 ECS as per bye Lawswsws   

Proposososededed : : 8,6,630 ECS  
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  Total 747435.00 100.00 

7. Detailed area statement of the project: 

S. No. Particulars  Area (in m
2
)  

1  Total License Area   748695  

2  Area Under Ponds  1260  

3  Net Plot area  747435  

4  Area Under Master Plan of Ghaziabad  

Master Plan Green Belt (30 m wide)  

Master plan Road (45 m wide) 

52,371,84  

34,376.87  

17,994.97  

5.  Net Planning Area  

Plotted (A)  

695,063.16  

180,544.65  

   Total Group Housing including green area (B)  

Group Housing  

Green in Group housing  

184,109.60  

1,56,469.6  

27,640  

   EWS/LIG (C)  18,575.52  

   Total Commercial area including green area (D)  

Commercial  

Green in commercial 

31,766.89  

28,590.2  

3176.69  

   Public/semi public  52,171.44  

   Anganwadi (E)  1,538.37  

   Nursery School (F)  6,659.35  

   Primary school (G) 6,191.56  

   High school (H)  8,136.94  

   Inter collage (I)  12036.56  

   Health center (J) 3,293.91  

   Sub post office (K)  366.95  

   Police Chowki (L)  3,052.43  

   Rail Reservation Center (M)  451.80  

   Community Cum marriage Hall (N)  1,528.28  

   Temple (O)  1,038  

   Dustbins  960  

   Sub station  4,068.99  

   STP  3,591.50  

   Green/ open  73,589.62  

   Road area 154,305.44  

6  GC as per Ghaziabad Bye Laws     

   Total permissible & Proposed Ground Coverage  

Plotted @60% of A  

212,927.22  

108,326.79  

   Group Housing @50% of B  64,438.36  

   Commercial @50% of D  15,883.45  

   Anganwadi @ 35% of E 538.43  

   Nursery School @40% of F  2,663.74  

   Primary School @ 35% of G  2,167.05  

   High School @ 35% of H 2,847.93  

   Inter college @ 35% of I  4,212.79  

   Health Centre @ 40% of J  1,317.56  

   Post Office @ 10% of K  36.69  

   Police chowki @ 10% of K  305.24  

Rail Reservation Centre @ 10% of M 45.18  

   Community cum marriage hall @ 40% of N  611.31  

   Temple @ 40% of O  415.2  

   EWS/LIG @ 49.1% 9,117.50  

7  FAR as per Ghaziabad Bye Laws  

Total Permissible and proposed FAR Area  

   

11,09,386.31  

Plotted @ 2.00 361,089.30  

Group Housing @3.75  5,86761.00  

Commercial Area @ 2.75  78,623.00  

ng

Plotted (A)  180,544.65  

   Total Group Housingngng i i i incncncncluding green area (B)  

Group Housing g g g g  

Green in G G G Grororoup housingngngngng    

18181818184,4,4,4,109.60  

1,56,4,4,4,4,46969696969.6  

27,640  

   EWS/L/L/L/LIGIGIGIGIG (C)  181818,5,5,575.52  

   Tototototalalalal C C Commercial areaeaeaea including green area (D(D(D)  

CoCoCoCommmmmmerererercicicial  

Green ininin cococommmmmmercial 

313131,7,7,766.89  

28,590.2  

3176.69  

   Public/semimimi p p p pubububublic  5 5 5 52,2,2,2,171.44  

   Anganwadi (E)  1,1,1,5353538.8.8.37  

    Nursery Schoololol (F)F)F)  6,6565659.9.9.35353535  

     Primary schohohoololol ( ( (G) 6,6,6,6,1919191.1.565656  

   HiHiHiHighghgh schooooool (H(H(H)  8,8,8,8,8,131313136.6.949494  

   InInInInter collllllagagage e e (I)  1212121212036.56  

   Health c c cenenenteter (J) 3,293.91  

   Sub popopostst o o office (K)  366.95  

   Police C Chohohowki (L)  3,052.43  

   Rail Resesesererervation Center (M(M(M) ) ) )  451.80  

   Commmmmmunununity Cum marriagege H H H H H H H Halalalalall l l (N(N(N(N(N(N(N(N(N)   1,528.28  

   TeTeTeTempmpmpmplelelele ( ( (O)O)O)  1,038  

   DuDuDuDustststbibibinsnsns  960  

   Sub statatatioioion n n  4,068.99  

   STSTSTSTSTP  3,591.50  

   GrGrGrGrGreeeeeeeeeen/ opepepen n  737373737373,589.6.6.62   

    RoRoRoRoRoadadadadad area 15154,3030305.5.5.5.44444444  

6  GC C C C C asasasasas p p per Ghaziziziabababadadad Bye L L L L Lawawawawawawaws s s     

   Totalalalalal p p p p pererererermimimimimissible & & & Prororopopoposed GrGrGrGrououououndndndnd C C C Covovovoverereragagage e e e  

Plotted d d d @6@6@6@6@60%0% of A  

212121212,2,2,2,927.22  

1010108,326.7979797979  

   GrGroup HoHousususususinininining g g g g @50% of f f f B B  64,438.3.3.3.3.3.36 6 6 6 6 6   

   CoCoCoCommercial @ @ @ @ @5050505050% % % of D D D D  15151515,8,8,8,8,8,8838383838383.4.4.4.4.45 5 5  

   Angagaganwnwnwnwadi @ 35% ofofofof E E E  5353535353538.8.8.8.43434343  

   Nursery y ScScScSchool @40404040% % % of F  2,663.74  

   Primary Schohohoololol @ @ @ @ 3 3 35%5%5% of G  2,167.050505  

   High School @ 35% % % ofofof H 2,2,8484847.7.93  

   Inter college @ 35% of I I  4,212.79  

Health Centre @ 40% of J 1,317.56

170226



Anganwadi @1  1,538.37  

Nursery School @0.80  5,327.48  

Primary School @1 6,191.56  

High School @1.2  9,764.328  

Inter college @1.2 14,443.87  

Health Center @ 1.5  4,940.865  

Post office @ 0.10  36.695  

Police chowki @0.10 305.24  

Rail Reservation Center @ 0.10  45.18  

Rail Reservation Center @ 0.10  45.18  

Community cum marriage hall @ 1.5 2,292.42  

Temple @1.5  1,557  

EWS/LIG @2 36,470  

8  Service Area  8,620.49  

   Dustbins  960  

Sub station 4,068.99 

   STP  3,591.50  

9  Basement Area  2,77,589.30  

10  Built Up Area  13,95,596.098  

11  Total Landscape Area including water body green belt  

Water Body  

Master Plan Green Belt  

Green in Group Housing  

Green in commercial  

G-1  

G-2  

G-3  

G-3A  

G-4  

G-5  

G-6  

G-7  

G- 8  

G- 9  

G-10  

G-11  

G-12  

G-13  

173,674.338  

   

34,891.158  

34,376.87  

27,640  

3176.69  

3,733.28  

4,583.30  

677.35  

711.58  

3,933.64  

222.51  

20095.95  

827.97  

4,663.79  

2,390.06  

1,587.92  

3,852.66  

10,321.87  

15,987.74  

8. Solid waste details: 

Facilities Provided  Waste generation norms per 

unit 

Unit  Total waste 

generated (kg/day)

Residential  0.5 kg/cap/day  57495 

persons  

28747.5  

Staff  0.25 kg/cap/day  12218 

persons  

3054.5  

Health Centre 

(assuming 50)  

Bio Medical Waste (0.38 

kg/bed/day)  

50 beds  19  

Bedded  General Hospital waste 

(1.25/bed/day)  

Staff (0.25kg/cap/day)  

   

Visitor (0.15kg/cap/day)  

50 beds  

   

50  

   

226  

75  

   

12.5  

   

33.9  

Visitors  0.15kg/cap/day  4267  640.05  

Landscape waste  

(acres)  

45.49 @ 0.2 kg/acre/day        

9.099  

Total solid waste generation  32,591.55  

9. Action Plan as per Ministry�s O.M. dated 30/09/2020:  
Sr. No. Programme Proposed 1

st
Year 2

nd
Year Expenditure 

Rail Reservation Center @ 0.10  45.18  

Community cum marriagggge e e e hahahahall @ 1.5 2,292.42  

Temple @1.5  1,1,1,55555555557 77  

EWS/LIG @2@2@2@2@2 36,470  

8  Service A A AA Area  8,6,620.49  

   Dustbtbtbtbinins 999606060  

SuSuSub b b b stststatatation 4,4,06068.99 

  SSTP  3,591.50  

9  Basement t t ArArArAreaeaea  2,2,2,2,77,589.30  

10  Built Up Area a  13,3,3,3,959595,596.098  

111111  Total Landscape e e ArArAreaea includingng w w w watatatererererer bododododody greeeeeeeen beltltltlt  

Water Body  

Master Plan n n GrGrGreen BeBelt  

GrGrGrGreen in G G Grororoup H H H H Hououououousisisisising  

GrGrGrGreen ininin comomommercial l  

G-1  

G-2  

G-3  

G-3A  

G-4  

G-G-G-G-5 55 5  

G-G-G-G-6 6 6 6  

G-7  

G-G-G-G-G- 8  

G-G-G-G-G- 9 9 9 9 9  

G-G-G-G-G-1010101010  

G-G-G-G-1111111111  

G-1212121212   

G-13  

1717173,3,3,676767674.338   

   

3434343434,8,8,89191.1.1.158585858585858  

343434343434,3,3,3,3,3767676.8.8.87 7 7  

27272727,640  

3176.69  

3,733.28  

4,583.30  

677.35  

711.58  

3,933.64  

222.51  

20095.95  

827.97  

4,4,4,663.7979   

2,2,2,2,2,2,2,393939390.060606  

1,587.7.7.92929292  

3,3,3,8585852.2.2.2.666666  

10101010,3,3,3,321.87  

1515,987.74 4   

8. Solililid ddd waste dededededetatatatatailililils:s: 

Facilitititieseses Provided d d d WWWaste genereratatatioioion n n nononormrmrms s s pepeper r 

unit 

UnUnUnUnit  Total waste 

gegenenerated (kg/day)

Residential  0.5 kg/g/g/g/g/cacacacacap/p/p/p/p/dadadadaday y 5557474747495 

pepepersrsrsononons  

282828747.5  

Staff  0.25 kg/cap/day  122121218 8 8 

pepepersrsrsononons  

3054.5  

Health Centre Bio Medididicacacal l l WaWaWastste e (0.3.38 8 50 beds  19  
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Activities  

   Rural 

Education  

Facility and  

Infrastructure

Development 

Upgradation of 

School 

infrastructure & 

Educational 

facilities- Provide 

Interactive smart 

class 

equipment�s 

/gadgets/solar 

panels like 

desktop 

computers, 

projectors, 

Interactive White 

Boards and 

distributing study 

materials, school 

bags, sports 

equipment�s etc. 

to students, 

Seating Benches, 

installation of 

potable water 

facilities, 

construction of 

sanitized toilets 

etc.  

Rs. 155 Lakhs (Govt. school 

at Village: Shahpur 

Bamheta & Mahrauli)  

30 nos potable water 

facilities - Rs. 40 lakhs,  

Solar panels installation- 

Rs. 25 lakhs,  

Rs 20 lakhs for desktop 

computers, projectors, 

Interactive White Boards 

and distributing study 

materials, school bags, 

sports equipment, white 

washing of school walls,  

Rs. 20 lakhs for 

construction of sanitized 

toilets,  

Rs 10 lakhs for E-learning 

setup.  

Rs 40 Lakhs for 

maintenance of School 

building, Furniture etc.  

Rs. 105 Lakhs- (Govt school at 

Village: Girdharpur Sunarsi & 

Naiphal)  

15 nos potable water facilities 

-Rs. 20 lakhs,  

Solar panels installation- Rs. 

30 lakhs,  

Rs 10 lakhs for desktop 

computers, projectors, 

Interactive White Boards And 

distributing study materials, 

school bags, sports 

equipment, white washing of 

school walls,  

Rs. 12 lakhs for construction of 

sanitized toilets,  

Rs 8 lakhs for E-learning setup. 

Rs 25 Lakhs for maintenance 

of School building, Furniture 

etc.  

260  

2.   Community 

(Skill training 

And 

Livelihood)  

Skill 

development for 

youth, Women 

empowerment- 

Organizing 

Training 

programs, center 

development for 

youth/residents, 

providing 

scholarship.  

Rs. 50 Lakhs (Govt. school 

at Village: Shahpur 

Bamheta & Mahrauli)  

Rs. 30 lakhs allocated for 

Organizing training 

programs regarding EMP, 

Solid waste & fly ash 

management, 

environment monitoring, 

that will Benefited to 

approx. 150 youth and 100 

women,  

Rs. 20 lakhs for scholarship 

to 30 students of village.  

Rs. 50 lakhs (Village: 

Girdharpur Sunarsi & Naiphal)  

Rs. 25 lakhs allocated for 

Organizing training programs 

regarding EMP, Solid waste & 

fly ash management, 

environment monitoring, that 

will Benefited to approx. 150 

youth and 100 women,  

Rs. 25.0 lakhs for scholarship 

to 30 students of village.  

100  

3. Up gradation 

of healthcare 

facilities  

Provision of 

oxygen cylinders, 

medical  

instruments etc.  

Rs. 30 lakhs (Village: 

Girdharpur Sunarsi & 

Naiphal)  

Provision of 10 oxygen 

cylinders- Rs. 15 lakhs,  

Rs 10 lakhs for improving 

medical infrastructures,  

Rs. 10 lakhs for providing 

medical instruments, 

medicines, surgical kits 

etc.)  

Rs. 50 Lakhs (Govt. school at 

Village: Shahpur Bamheta & 

Mahrauli)  

Provision of 20 oxygen 

cylinders- Rs. 30 lakhs,  

Rs 10 lakhs for improving 

medical infrastructures,  

Rs. 10 lakhs for providing 

medical instruments, 

medicines, surgical kits etc.)  

80 

4.   Plantation  

development  

Plantation / 

Avenue 

plantation along 

roadside, tree 

plantation in 

nearby schools / 

colleges / vacant 

land/Panchayat 

bhavan / Govt 

Office, etc.  

Rs. 20.5 Lakhs (1400 no�s 

in Village: Girdharpur 

Sunarsi & Naiphal) 

Rs. 27 Lakhs (2000 no�s in 

Village: Shahpur Bamheta & 

Mahrauli) 

47.5  

Grand Total (Rs) 487.5 

10. The project proposal falls under category�8(b) of EIA Notification, 2006 (as amended). 

desktop 

computers,s,s,s, 

projojojececectototototors, 

InInInInteractive White 

Boards andndnd  

distributingngngngng s s s s stututututudydydydydy 

mateririririalalalals,s,s, school 

bags, sports 

equipment�s etetetc.c.c. 

to studentntnts,s,s, 

SeSeSeSeatinining g g BeBeBencncnches, 

inininststststalalallalalatitition of 

popopotatatable wawater 

fafafacicilities, 

consnstrtructionononononon of 

sanininininititititizezezezed toilets 

etc.  

anand d d d dididididistststststririributititingngngng s s stutututudydydydydy 

materials, schchchooool bags, 

sports equipmememement, white 

washing of schchchooool walls,  

Rs. 20 lakhs f foror  

construction o of f sanitized 

toilets,  

RsRs 1 1 10 0 0 lalalakhkhkhs s fofofofor E-E-E-E-E-leleleleararararninininingngng 

sesetututup.p.p.  

Rs 40 Lakhs for 

maintetetetetenanananancncncnce e e ofof S S S Schchchchool 

bubuildingngngngng, , Furnrnrnitititurururure etc.c.c.  

distributing study materials, 

scscscschohohohohool bags, sports 

equipmenenenenent,t,t,t, white washing of 

school walls,  

Rs. 12 lakhs for cononononststststruction of 

sanininitititizezed d d toilets,  

Rs 8 8 8 l l lakakakhshshs f ffororor E-learning sesetututup. 

Rs 25 Lakhkhs for maintenance 

ofofof School building, Furniture 

etc.c.  

2.  CCCCommunininitytyty 

(Skill trararainininining 

And 

Livelihohohoododod)  

Skill 

development fofofofofofofofor r r r 

youth, Womomomomomomomenenenenen 

empowermenenenenenenent- 

Organizing 

Training 

programsmsms, , , cececentntntntntntntnter 

developmpmpmenenent t fofofofofofofofofor rrr 

youth/residededentntnts,s,s,  

providing 

scholarship.  

RsRsRsRsRs. . . 50 LLakakakakakhshshshs ( ( (( (GoGoGoGoGovtvtvtvt. scscschohohohohoolololololol 

at VVVVVilililillalalalalage: ShShShShShahahahahahpupur r r r 

BaBaBaBaBamhmhmhmhmheteteteteta a aa a & & & && MaMaMaMaMahrhrhrhrhrauauauauaulili) ) ) )  

RsRsRsRsRs. 3030303030 l l l lakakakakhshshshshs a a a a allllllllococococatatatatededededed fororororor  

OrOrOrOrgagagagaganininininizizizizizingngngngng trarararainininininininining g g g g 

prprprprprogogogogogrararararamsmsmsms r r r r regegegegegarararardingngngngng EMPMPMPMPMP,, 

SoSoSoSoSolililid d d d d wawawawawaststststste e e e & & flflflfly y y y y asasash h h h 

mamamamamananagegegegegegemememementntntntnt, , 

enenenenvivivivivivirororonmnmnmnmnmenenenent t tt monitoringngng, , , , 

thththththththatatatatat will Benefiteteteted d totototo  

apapprprprproxoxoxoxoxoxox. . 1515151515151515150 0 yoyoyoyoyoyoyoyoyoututututututututhh h h h anananananandd d d 1010100 0 0 

wowowomememen,n,n,    

Rs. 2020 l l lakakakhshshs f f fororor s schchololarship 

toto 30 students of village.  

RsRs. 50 lakhs ((((((Village: 

GiGiGirdharpur Sunarsi & & & Naiaiaiaiaiaiphal)  

RsRsRsRsRsRsRs. 25 lakhs allocatededed fororororor 

OrOrOrOrOrOrOrOrOrOrgagaganizing training prprogogrararararams 

rerererereregagagarding EMP, Solid w w wasasaste & 

flflflflflyy y y yy ash management, 

enenenenenenenvivivirororonment monitoririringngngngngng, that 

wiwiwiwiwiwillllll B B Benenefited to apprprproxoxoxoxoxox. 150 

yoyoyoutututhh and 100 womememen,n,n,n,n,n,n,  

RsRsRs. 25.0 lakhs for schchchololololararshshshipipipipipipip 

to 30 students of f f vivivillllllagagagage.  

1010100  

3. Up gggggrararararadadadadadation 

of healtltltltlthchchchchcararararare 

facilities  

PrPrProvovovisisisioioion ofofofof 

oxygenenen cylylylinininders, 

medical  

inininstrumentntntnts etetetetc.c.c.  

RsRsRsRs. . . . 30303030 lllakakakhshshs ((((ViViViVillllllagagagage:e:e:e:  

Girdrdrdrdhahahaharprprpururur SSSununununarararsisisi & 

Naiphal)  

PrPrProvovovisisisioioion n ofof 1 10 0 oxoxoxygygygenenen 

cylililindndndererers-s-s- R R Rs.s.s. 1 1 15 5 5 lalalakhkhkhs,s,  

Rs 10 lakhs for improving 

medical infrastructures,  

RsRsRsRsRsRs. . . 101010101010 l l l lakakakakakhshshshshs f f f f fororororor p p p ppprorororororovivivivividididididingngngngngng  

medididididicacacacacal l l inininstststststrururururumememementntntntnts,s,s, 

medicines, surgical kits 

etc.)  

RsRsRs. 50 LLLakakakhshshs (Govt. scscscschohohohohohoololololol at 

Villllagagage: SSSShahahpur Bamamamamamamheheheheheheta & 

MaMahrhrhrhrauauli)  

PrPrProvision of 20 0 00 oxoxoxoxoxoxygygygygygenenen 

cylinders- R R R R R Rs.s.s.s.s. 3 3 3 3 3 30 0 0 00 lalalakhs,  

RsRsRs 10 lalalalalalakhkhkhkhkhsss s fofofofofofor improving 

mememedical l l ininfrastructures,s,s,s,  

RsRsRs. 10 lakhs for prororovivivididing 

mememedididical instrurumements, 

mememedididicicicinenes,s,s, surgical kits etc.)  

80 

4.  Plantation Plantation / RsRsRs 202020.5.5 LLakhshs ((141414000000 no�s Rs 27 Lakhs (2000 no�s in 47.5
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   Copy, through email, for information and necessary action to �  

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change, 

Government of Uttar Pradesh, Lucknow (email � psforest2015@gmail.com)  

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of 

India, 3rd Floor, Prithvi-Block,  Indira  Paryavaran Bhawan, Jor Bagh Road, New Delhi-

110003 (email � sudheer.ch@gov.in)  

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of 

Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector �H�, 

Aliganj, Lucknow � 226020 (email � rocz.lko-mef@nic.in) 

4. District Magistrate, Ghaziabad.            

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran 

Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email � ms@uppcb.com) 

6. Copy for Guard File.                                                                

               

               (Sanjeev Kumar Singh) 

             Member Secretary, SEIAA

4. District Magistrate, Ghaziziziziababababadadad.            

5. Member Secretatataryryryry, Uttar Pradesh PoPoPoPoPollution Control l l BoBoBoBoBoard, TC-12V, Paryavaran 

Bhawan, Vibhbhbhbhutututi Khand, Gomomomomti Nagar, LuLuLuckckcknow-226010 (email � � msmsmsmsms@uppcb.com) 

6. Copy fororor G G G Guard File.                                                  

                 

               (Sanjeev Kumamamamamar Singh) 

             Member Secretararararary,y,y, SEIAA

Digitally Signed by : Member Secretary UP
Member Secretary, SEIAA

Date: 22/06/2024

Signature valid
//TRUE COPY//
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BEFORE HO’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

I.A NO. 615 OF 2024 

IN 

O.A NO. 1343 OF 2024 

IN THE MATTER OF 

HARISH YADAV …APPLICANT

VERSUS 

THE STATE OF UTTAR PRADESH 

& ORS. 

…RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 2 TO THE 

APPLICATION UNDER ORDER 39 RULE 1 & 2 READ 

WITH SECTION 151 CPC FRO GRANT OF EX-PARTE AD-

INTERIM INJUNCTION 

MOST RESPECTFULLY SHOWETH: 

1. The present application has been filed by the Applicant

under Sections 14, 15, 16, and 17, read with Section 18(1)

of the National Green Tribunal Act, 2010. The Application

is false, frivolous, and lacks any supporting evidence. That

the present Application is filed by the Applicant merely to

harass and hinder lawful activities of the Respondent herein.

2. That the Respondent herein has refrained from a line-to-line

and para-wise denial of the present Application, and

objections have been raised as preliminary submissions and

objections. However, nothing that is stated/ mentioned in

the Application shall be deemed to be admitted for the want

of specific traverse.
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3. The Respondent No.2 reserves liberty to refer and rely upon

the contents of the Reply to the Original Application bearing

No. 1343 of 2024.  The contents of the same are not being

repeated herein for the sake of brevity. It is most humbly

submitted that the present Application is liable to be rejected

at the very outset for invoking non-applicable provision of

law, being misleading and for taking false averments

without any evidence.

PRELIMINARY SUBMISSIONS/ OBJECTIONS

4. At the very outset, the present Application is liable to be

dismissed because the Applicant has filed the present

Application as vengeance against Respondent No. 2 and the

other Respondents. the present Application does not bear

any relevant documents to corroborate allegations against

the Answering Respondent.

5. It is submitted that an Application under Order XXXIX 

Rule 1 and 2 cannot be filed before this Hon'ble Tribunal 

and therefore is liable to be set aside for invoking wrong 

provisions of law. This Hon'ble Tribunal is not governed by 

the Code of Civil Procedure, but constituted under the 

National Green Tribunal Act and therefore the application 

under Reply is illegal.

6. Without prejudice to the aforesaid argument, it is submitted

that the Application does not disclose any urgent need to

intervene and has been drafted in a mechanical manner.

Therefore, the Applicant has failed to show any reason for

granting an interim stay, which would severely prejudice the

Respondent No. 2, especially in the present case when the

Respondent No. 2 has no relation to the allegations
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whatsoever. The Respondent No. 2 reserves its right to refer 

to, and rely upon the contents of the Reply to Original 

Application, which have not been repeated here in for the 

sake of brevity. 

7. It is most humbly submitted that the Applicant has sought 

"stoppage of construction activities in the project namely 

Aditya World City, Shahpur Bamheta, Ghaziabad UP unless 

the requisite clearance/ NOC/ permission under 

environmental laws from competent authorities are 

obtained". That without prejudice to arguments on Merits, 

the Respondent No.2 is duly  obtained and complied with 

the statutory obligation to carry out activities in the project 

and has attained Completion of the Project in December 

2023 i.e., before filing of the present Application.

8. The permissions/ NOC/ clearances are annexed with the

Reply on behalf of Respondent No.2 to the Original

Application filed by the Applicant. Which itself renders the

present Application infructuous and liable to be dismissed.

Thus, the Application filed by Applicant under Order

XXXIX Rule 1 & 2 of Code of Civil Procedure 1908, is

liable to be dismissed.

9. That if such Application is allowed, it will defeat the ends

of justice and Respondent No. 2 herein will suffer 

irreparable loss and injury. 

10. The Application is liable to be dismissed with heavy cost, 

as the Applicant is wasting valuable time of this Hon’ble 

tribunal by filing such frivolous and misplaced Application.
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PRAYER 

In view of the facts and circumstances of stated herein 

above, the Respondent herein most humbly and respectfully 

prays that this Hon’ble Tribunal may be pleased to: - 

1. Dismiss the present Application filed by the Applicant

under Order XXXIX Rule 1 & 2;

2. Impose heavy cost on the Applicant in favour of the

Respondent No. 2 herein;

3. Pass any or such further order as this Hon’ble Tribunal

may deem fit and appropriate in the facts and

circumstances of the present case in favour of

Respondent No.2.

RESPONDENT NO.2 

THROUGH 

DRAWN ON: 20.03.2025 
FILED ON: 22.03.2025 
PLACE: New Delhi  

DIVYAKANT LAHOTI/ 
KARTIK LAHOTI 

COUNSEL FOR RESPONDENT NO.2 
B-23, SECTOR 14 

NOIDA, UTTAR PRADESH- 201301 
Ph.  9868541200 

divyakant@lahotiadvocates.com  
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Lahoti Advocates <office@lahotiadvocates.com>

Advance Service | O.A No. 1343/ 2024 | Harish Yadav v. State of Uttar Pradesh and Ors.
1 message

Lahoti Advocates <office@lahotiadvocates.com> Sat, Mar 22, 2025 at 4:21 PM
To: Naresh yadav <ny56257@gmail.com>, commissioner@upavp.com, gdagzb@gmail.com, info@uppcb.com,
roghaziabad@uppcb.com, ccb.cpd@nic.in, upgwd.in@gmail.com, rdnr-cgwb@nic.in, doeuplko@yahoo.com, pccf-up@nic.in, secy-
moef@nic.in
Cc: Divyakant Lahoti <divyakant@lahotiadvocates.com>, Kartik Lahoti <kartik@lahotiadvocates.com>, Adith Menon
<adith@lahotiadvocates.com>
Bcc: sd@agarwalassociatesgroup.com

To,
1. Harish Yadav
S / o Shri Jagat Yadav
R/ o 767 Shahpur, Bamheta
Dasna, Ghaziabad - 201002
Uttar Pradesh
Mob.No.9968986855
Email Id: ny56257@gmail.com

2. State of U.P.
Through Housing Commissioner, HQ
Email: commissioner@upavp.com

3. Ghaziabad Development Authority
Through Vice Chairman
Email: gdagzb@gmail.com

4. Uttar Pradesh Pollution Control Board,
Through Member Secretary
Email: info@uppcb.com

5. The Regional Officer
Uttar Pradesh Pollution Control Board
Email: roghaziabad@uppcb.com

6. The Central Pollution Control Board
through Secretary
Email: ccb.cpd@nic.in 

7. U.P. State Ground Water Authority
(Management & Regularity)
Through Member Secretary
Email: upgwd.in@gmail.com

8. The District Magistrate/ Chairman
District Ground Water Management Council
Email: upgwd.in@gmail.com

9. The Regional Director
CGWB Lucknow
Email: rdnr-cgwb@nic.in

10. The U.P. Climate Change Authority
Through Directorate of Environment (SEIAA/ SEAC)
Email: doeuplko@yahoo.com

11. The Principal Secretary
Environment, Uttar Pradesh
Email: doeuplko@yahoo.com

12. The Principal Chief Conservator of UP Forest Department
Email: pccf-up@nic.in

13. Director
District Forest Officer
Email: pccf-up@nic.in
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14. Ministry of Environment, Forest and Climate Change
Through Secretary
Email Id: secy-moef@nic.in

 Sir/ Madam,

We hereby serve upon you the advance copy of Reply to the Application on behalf of Respondent No.2 in O.A No. 1343/ 2024
titled as "Harish Yadav v. State of Uttar Pradesh and Ors." which is pending before the Hon'ble National Green Tribunal.

Regards,
Divyakant Lahoti/ Kartik Lahoti/ Adith Menon
Lahoti Advocates

--

Lahoti Advocates
Office 1: B-23, Sector 14, Noida - 201301, India
Office 2: 13, M.C. Setalvad Lawyers Chamber, 
Supreme Court of India, 
New Delhi - 110001, India
Telefax : (+91) 120 410 5444
Mobile  : (+91) 986 854 1200
Website: www.lahotiadvocates.com 

Help save the environment and do not print this e-mail unless it is necessary. The contents of this email message and any attachments are 

intended solely for the addressee(s) and may contain confidential and/or privileged information and may be legally protected from disclosure. If 

you are not the intended recipient of this message or their agent, or if this message has been addressed to you in error, please immediately 

alert the sender by reply email and then delete this message and any attachments. If you are not the intended recipient, you are hereby notified 

that any use, dissemination, copying, or storage of this message or its attachments is strictly prohibited.
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